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Perused the contents of th 3ppli 

cation and the re1ief 

Application Ic admitt ubect 

the determination of timeimjt 
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/ 	 6.8.96 	Noriefor the applidant. Mr A.H.ChOU- 

/ 	
dhüry and Dr Y.K.Phukan for offlcial 

- 	 respottents. 

• Written statementhas not been sub- 

m.ltted. 
List'for written statement and further 

orders on 16.9.96. 
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16-9-96 	Learned counsel Mr.P.K.Roy for the 
Addl.C.G.S.C. Mr. 1'.K. 

Chou.dhury seeks 3. month time t9-fi2O 	- 

written statenent. 
List forwritten statne1tt unfurtl1e 

order on 11-10-9k 1f-/f-,Y 
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16.10.96 	Mr P.1.ROy for he app1iCaflt.- 

A.K.ChoudhurY,Add1.C1 	for the re 
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7 	
Vide order dad 16.10.96 in M.P. 

161/96 the applicant has been allowed 

• - 	
to amend the O.A. The applicant is 
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direced.O take stepsand serve copy of 

I 	 the consolidated amendment application 

on the i.espondentst wjthifl 49ne month. 

List for order on the consolidated 
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27.11.96 Lenr ,Tvc vounsel Mr 	R 	i 

the applicant, learned Addi. C .G,S.( 

A.K. Choudh uri  for the respont. 

(onsolidat 	amendej 	ipjt 
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copy of th. ariu. be wrved on 

List 	fr 	writ ten 	stat e 
further orders on 31.12.96. 
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/ 	I Mr.S.d-irnta 	for private respondent 

No,14. None for the other respon- 

derta. 	Nritten statement has not 

been swim .ttted0 

List for written statement and 

further oln!er Dn 30-1-97. 
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.2.97 	Dt y.K.Phukan • learned Sr .QDvernmel3 

AdvOcate • Ass am submits that responderi 

-/ 	
No.4 does not want to file written 

7J 	/1.4 	 statement. As per the office note not! 

on respondents No.6. 7, 8, 10, 11, 12 

and 17 are not returbed after servicej 

List on 3.3.1997 for orders. 
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17.3.97 Mr 	A.K. 	Choudhury, 	learned AidI. 	(.'.C. 

informs 	that 	the 	written 	statement 	on 	whali 	af 

respondent 	No.! 	has 	already 	been 	file(i. 	Mr 	tK. 

Sharma 	appears 	on 	behalf 	of 	respondent 	\u. 4. 	He 

fv0 1 submits that respondent No.14 will not 	f!ie an) 	writn 

- 3 
statement. 	lie 	will 	rely 	on 	the 	written 	slattaat 

filed by respondent No.!. 

The 	of fice 	note 	is 	not 	very clear 	wh. 

The notICes for respondant notices 	on 	the 	respondents 	other 	than 	rtpu ill 
Ne. 1-4jid 14 have been cerved Nos.1 	and 	14 	had 	been 	served. 	Offict , 	Eo 
by thcr counsel of applicant 

as 	to 	when 	and 	in 	what 	manner 	the 	notict S 	o 	the 

respondents 	other 	than 	respondent 	No. I 	dnd 	14 	had 

been served. 

List it on 21.3.97. 
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27 .5 .97 	Mr B.C.DSS, learned co 	ppea 
on behalf of the applicant pra tor 
adjournment of the case for per: 1-
reason. Mr A.K.Choudhury,iearne& q 1 
C.G.S.0 and Dr Y.KPhuIcan,1earned • 

GOvt.Advccate, Assam have no objecti'L 

in granting adjournment. 

List on 22.7.97 for hearing. 
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on 10.3.1998. 
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10-398 	Case is ready for hearing. List 

for hearing on 22-6-98. 
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The office note indicates that not 

were duly served on respondent Nos.1 to .5, 

and 14. Respondent Nos.7 and 8 also have already\ 

entered appearance. The AID in respect of the 

other respondents have not returned after service. 

As the steps had been taken on 29.11.1996 the 

notices are presumed to be served on them also. 

However, resporident Nos.13 and 15 have refused 

to accept the notices which will be evident from 

the postal remark on the cover of the envelope, 

"Refused". The notices are taken to be served 

on these two respondents also. 

Respondent Nos.1 and 5 have already 

filed written statement. Mr P.K. Roy, learned 

counsel for the applicant, prays for 2 weeks time 

to file rejoinder. We feel that one weeks time 

is sufficient for filing rejoinder.. Accordingly we 

grant one week to file rejoinder, if any. 

List on 24.4.97. 
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t 	- 
RespondentS No.1 & 5 have alrea 

filed written statements.  

learned counsel appearing on b:if. 

respondent No.14 informs this Tribun1 

that he will rely on the written 

flied by respondents No.1 & 5. Mr N.1tt, 

learned counsel for respondents NO.7 & 

also sjmilarly rely on the written state-

ment of respondents no.1 & 5 

Let this case he listed for hearing 

on 27.5.97 . The caco will be taken up for 

hearing at Shi.1,icng as it relates to :egha- 

iaya. 
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On behalf of Mr A. Sarma, learned 

Sr. Government Advocate, Meghalaya, a 

mention has lbeen made for adjournment 

till; the first week of August 1998. Mr 

B.C. Das, 'learned counsel for the 

applicant, has no objection. Let the case 

be listed for heaEing on 5.8.98. 

MAle_r' 	 Vice-Chairman 
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pivisionBench is not available. ' 

Case is adjourned to 17.12.98. 

By Order 

Case is ready for hearing. List 

fo hearing on 6-1-98 for hearing. 
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Notes of the Registry 	Date 

8.1.99 
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18.1.99 

O.A. 98 of 1996'..  

'Order of the: Tribunar .jl •. 

'.• I 

Case IS adjourned till 12,1.ig,19. 

By Order 

(/ 

1'• 

Heard counsel for the parties. 

Hearing concluded. Judgment delivered 

in open Court, kept in separate sheets. 

The application is disposed of in 

terms of the order. No order as to costs. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Date of Order : This the 18th Day of January,1999.• 

Justice Shri D.N.Baruah, Vice-Chairman. 

Shri G.L.Sanglyine, Administrative Member. 

Original Application NO.98 of 1996. 

Shri Maitty Sword Syiern, IpS 	 . . . Applicant 

By Advocate /Shrt A. 

- Versus - 

Union of India & Ors. 	 • Respondents. 

Original Application No. 99 of 1996. 

Shri Skylance G. Momin, IPS 	 . . . Applicant 

By Advocate Shri A.Roy. 

- Versus - 	- 

Union of India & Ors. 	 . . . Respondents. 

By Advocate Sri B.C.athak,Addl.C.G.S.0 
for respondents No.1 & 2, Dr Y.I.phukan ,Sr. 
Govt.Advocate for respondent N0.4 Mr A.Sarma. 
Ms B.Dutta,Govt.Advocate .Meghalaya for respori-
dent NO.5b in both the cases. 

ORDER 

BARUAH J.(V.C) 

The above two Original Applications involve common 

questions of law and similar facts. For the purpose of 

disposal of these two applications necessary facts are as 

follows : 

The applicants were inducted to the Meghalaya Police 

Service (for short MPS) after holding a competitive exami-

nation. on completion of the -training and probationary period 

both of them were posted as Deputy Superintendent of Police 

(for short DSp) in the State of Meghalaya. In December  1976 

the Meghalaya Poliáe Service Rules were framed. ithcut 9 years 

contd..2 
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after, in June 1985, the applicants were promoted to the 

Senior &ale of MPS. The applicants claimed that they are 

recepients of various medals • For appointment to the Indian 

police Service (IpS for short) under the IPS (Recruitment) 

Rules, 1954 the Assam-Meghalaya Joint Cadre consisted of 

73 posts and out of them 17 posts were for the State of 

Meghalaya. In July 1985 the Central government approved 
C 

Meghalaya Civil Service (MCS) as a State Civil Service for 

the purpose of recruitment to lAS under lAS Recruitment 

Rules, 1954 with lAS (Appointment by Promotion) Regulations, 

1955. During the period' from February 1986 to April 1989 

the State Government made correspondences with the Central 

Government for the purpose of approval of the Meghalaya 

Police 5ervice (MPS for short) as a feeder service for 

promotion to Ips. According to the applicants however no 

such approval was necessary and the State Government was 

unnecessarily engaged in such correspondences. In April 

1989 the Joint Cadre Authority approved the proposal of 

recognition of MPS as feeder service for appointment to the 

rs by promotion. The nameSof both the applicants had been 

forwarded for inclusion of their flames in the' select list 

for promotion to IPS. The Selection Committee for promotion 

to IPS had bmax met in the year 1989 and 1990. However, the 

names of the applicants were not considered though they 

were eligible to be considered. Only in the month of March 

1991 the applicants were selected £or'appoin'trnent to the 

IPS by the Selection Committee held on 12.3.1991 and pursuant 

to this selection the applicants were promoted to IFS in 21.2. 

1992. The case of the applicants is that they ought to have 

been considered for appointment to IPS by promotion as far 

back as in 1983 when they came within the zone of considera-

tion and were, eligible for promotion. However this was not 

contd.. 3' 
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done. By Annexure-T order dated 10.801993 both the applicants 

were given 1987 as their year of allotment which, according 

to the applicants, was not just and proper. They ought to 

have been given year of allotment on earlier dates. As their 

cases were not taken into consideration the applicants were 

prejudiced. There.fter, the applicant in 0.A.98/96 submitted 

Mnexure-U representation dated 29.3.1994 to the Special 

Secretary to the Government of Meghalaya and the applicant 

in O.A.99/96 also submitted Annexure-U representation dated 

29.3 • 1994 to the Chief 5ecretary to the Government of Meghalaya 

arid by Annexure-V letter dated 19.5 .1994 both the representa-

tions were forwarded to the Government of India, Ministry of 

Home Affairs for its decision. It is pertinent to mention 

here that because of the long pending of the representations 

both the applicants approached this Tribunal by filing these 

two applications and only after filing of the applications 

the representations were disposed of by rejecting the prayer. 

After disposal of the representations the applicants prayed 

for amendment of their Original Applications by filing Misc. 

petitions and amendments had been allowed. 

2. 	In due course the respondent No.1 had filed the written 

statement controverting the claim of the applicants. In para 

18 of the written statement the respondent had stated that 

there was no inaction or delay on the part of the Central 

Government. The applicants have no right to claim appointment 

to ipS in terms of regulation 2(1)(j)(ii) of IPS (Appointment 

by Promotion) Regulations, 19550 It is the State Government 

which has to decide whether to induct SpS officers to IpS or 

not. The paragraph 18 is quoted below : 

"That with reference to paragraph 
6.39 of the application, the ans-
wering respondent begs to state 
that there was no inaction or delay 

contd..4 
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on the part of the Central Government. 
In terms o'f regulation 2(1)(j)(ii) of 
IPS (Appointment by promotion) Regulations 
1955, the applicant has no right to 
la.im appointment to IPS, It is the 

State Govt • which has to decide whether 
to induct SPS of ficérs to IPS or not. 
The State Govt. vide their notification 
dated 5.4.90, recognised the Meghalaya 
police Service as feeder service for 
the purpose of appointment to IPS. 
Meghalaya Police Service was not a 
feeder service prior to 5.4.90, therefore, 
the applicant has no vested right for 
consideration for promotion to IPS prior 
to that date. The seniority and year of 
allotments in the Indian police Service 
of the applicant and respondent Nos. 6, 
7 & 8 has correctlybeen fixed under rule 
3(11) of IPS (Regulation of Seniority) 
Rules, 1988. Meghalaya Police Service was 
recognised as feeder service for the 
purposes of appointment to IPS from 
5.4.90 i.e. much after the enactment of 
seniority Rules, 1988, therefore the 
said rules has caused no hardship to the 
applicant. This case is not a fit case 
to invoke rule 3 of lAS (Condition of 
Service - Residuary Matters) Rules,1960. 
Meghalaya Police Service was declared 
feeder service in April, 1990. No 
Selection Committee Meetings prior to 
1990 can be convened." 

Again in para 21 of the written statement the respondent 

No.1 has stated as. under :- 

"That with reference to paragraph 6.42 & 
6.43 of the application, the answering 
respondent begs to state that the rule 
position quoted in this pará is admitted. 
The Govt. of India decision No.1 below 
rule 3 of the AIS (Conditions of Service 
- Residuary Matters) Rules, 1960 provides 
that :- 

'A doubt was raised whether the power 
of relaxing rules was intended to 
be applicable.to  "Recruitment Rules" 
also. 

The Government of India have held 
that the "Recruitment Rules" cannot 
be relaxed under rule 3 of AIS 
(Conditions of Service - Residuary 

Matters) Rules, 1960.' In view of 
the above, it is not possible to 
invoke the power vested in the Govt. 
of India under ule 3 of the afore-. 
said Residuary Matters Rules to relax 
the relevant rules for initial induc-
tion of applicant to IPS." 

contd..5 
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The State of Meghalaya, respondent No.5, has also 

in its written statement disputed the claim of the applicant. 

In paragraph 10 of the written statement the respondent Mo. 

5 has stated as under : 

' I . • • • • official steps have been taken 
by the State Government on repeated 
occasions in respect of the matter and 
as such the allegation of the applicant 
is not sustainable, since all the vacan-
cies were utilised by the Government of 
Assam with the knowledge of all concerned 
at that time, subsequently these feeder 
post ceased to be available to the Govern-
ment of Assam and thereafter Government 
of Meghalaya in accordance with the 
Government of Assarn and Government of 
Meghalaya agreement have systematically 
made use of the opportunities available 
to the MPS of ficers.'• 

We have heard Mr A.Roy, learned counsel appearing 

on behalf of the applicants, Mr A.Deb Roy, learned Sr.CG. 

S.0 appearing on behalf of the respondent Mos. 1 & 2, Mrs 

B.Dutta, Government Advocate, Meghalaya appearing on behalf 

of the respondent Mo.5 and Mr B.K.Sharma, learned counsel 

appearing on behalf of the respondent No.14. 

5 • 	Mr A .Roy submits that the authority concerned have 

unreasonably delayed the promotion of the applicants even 

though.the applicants became eligible and came within the 

zone of consideration as far back in 1983. The promotion 

has been denied br the authority concerned on misinterpre- 

- 	 tation of Rule 2. The respondent N6.1 in his written statement 

has stated that it is for the State Government to take steps 

for recognition of the State Police 5ervice as a feeder 

service. The respondents further stated that the Meghalaya 

Police Service was not a feeder service prior to 5.4.1990, 

the date of notification by which the Meghalaya Police 

Service was recognised as .a feeder service by the State 

Government. Therefore, the applicants were not entitled to 

claim promotion prior to the recognition. Mr A.Roy has drawn 

contd. • 6 
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our attention to two different provisions of IPS (Recruitment) 

Rules, 1954 (for short Recruitment Rules). Mr Roy has first 

drawn our attention to rule 2(g), which is reproduced below: 

11 2(g) 'State Police Service' means - 
(1) for the purpose of filling 
vacancies in the Indian police 
Service Cadre for the Arunachal 

• 	Pradesh, Goa, Mizorani Union Terri- 
tories under Rule 9, any of the 

• 	following service namely:- 

the Delhi, Andaman and ricobar Islands 
Police Service; 

The Goa police Service; 

The police Service; 

the Ponicherry police Service; 

the Aruriachal Pradesh Police Service; 

(ii) in all other cases, the Principal Police 
Service of. a State,a member of which 
normally holds charge of a sub-division 
of a district for purpbses of police 
Administration and includes any other 
'duly constituted polic services-  rune-
tioning in a State which is dec J.ardThy 
the State Covernment to be equivaJ.ent 
tieTeto." (ihasis supplied) 

According to Mr Roy, by the definition itself the Meghalaya 

police 5ervice is the Principal Police Service which is a 

"State Police Service." Mr Roy has also drawn our attention 

to Rule 4 (1 )(b) of the Recruitment Rule by which he wants 

to show that 'recruitment to the IPS by promotion is through 

promotion of substantive members of a State police Service. 

Mr Roy has further drawn our attention to Rule 2(1)14) of 

the Indian Police Service (Appointment by Promotion) Regula-

tions, 1955. This rule provides the same manner of defina-

tion of "State Police Service" as defined in the IPS 

(Recruitment) Rules, 1954 reproduced above. By referring 

- 	. to the above rules Mr Roy submits that, as per the definition, 

uhdoubtedly the Meghalaya Police service is the Principal 

'Police Service of the State of Meghalaya and, therefore, it 

is a State police Service within the meaning of the Regula-

Lion. Therefore, no order or approval is necessary by the 

471— 	 contd..7 



-7- 

State Government or by the Central Government to make the 

Meghalaya Police Service as a feeder service. It is a feeder 

service since inception which fulfills the condition. The 

Central .  Government was definitely wrong in denying the 

promotion of the applicants to the IPS cadre on the ground 

that the Meghalaya police Service was not recognised as a 

feeder service prior to 5.4.1990. Mr Roy further submits 

that State Government was also under mistaken belief in 

seeking approval from the Central Government.±nasmuch as 

such 'approval was not contemplated at all under the provisions 

of the rules aforesaid. Besides these, Mr Roy submits even 

if the Central Government took such a stand, by a letter 

dated 23.2.1990, nnexure-N, to the original application 

the Central Government had informed that approval :.Or recog-

nition was not necessary. We quote the relevant portion of 

the letter dated 23.2.1990 : 

"Subject :Recognition of the M.P.s_ as 
a Feeder Service for appointment to 
IPS by promotion - Proposal for. 

Sir. 
I am directed to refer to your letter 

• . . 
	 1Io.HPL/76/77/243 dated 31st October, 

• 	 1989 on the subject mentioned above and 
to say that the feeder service for 
Indian police 5ervice have been defined 
in the sub-rule 2(j)(ii) of I.P.S. 
(Appointment by promotion) Regulations, 
1955 Was the principal service of the 
State. In case M.P.S fulfils these 
conditions, it automatically become 
the feeder service. However, it is not 
clear under what rule such a recognition 
has been sought for." 

In the written statement the respondents have remained silent. 

Mr Roy further submits that it is sufficient that this was 

a letter in fact written by the Central Government to the 

State Government. Mr Roy further submits that the stand 

taken in the written statement was contradictory to the 

Y~l 
contd. .8 
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letter (Jnnexure-N) dated 23 .2.1990. He further submits 

that though the written statement of the respondent No.1 

shows that the applicant was not entitled to get promotion 

prior to 5.4.1990, nevertheless the year of allotment was 

given as 1987; if they were not entitled to recruitment 

to IPS as Meghalaya Police 5ervice was not recognised as 

a feeder service prior to 5.4.1990, the question of assigning 

1987 as their year of allotment by giving weightage of 

State police Service would not have arisen. By saying so, 

Mr Roy submits that, in fact, the Government gave recogni-

tion to the MPS prior to 1990 for the purpose of giving 

weightage. Annexure-O to the Original Application is a 

notification by which the State of Meghalaya has given the 

approval of Meghalaya Police Service as feeder service. 

According to Mr Roy, the State of Meghalaya has no jurisdic-

tion in giving such approval. Mr Roy alternatively argued 

that even assuming that recognition as feeder service is 

necessary then also the Joint Cadre Authority having 

approved as far back in April 1989, the authority had 

delayed the consideration for appointment of the applicants 

by promotion to the IPS. Therefore, at any rate according 

to Mr Roy, the decision of the authorities concerned was 

not correct. 

6. 	Mr A.Deb Roy very fairly submits that the Anriexure-N 

letter dated 23.2.1990 is contradictory to the stand taken 

in the written statement. If AnnexureN is correct, in that 

case the recognition Was not necessary. While considering 

this aspect of the matter Mr Deb Roy very fairly submits 

that this aspect was not taken into consideration. Mr Deb 

Roy also submits that the claim is barred by limitation 

as it relates to the year 1983. Therefore, the same cannot 

come into consideration before this Tribunal. 

contd. .9 
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Government Advocate, Meghalaya on the other hand 

submits that because of certain confusion initially the 

matter could not be considered. However, according to the 

Government Advocate, the moment confusion disappeared State 

Government took steps for appointment by promotion. The 

learned'Govt. Advocate also submits that in view of the 

provision of rule in all probability the approval was not 

necessary. 

Mr B.K.Sharma, learned counsel for the 14th respondent 

tries to support the stand taken by the Union of India. 

He further submits that when the IPS Recr,ijtment Rules of 

1954 and Regulations of 1955 came into force, the Meghalaya 

Police Service Rules were not in existence, therefore the 

fule making authority could not have anticipated to include 

MPS and the definition therefore was not applicable to the 

State of Mehalaya and as such, according to him recognition 

was necessary. Regarding nnexure-N to the Original Appli-

cation, Mr Sharma submits that it lays down conditions of 

fulfilment and without fulfilling the conditions the recog-

nition was necessary. Mr Sharma also submits that the period 

from 1983-91 is hopelessly time barred and the Tribunal 

cannot look into the claim. Mr Sharma further submits that 

quota having been utilised by the State of Assam this could 

not bereopenéd by the authority and therefore applicants 

claim cannot be entertained at this stage. Mr Sharrna further 

submits that the authority rightly considered the case of 

the applicant in the year 1991after the recognition of 

Meghalaya Police Service in April, 1990. 

On hearing the counsel for the parties it is to be 

seen whether the applicants are entitled to the benefit as 

claimed.. The provisions contained in the Recruitment Rules 

contd..1O 



"p .  
-10-. 	 V 

and in the Regulations of 1955 mentioned hereinabove have 
Service 

not defined what the State Po1ice1s. Before taking a 

decision the respondents ought, to 'consider this aspect of 

the matter.. We have' perused Anne.ire-U representations and 

also the order dated' 18.7.1996 passed by the Authority at 

Annexure'W-i". In the representations the applic s have 

given details'of their case but the representations were 

disposed of by the order, Annexure W-j, without assigning 

any reason to the points raised by the applicants. The 

relevant portion is reproduced herein :- 

"............. the representation of the 
said officers have been carefully examined 
and it is regretted that the same cannot 
be agreed to.' 

The provisions of rules and others ought to have been taken 

Into consideration. Therefore, in our opinIon, in order to 

know the mind of the authority a detail reasoned order is 

necessary. 

10. 	In view of the above we dispose of the Original 

Applications with direction to the respondent No.1 to dispose 

of the representations at Mnexure-U by a reasoned order. 

The applicants may file yet another representation each 

giving detail of their. cases within a period of 3 weeks 

from today. If such representation is filed, respondents 

shall also consider the fresh representations, if filed as 

directed above and dispose of the entire matter by a reasoned 

order within a period of three months from the date of 
receipt of the representations of the applicants. If no 

representation is filed the respondent shall dispose of the 

existing representations within a period of three. months 

from today. Mr B.K.Sharma submits that respondent No.14 

may also be given anopportunIty to explain his case. 

contd...11 
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Hearing as prayed for may be given. It may be mentioned 

here that other private respondents are not present. 

11. 	With the above direction the applications are 

disposed of. Considering the facts and circumstances of 

the case we, however, make no order as to costs. 

Liberty is given to the applicants to Abproach 
theàpprdpri te tuthorj tc Ifothe are aggtde1ied wi th the 

decision of the respondents. 

il 

pg 

ADM IN I STRATIV 
)- D.N.BARUAH ) 
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GUWAHATI. 

0 • A. 
J O. 

1. pticulars of the ADpicE1t. 

sheL N6J. tty SWOrd Syi €m, I. P. S., 

- Assistat Inspector G&ieral of Police (Ai3nm6.), 

Meghalaa, shillong. 
V 

2.rti culVes of the Respondets. 

Union of India, 

• 	• through the Secretary to the 

Govt. ofIndia, Home teparthtent. 

New 1)eihi. 

2. Uiion Public Service Commission. 

Dholpur House, 

New Delhi. 	 V 

3 • Joint Cadre Au tho ri ty, 

V 

 ASSThMeaJ.aY8 Joint Cadre, 

represeited by the Commissioner & 

Secretary to the Govt. of Assn, 

(personnel (A) Deptt.), 

Di spur. 

4. 	State of Assarn, 

through the Chief secretary to the 

Govt. of Assari, Disspur. 

140N 

. . . .. S. 
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$tite of Mea1aya, 

through the Chief Secretary to the 

Govt. of Meghalaya, 8hi.110I, g. 

Shri, ?..K.Nath, I.P.S., 

Kahilipara, Guwahati-19. 

Shr. N.N.D31tt, I.P.s., 

onadnt, 8th 1.P.Batta.i.on, 

Barhnpur Assin. 

Shr. P.D.G,sw€ni, I.P.S.,, 

S. P., . C. 13.,, Assn, 

Guwahati. 

9, Shri Pitainbar Deri, I.P.S., 

zI.C. (P), 

Office of the ]zector Giera1 of Police, 

Assn, Guwahati. 

10. shri Pallev Bhattacharjee, II'S., 

.8. P., Dhubri, 

District - 131ubrL, Ass€in. 

11.hzL S.BSiigh, I.P.S., 

Asstt. ttrector, Bureau of Police Research, 

& Deve1opIrt. P. G.O.p Complex, 

L adi R08e, New Del hi. 

1 2. Shri Ajjil Kr. Jh a, I. P. S., 

S. P.Kaximganj. 

P.O. & Dist. - Karimganj. 

13. Shri Jyotirmoy thakravarty, II'S., 

Commandant, 2id J. P. Ba.. 

Derg. 

0 
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14. Ram Prcesh Agarwel, 

S.P., C.B.I., Nagpur. 

Sri R.Ch&idre Na 

C/O. Ministry of Home Affairs, 

New Delhi. 

A.K.SinhaKashyap ;  

C/O. Secretary to the Govt. of Assan, 

(Home D€ptt.), 

Dispur. 

B.Lyng4bh Buam, I.P.S., 

Non gpoh, Megh&. Ey6. 

3. 	Detailsof Appliction. 

Partic,ilars of the order against whith the 

application is made. 

- (i) 	Letter No. I15016/37/92-IPS-I, dated 10.8.93 

issued by the Under Secretary to the GDvt, of 

mdi a, NHA, New Delhi, fixing the applicant' s 

year of allothient in the year 1987. 

(ii) Disposal of applicant s representation 

dated 29.3.93 by the (bvt. of India after about 

2~j years by a czyptic wd noui-speJdng order vide 

letter No. I15016/37/92-IPS-I dated 160.96 

issued by the Under Secretary to the Govt. of 

India, Ministry of Hone Affairs, New Delhi, 

a)mmurliceted to the applicant by the Under 

Secretary, Home (Police) Departhent, Go vt, of 

MeghalaY8 vide letter No. HPL.16/90/Pt/94 

dated 29.8.96. 

...... 



1 

-4 

Jurdi ctiQf the Tzibu1: 

The applicant declares that the subject matter of 

the ordr jiuied in this case is within the 

jurisdiction of the Txibun&.. 

  

An application br concbnation of delay is being 

fi . ed a.'.on g w th this 0. A. as an abundant C i tion 

though there is no del ay in filing the case. 

pacts of the cgse. 

6.1. 	That the applicant, a citizen of India and 

a tribal of the State of Neghalaya, has become a victim 

of continued State inaction and apathy and the persistent 

injustice, inequity and unfairness in action writs so large 

in the instant case that the applicant is left with no 

other remedy but to appro a ch this Hon'b3. e Thibu al dem an ding 

justice. That to fulfil the long standing aspiration of 

the trLbals of Mea11e for se1faiinistration to remove 

the fee.iflg of drivatiofl &nongst the tzbals becise of 

the cebiiy old and inhereit ills of our c1assbased society, 

the State of Meghalays was created in the year 1972 with 

the pvmise of equal opportinity and equal treatment. 

But the irony of fete of the applicant's case is that, 

evef after the lapse of 24 years of its inction, he is 

not treated at per with the people similarly situated with 

the other parts of the country and despite having power 

vested in them by law, the Qvt. is not exercising that 

power to give proper relief to the applicant. 

6 2. . . . . 
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6.2. 	That conseqient upon foirnation of the new 

State of Meghalaya in 1972 cxving out from Assn, 

the edsting darbn€flts of the Gvt. of Assn were 

bifircated wd searate dartmits were created for 

Meghalaya and for the purpose of reuitment of its own 

officers in the State Civil Service aid other allied 

services, Meialaya pib1jc Service Ornmission (MPS in 

short) was constituted in 1972 itself under the 

provisions of Chapter II of Part XIV of the Constitution 

of India vide ODvt. of Meia1aya notification No. PER.136/ 

7 2/56 dated 14.9.72. 

6 9 3. That the M.P.S.C. after about two years i.e. on 

27. 3.74 made an advertisnit for combined recruitxnsit 

of Extra Assistant Commissioner Eild Duty Superinteideit 

of Police (Dy. S.P. in short) for the State of Megha3.aya, 

6.4. 	That pursuant to the said advertisenit dated 

27.3.74 N.P.S.C. conicted an interview when the applicant 

/ 	
had appeared and was selected r appointment as a 

Dy. S.P. and ultimately he was appointed in the sane post 

and posted under the Superinteideit of Police, Jainti 

Hills .strict. Jowai, vide Govt, notification No. HPL.-153/ 

73/Pt.1/14 dated 16.12.75. The applicant was subseient1y 

seit for training in the Assn Police Trading College, 

Dergaon. . 9 
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Derçjaon, and on successful completion of his training 

and the probationary period, the Gvt. posted him as 

Dy. $.P. (Ds. Y. B.) Gazo FijUs, ¶Liira, where he joined on 

14.3.77. 

A copy of his appoine1t letter dated 16.12.75 

is in exe d as ?g'in exu re - 'A' to thi s application. 

	

6.5. 	That for the purpOse of reg.Llating the appoinent 

and condition of service of the person appointed to the 

N. p So ,, the (bvernor of Mehal aya,  in exercise of his 

power conferred under Article 309 of the Constitution 

of India, made a ri1e nanely - the Negha1ra Police 

Service i1es, 1976, which cane into effect from 14.12.1976. 

	

6.6. 	That the applicant states that after having 

served in the various capacities for about 9 (nine) 

years in the junior scale of N.P.S. the applicant was 

promoted into the senior scale of M.P. S. vide Govt. 

No tificat.on No. HPL. 256/85/4( cl dated 28.6.85 and on 

promotion as such he was transferred as 2nd in Command 

2nd M.L.P. Bn,, 1'.ira, where he joined on 1.7.85 and 

ultimately on 15.10.86 he took darge as SuperintElde1t 

of Police Williamnagar. He is .preset1y posted as 

Assistant Inspector Geera1 of Police (Administration) 

at. 
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at shiliong. Lhe applicant is substantive in the State 

Police Sezvi &d following are the details of the 

postings held by him during the last 20 years. 

Post held. From. 1b 

 Dy, s.P.(DSB) 	Tura. 14.3,77, 6.2.78, 

 Dy. SP. (City) shillong. 9.2.78. 1.8.80. 

 SDPO., Nongpoh. .L.8.80. 2.8.83. 

 Sy. SP., Jowai. 12.8.83. 16.8.83. 

 tsstt. Comndt. .'. MLP. 

B., shi.1oncj. 17,8,83, .5.85. 

 Asstt. Principal,P.T.S., 

shillong. 1.5.85. 3.6.85. 

7, 2 i/c. IMLP. Bn, Tura. 1.7.85. 7.10.85. 

8. Addi. S.P., Tura. 7.10.85. 15.10,86. 

9 • S. P. Wiflignnagar. 15.10,86. 2.1.87. 

.o. Omman dant adMLP. B. 

Tura, 2..LA.87. 

Al. s.P.Infi.Ltration,Sh..A.Long. 25,.89. 25.5,89, 

 S.P.(C.tty), Shil.Long. 25 9 5.89. 10.7.89, 

 S.P.EastKhasi Hills, 

shillong 10.7.89. 16.4.92. 

 Asstt. I.G.P,( 

Neghal ra, Shillong. 16.4.9 2. - 

A copy of the notification dated 28.6.85 is annexed 

as tnneire - 	B' 1x 	the application. 

6 • 7. . . . . . 
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6.7. 	That the applicant states that he has an 

unbietnish service record and achieved various distinctions 

including Presic1eit' :s  Police Medal r meritorious 

services. He is also se'iiormost -anongst the NPS* officers 

arid frm the enormous appresiatiofls received by him A.  

his superior officers, he has a reasonable relief that he 

has an oj t5 iding record in his i.C.R. althroughout. 

* Copies of some, of the apprecLatioi letter received 

by, him are Oinexed hereto as bm1exre , C' series to 

this application fpr pexua1 of the Hon' ble Tribunal. 

	

6.8. 	Tht the app1ic&t states that for the puxose 

of appointmet into the I.P.S. from amongst the State 

Police ser7ice Officers and through other methods under 

the Ine-i6p Polipe Service (Recruitrn'it) Rules, 3,954, 

foilowiri,g creation of. the State of Meghalaya, the cadre 

strength of Assam wider the Indian Police service (Cadre) 

Rules, 1954 (in short Cadre Rules) had to be refixed arid the 

share Of streigth bet,een the tonstituarit states in the 

J:ojflt dre of ASn, Megh&. 7 a has beei fixed as foilows -, 

which toOk into effect from 1989s 

Assam 	- 	56 

- 17.< 

6.9. 	That of the 73 posts stated above, 34 posts were 

ixed to be fill f ed up by prontion from the State Police 

* service 
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service officers and acordLng to the LP.S. (Fixation 

o f Cadre strei gth) Ten th Zm€ndmen t Regul ation • 3.989, the 

ratio of pomotion osts for Aesøn an d Nealaya, are 

26: 8. 	 - 

6.10. 	That the applicrit sttee that the Govt. of 

India through thLr letter No. l4015/45/79-?IS(I) dated 

23.7.85 onveyed their approval for reognition of 

Meghalaya Civil Service (NCS) as State Civil Service for 

the purpose of recr.iithent to the lAS by promotion under 

subciause (ii) of Clause (g) of kile 2 of the lAS 

(Recruithent) piles 1954 read with sub-clause (2) of 

Cl use (j) of sub-regul ation 2 of I AS (Appoin txnit by 

promotion) Regulation 1955, although the aforesaid rules 

does not in any  way contnp1ate that the approval of the 

Govt. of India is reqiired. The Govt. of India 

therefore did not apply its ma mind and approved the sane 

although when app roy &. fo r reco gnitiori of N. P.S. as 

feeder service Was sought by the Govt. of Neghaleya1 

it clarified the legal pOsitiOfl and by giving correct 

interpretation of rule 2(j) (ii) of the I.P.S. (Appointment 

by promotion) RegulatiOn. 1955, stated that such recoiition 

of the Govt. of India is not necessary vide their letter 

dated 23. 2.90 (Annexure - N' to the Application). 

A copy. . . . 



r )  

_ 10 - 

A copy c,if the letter dated 23.7.85 is anrexed 

hereto as 1n11eure - IDI  to this application. 

	

6.11. 	That the aforesaid letter dated 23.7.85 

recoising M. C. S. as State Civil Service therefore led 

the Govt. of Megha1Ta, or for that matter the Joint 

Cadre Autbority (as would appear fvDm nneire - 

letter dated 27.8.87) to believe that similar recogiition 

in respect of N. p. • would also be required for the 

purpose of promotion to the I.P.S. The Govt. of Megh&,aya, 

thereire continued to make a series of correspondents 

with the Gvt. of mia for necessay approval in this 

regard and it is only their letter dated 23. 2.90 by 

which they clarified the positiofl. The applicant 

therefore could not approach the Hon 'ble Tribunal 

earlier for proper reli ef. 

	

6.12. 	That the applicant states that &.though many 

of the M..P.S. officers including the applicant were eligible 

for promotion 	the I. P.S. against the vacan aLes 

earmarked for MealaYa Wing of the JOint Caere of Assam- 

NeghalaYa yet the Govt. of Neghalaya took no sts to 

forward their nones bere the Selection Gornrnittee on the 

mistCQ belief that the State Police Service is required 

to be recoiised as a feeder service by the Govt. of India 

as in the case of MCS as stated above. 

6 • 1 3. . . .. .. 
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6.13. 	That for the aforesaid inaction on the part of 

the vt. of Meghela, the vacarid.es meant to be filled 

up by promotion from the N. P.S. 0 cers fixed under the 

Cadre 'aile, Were utilised by th€ Gvt. of Assam and the 

applicant continued to be deprived of his the promotion 

to the Ips. from 1983 when he was eligible for consideration 

for promotion. The GDvt. of Inc4a, with the concurreice 

of the Joint Cadre Zuthozity, threfore a pointed the 

APS. officers although they had no jurisdiction to ma)e 

such appointmeit. 

	

6.14. 	That the applicant states that Regulation 5 of 

the mdi an Police Service (Appointment by Promotion) 

Regul 8tion, 1955 provides as follows : - 

	

5. 	Preparation of a list of suitable officers - 

	

1. 	Each Committee shall ordinarily meet at 

intervals not exceeding one year 6id prepare a list 

of such members of the State Police Service 

suppliec as are held by them to be suitable for 

promotion to the service. The number of members of 

the State Police Service included in the 1it sha.1.1 not 

be more than twice the number of substantive vacancies 

anticipated in the course of the period of twelve 

months. . . 

I- 
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montbs, cy.rnmecing fim the date of preparation of 

the list, in the post available for tham under Rule 9 

of the Recxuitmeflt Rules, or 50 per ct of the 

saior pst shown against itets 5. ad 2 of the 

cadre Schedule of each State or group of States, 

whichever is greater. 

(2) 	The Committee shall onsider for irictusion 

in the said list, the case  of m€mbers of the State 

Police Service in the order of sQiority in that 

service of a number which is equal to three times 

the number referred to in subrcguletiofl (5.). 

Provided that such restriction sha-11 not apply 

in r€s5ect of a State where the  total number of 

eligible officers is less then three times the 

mad.mum permissible size of the select list and in 

su&i a case the Committee shall onsider all the 

eligible officers : 

Provi ded firther that in oxnputirig the number 

for inclusion in the field onsideration, the number 

of officers referred to in ibreg,ilation (3) shall 

be e xclu ded. 

provided also that the Committee shall not 

consider the cases of a member of the State police 

Service...... 
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Service unless, on 
I

the first d8y of Jivary of 

the year in which it meets he is substantive in the 

State Police Service and has completed not less than 

eight years of continuous service (whether officia-

ting or substantive) in the post of Deputy 

SuperintedEflt of Police or in y other post or 

posts declared ecpivalEnt thereto by the State Govt. 

Ex.riatiOtl : 	The powers of the State Govt, 

under the third proviso to this sub-regulation 

shall be exercised in relation to the members of the 

State Civil SeviCe of a øflstttiQit State, by the 

Govt. of that State. 

6.15. 	That the zppjicant states that 'State Police 

Service' under Clause (ii) of sub-regulation 	of 

Regulation 2 of the IPS. (Apptt. by promotion) Regulation 

1955 states as follows :- 

(J) 'State Police Service' me&s - 

(i) 	for the purpose of filling vacancies in 

the Indian Police Service Caere for the 

Union Territories under rule 9 of the 

Recruitment Eiles, gly of the following 

services, nanely - 

(a) the Delhi and 1ndaman and Nicobar 

Islands police Service ; 

(b) . . . . . 
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Ga, Dnan and Din Police Service ; 

Pon . cherry Po lice Seric e ; 

the Mioorein Police Service ; 

the Aran ach &. Pr adesh P01 i ce Service : 

(ii) in a11  other cases, the Principal Police 

Service of a State, a member of which 

no r.mally holds charge of a ub-divi sion of a 

district for pnrpose of police aãninistration 

and includes y other Omly constithted 

police service functioning in a State which 

is declared by the State GDvt. to be 

eciiva1ent thereto. 

6.16. 	That the applicant states that 'State 

Governmt' under Recpi3.aticn 2(K) of the IPs. (?çptt, 

by promotion) Regulation 1955 defines as follows : 

(K) 	State Govt, means :- 

in relation to a State in respect of 

which a separate Cadre of the service 

exLsts, the Gvt, of such State; and 

in relation to a group of State in 

respect of which a Joint Caere of the 

Se rvi ce is con sti tu ted, the Joint 

; (€rnph asi s suppi i ed); 

. 
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(iii) 	in relation to a group of Union 

Territories in respect of which a 

Joint Caere of the Service is 

constituted, the Central QDvt. 

(14 	i13. other w,rds wd eression used in 

these regulations but not defined shall 

have the meing respectively assigned to 

there in the 	uineIt i1es. 

6.17. 	That the applicant states that Rule 2 fld 

4w of  the tLl India Services (oiht Cadre) Riles, 1972 

defines a **Joiflt Cadre Authority 0  for the onstituet 

States as follows :- 

2( 	0Joirit Cadre ?githority 0  means the Committee 

of Represtatives referred to in rule 4 

(b) 	Constithit States' means the States in 

respect o f whi ch a Joint Cadre is formed. 

• 4. 	Cornittee of xeprestatiVes :- 

(1) 	There shall be a Committee 

onsisting of a representative of 

each of the Gverrimants of the Constithent 

States to be called the Joint Caere Authority. 

nstituent States may either be Y 	
( 	an The representative of the Gvernmts 

of the co  

members of anAl]- IrIcia Service or Ministers 

in the....... 

Jj 
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in the Council of Ministers of the Constithat 

States, as may be specified by the Governments 

of the Constituent States, 

	

6.18. 	That the applicant states that Fi1e 5 of the 

ll India services (Joint Caere) Rules, 1972 reads as follows :- 

5. Des an d f-anctiah 2L.he_Joint Cadre thori. 

(1) 	The Joint Cadre Authority shell determine 

the names of the members of the All India Services, 

who may be reqired to serve from time to time 

in connection with the affairs of each of the 

Constituent states and the period or periods for 

which their services shell be available to the 

Government. 

(2) 	where there is a disagreemerit on eny 

matter arnong the menbers of the Joint Cadre 

Authority, the matter shall be referred to the 

Central Government for ded. sion and the Governments 

of the Constituent States shall give effect to 

the decision of the Central Government. 

	

6.19. 	That the applicant states that from a conjoint 

reading of Regulation 5 and regulation 2(J) (ii) of the 

I.P.S. (pointhent by Promition) Regulation, 1955, and 

rule 2, 4 and 5 of the All India Service Joint Cadre 

Rules, 1972, it would appear that any mnber who is 

substantive....... 
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substtive in the State Police SeXvice d has completed 

8 years of cxmtinuous service as Deputy &uperintendarit of 

police would be entitled for onsideratiofl for promotion 

to the I. P. S. 1 d sin ce the N. P. 8. which i E. created under 

the N. P.S. rules, 1976 has all the ingredients of a State 

Police service being the Principal Police Service of the 

state, it recpires no 	provai either of the Govt. of 

India or from the State Govt. for declaration of the 

M.Ps. as State PoliCe Service T1d it itomatic&.1y 

b eames the feeder service for promotion to the i.i'.s. 

This legal positioi Was clarified by the Govt. of India 

in their letter No. 1-11013/10/89-i PS-i dated 23. 2.90 

(jnneure - IN') addressee to the Chief Secretary to the 

Govt. of Megh&.aya, Shiiioflg. 

'p 

The ppli c€n t further states that the deci aration 

of the State Govt./Joint Cadre authority is necessary only 

in case of 'iy other duly o3nstiblted Police Service' 

in the State which are not the Principal Police Service' 

of the State d the Govt. of India' s letter No. NHA. 28/ 

38/64-2IS(iii) dated 5.1.65 provides that a State Govt. 

(Joint Cadre zthority) is ompetent to declares &y duly 

constituted Police Service in the State as eqiv&.eit to 

the Principal PoliCe Servie of the State for the purpose 

of Regulatiofl 2(j) and 2(g) of the I.P.S. (Recin1t) 

Rules, 1954. It would be pertint to mtion here that 

under.......  
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under Pule 5( 2) of the All India Service (Joint Cadre) 

Rules, 1972 decision of the Govt. of India is re.iired to 

be sought only in case of disagrment on y matter among 

the lmeirJ56rs of the Joint Caere ?ithorij. 

	

6.20. 	That the applicant states that the Govt. of 

Neghalaya wntinued to ignore his case from 1983 and 

j a not fo xw ard the n Efl e of the pli can t, to the 

Selection Committee for onsideratiofl and was unnecessarily 

seeking approval of the Govt. of India for reagnition of 

MPS. as Feeder Service or promotion to the IPS. The 

details of the 1etters/Corre5pOndQCeE made in this regard 

betwes'i 1986 and 1992 are given below in seriatim. 

	

6. 21. 	That on 6. 2.86 the Asstt. Inspector General 

of lice (Ann.) Mea1eYa, shiUocig vide his letter 

No. FM/XXVI-9/65 dated 6. 2.86, requested the Govt. of 

Neghalaya to te up the matter with the Govt. of India 

for regnitiofl of MpS,  as feeder service for promotion 

to the IPs. Similar letter was a10 written by the I.G.P. 

shri H. S. Cnittaranj an on 4.6.86 vide his letter No. Et/XXVI- 

9/77/68 5tting therein that as many as 5 (five) N.P.S. 

0 fficers have a1reai ampleted 8 years of service. 

copfes of the letters dated 6.2.86 and 4.6.86 gre 

annexed hereto as ?1nnelre- 'E' 	d 'E(l) to this 

appli cation. 

6 • 22. . . . . 
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6.22. 	That the Ovt. of Meghalya vide its letter 

No. HPL.76/77/141 dated 27.8.87 wanted the views of the 

Director General of Police, Meghalaye, shiliong with 

regard to the manner in which the vacancies  of Meghalaya 

Wing of the Joint Caere of AssneghalaYa of the IPS. 

so long i,jtjii6d by the Assi Wing are to be transferred. 

The Gvt. proposed under serial No. 3 of that proposal that — 

3. 	5(five) promotion vacancies due to Meghalaya 

wng and curritly utilised by the Govt. of Assn may 

be released by the Govt. of Assam at the rate of one 

- vacancy per year till such time that the I&Amn five 

vacancies are fully recgnised by Negh&ya Wing, 

from the year of reoDuped of the MPS. and subject 

to the ondition that the vacancy caused under Assam 

wing against the promotion quota should be more than 

one i.e. if only one vacanf is caused in e particular 

year the hssafl Gvt, need not transfer the only vacancy 

to Megh&.aya in that particular year. 

A opy of the letter dated 27.8.87 with the propOsal 

annexed thereto are annexed as ?fmnexUre -. "F" to this 

appli c€ti on. 

a 

6.23. 	That the 1)6 0. P. Megh&.aya agreed with the 

proposal made by the GDvt. as aforesaid with the modification 

that instead of the  proposal for rease of one vacancy 

per years by Assfl it should 'one or more than one as may 

be, . . . . 
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be agreed to by the Joint Cadre authority' • This suggestion 

o the D. G. P. Meçjhaiaya was communicated vide A. I. G. (A) 

letter No, PM/XXVI-3/79/Vol.IIX/84 dated 18,9.87. 

A copy of the letter dated 18.9.87 is - exed 

as Anneire - 'G' to this application. 

	

6. 24. 	That the applicant states that since there arose 

a feeling of drivation &d dtscr:Lmination €rnong the 

minds of,  g1erai tribals, the question was mooted in the 

State Assenbly in the Autuian Session of the 1988 State 

Assnbly, but that did not attract attation of eighter the 

Ctra1 or the State Gvt, and the matter renathed unresolved. 

	

6. 25. 	That the Joint Cadre Authority however held its 

meeting on 20.4.89 and approved the M.P. S. as Feeder Service 

for aDpointment of the 11.P.S. of f.cer to the I.P.S. by 

promotion, though such recognition was not necessary in 

respect of the M.P.S. officers since the service of applicant, 

in the ML P. S. h as al ready b evi incorporated under Rile 3(b) 

of the Meghalaya Police Service Rile 1976 and in Principal 

Police Service of the State Fulfilling the reqiirenit of 

Rule 2(J) (ii) of the Regulation making him ejjgjble r 

appointment to the I.P.S. under Regulation 5 of the said 

Regul ation. 

Copies of the extract of the minute of the meeting of 

the Joint Cadre Author:Lty, held on 20.4.89 is annexed 

as 1-1,nne1re - 'H' to this application. 

2 , 26...... 
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2.26. 	That on 15.7.89 the Qvt. of Meghalaya forwarded 

letter dated12.5.89 A. 	the Secretary, U.P.SC. and 

redpested the 1). G.P. Neghalaya to furnish the information 

in respect of the 1975 b6tch of M.P.S. officers for placing 

the sane bere the Selection Coninittee for promotion to the 

I.P.S. and further intimated that the Joint Cadre Authoty 

has aproved the H.P. S. as a feeder service for promotion 

to the i.p.s. 

A opy of the letter dated 15.7.89 is annexed as 

inneure - 'I' to this application. 

6. 27. 	That in the meantime the Govt. of Meghalja vide 

its letter No. 9.8.89 to the Cbvt. of India forwarded 

minutes of the J.C.A. details of the agrenit betweei Govt. 

of Mehalaya and Assam and M.P.5. Rule, 1976 to the Govt, 

of India 6id requested to approve the proposal to recognise 

the N. P. S. as Fe der Service for promotion to I. P. S. 

A opy of the letter dated 9.8.89 is annexed as 

Mn eu re - 'J' to this application. 

6.28. 	That the bvt. of Neghalaya again on 6.9.89 

requested the AG.P. Meçhalaya to furnish information sought 

for for onward transmission to the UPSC. for promotion of 

N. P. S. Officers to the I. P. 5. 

A oDpy of the letter dated 6.9.89 is annexed as 

Annere - 	t this application. 

6 • 29.. . . . • 
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6.29. 	That purSu)t to the 8:0resaicl letters of the 

Govt. the i.I. G. (A) Heghalaya forwarded the nites of the 

8pplic8flt 9nd Shri .G.Momin, with necessary particilars 

to the Govt. ihe letter further intimated that the number 

of vacancy in the promotion quota of the IPS for Negh&.aya 

wing of the Joint Cadre of Ass_Mec1elaY8  is 8 (eight). 

A ODPY of the letter dated 17.9.89 is annexed hereto 

as necure - 	to this application. 

6.30. 	That the applicsnt states that the Govt. of 

NeL&.aYa again on 31.10.89 requested the Govt. of India 

to approve the N. P.S. as Feeder Service for a2pointheflt 

to the I. P. S. this letter has again halted the process of 

his selection in 1989. 

A coPY of the letter dated 31.5.89 is annexed as 

Anne.ire - 'N' to this application. 

6.31. 	That on 23.2.90, the Govt. of India, in response 

to the letter dated 	oil. the Govt. of Neha.ira, has 

intimated that if  the  N. P.S. fulfils the cxndition laid 

down in rule 2(J)(ii) of the I.P.S. (AppointhSt by 

promotion) Regulation, 1955, whith defines feeder services 

as prinLpal service f the State, it would automatLc&.lY 

beome the feeder service ad the reoiton_ofthe Govt. 

of di a it be necessy (anphasi s supplied). 

A cxpy.... 
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A apy of the letter dated 23. 2.90 is annexed as 

Annexure - N to this application. 

	

6.32. 	That the Govt. of Meghala thereafter by afl 

appare1t misinteretatiori of GDvt. of India' a letter 

dated 23.2.90, issued notification decla.ng M.P.S. as 

State Police Service under sub-cLaise (ii) of Clause (g) 

of Thile 2 of I.P. S. (Recruitht) Pule 1954 read with 

sub-clause (ii) of clause (j) of sub-regulation (1) of 

Regulation 2 of I. P.S. (1ppointheit by Promotion) 

Regulation, 1955. The notification dated 5.4.90 further 

laid tbwn terms and otidition for sharing of vacant posts for 

Meghalaya Wing betwe Assi & Ne1ai.aya. 

A co py of the notification dated 5.4.90 is annexed 

hereto as Annexure - 0 0' to this application. 

	

6.33. 	That the U.P.S.C, thereafter by its letter dated 

6.8.90 had reqiested the Govt. of India to intimate thei 

as to whether the Caere strength between Assan-Neghalaya 

has beak bifurcated and also whether a Selection Cornittee 

meeting ODuld be convaied in respect of Me&.aya Wing 

and by sding a oy of the aforesaid letter dated 6.8.90 

to the Gvt. of Megh&.aya, and further wanted a self-

contained proposal for onveiing a meeting of the selection 

along with reqiisite bounents and upto date CRs. 

to be sait to the Conuiission. 

461,  

A oDpy. . . . . . .. S 
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i opy of the letter dated 6.8.90 is nexed 

as kmexire - IPI to this p1ication. 

6034. 	That on 24.10.90 the GDvt. of Assam vide letter 

No. I*IA.51/88/30 had informed the Govt. of Meghalaya to 

utilise the vacancy of Sri P.Ksr I.P.S. who retired 

w.th effect A. 	 '.4.90. 

A Copy of the letter dated 24.lO. 90 is annexed 

Anneire - 'Q' to the application. 

6.25. 	That the plicant states that there were 

altogether 7 (seven) Vacancies on and from 1983 against 

the Meghalaya Wing of the IPS. Joint Cadre of Assam 

Megh&.aya, but the GDvt, of Mealaya took no steps to 

forward names of the N.P. S. officers before the Selection 

Committee and Selection Comnittee which met during 1989 and 

in 1990 onsidered the cases of the following Assam Police 

Service (APS. in short) officers only who were all jniors 

to the applicant in the rank of.De. S.P. and the applicant 

was deprived of his legitimate promotion to the I. p.s. 

The said officers were ssubseqjent.ly promoted to the I. P.s. 

on the date as shown below : 
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Names of the A.P.S.Officers. Appointed Apptt 
- __ 

, 	
Shri A.K.Nath, Dy. S.P., Assam. 1.2.76, 6.2.90. 

2. 	Shri N.N.).itta, Dy. SP., Assam, 1.2.76. 11.3.9:1. 

3, 	Shri P. D.Goswami, Dy. Sp.,Assn. 1.2.76. 1.3.91. 

6.36. That ultimately the Selection Committee met on 

12. 3.91 and onsidered the case of the app1icnt for 

promotion to the i.p.s. an d the following officers 

including the applict were selected, though they were 

en ti tied for promotion much earlier - 

Sri lvi. S. Syien. 

Sri S.G.Nomin. 

6.37. 	That in pursuance of the aforesaid selection 

by the Selection Ommiflee, the appiicit Was promoted 

to the I.P.S. on 21.2.92, though he was etit1ed to be 

promoted during 1983 on nletion of 8 (eight) years 

of service a s Dy. S.P. with State Cadre. 

A opy of the order dated 21. 2.92 is annexed as 

Annexure - R' to this application. 

6.38. 	That the applicant states that the Govt. of 

India thereafter by its letter No. 1-11010/17/92-Ips..1 

dated 5.10.92 fixed the year of &..lothient 8 (eight) APS. 

officers which includes the names of the following APS. 

officers who were all juniors to the applicant in the 

state Police Service (sPs) Cadre : 
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Nne of APS. Officer, Date of Date of Year of 
appointheit appointment allot- 

-- to IP •  

Sri 1.2.76. 6.12.90. 1986. 

Sr. N.N.Ditta. 1.2.76. 1986. 

P.D.Gosw.. 1.2.76. 1.3.91. 3.986. 

A oDpy of the letter dated 150IL0.94 is 	ed as 

- 	to this application. 

6.39. 	That applicant s t a t e s that since his delayed 

promotion into the i.p,s* was not attributable to him and it 

was only because of the lathes on the part of the Govt. of 

Meghalaya id the inaction of the Govt. of India which is 

the apointing authority, he was legitimately eecting 

that the Govt. would act fairly and would either issue 

necessary direction to anveie a meeting for review of the 

select lists prared by it from 1983 to 1993. &rthg whith 

the applicant was eligible ir promotion to the IPS. under 

its power of review or at least Ainizt his year of allotment 

in a position ea1ier to Reondent No. 6 to 8 who 

were promoted to the I.P.S. from the State Cadre of Ass 

and are juniors to him as Dy. S.P., by giving appropriate 

weightage towards fixation of his year of allotment by 

relaxing Ei1e 9 of IPS. (ppointhent by Promotion) Regulation 

1955 or any other r.ile/regulation deening him to be promoted 

in. . 0 
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prior to 1990 and fix his year of allotment and seniority 

in the appropriate place bef-re his juniors in exercise 

of the power conferred on the Central Gvt, under Rule 3 

of the All India Service (Concition of Service-Resi(tuary 

matters) Rules 1980 since itk is a case of undue hardship 

to the applicant. But the Qvt, had treated his case very 

unfairly and unreesonbly and by its letter No. 1-15016/37/ 

92-IPS-I dated 10.8.93 fixed his year of allotment in the 

year 1987 under Ru1 	3(u) of the I.P.S. (Regulation of 

seniority) Rules, 1968 by calculating the weightage from 

1992 in an unjust and unfair manner and oDnsecpently he 

was made junior to the private respondents in the 

gradation list. 

A copy of the letter dated 10.8.93 d a copy of the 

seniority list are annexed as inneire - * T and 'T-1 

to this application. 

6.40. 	That the applicant States that the Selection 

Conittee, which met on 1983 (21.12.83), 1984, 1985 

(30.12.85), 1986 (30.3.2.86) , 1987 (170L2.87), .988 

(29.A 2.88 and 30.12.88), 1989, 1990 and 1991 (22.3.93L) 

di d no t con side r the case of the applicant even when he 

was entitled to be considered under Regulation 5 of the 

I.P.S. (Appointment by Promotion) Regulation, 1955 and as 

such the aJx,ve selection were done improperly being dune 

in violation...... 



in violation of the above regulation. The applicant 

therere is eititled to be considered in those selection 

through a review arid antedate his appointment in the year 

first he is found suitable from 1983 to 1991. The 

applicant deans it proper to mention here that in a case 

filed by Shri H.L. Dev, I. P., SP/1. Co  B., Ass, in 0. A. 

No. 83/94 before this Hon'ble Tribunal, the Hon'ble Court 

was pleased to hold that the applicant Shri Dev should be 

dewied to have bee,  included in the select list of 1983 

when his name was not included in that year because of 

some adverse rnarks in his ic. Re. which were later on 

expunged. As S.L. P. was however taken before the Honble 

Tribun &. and the Hon' ble Suprene Court, by modifying the 

order passed by the Honble Tribunal, directed the Govt. 

to recon si der the case of the appli cfl t Sh ri Dev by 

convening a review selection ODnirnittee meeting for the 

year 1983 and in compliance with the above direction the 

u. p. sC. con thcted a review of the above selection and 

the Committee having found him suitable selected him and 

ultimately Govt, antedated his appointment from 1992 to 

1984 in the Joint Cadre of Assm.Neghalaya vide Govt. 

of India' s Notification No. HJIA. 0/94/1 29 dated 29.5.96. 

I X 

	

	The applict therefore states that the Govt. has power 

to review the selection made during 1983 to 1991 and 

' 	It 
h eis 
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h e i s en ti tied for a similar di rec tion f rorn the n'bl e 

Court. 

The app1ict further states that since the Gvt. of 

Xndi&s letter dated 23.7.85 (tinexure - tD') recognising 

N.C.S. as State Civil Service confused everybody and the 

Govt. of M egh al aye &. so gave out that such recognition is 

necessary in case of M.P.S. which is in peri-meterie with 

the M. C. S., the applicant could not approach the Hon • ble 

T ribun a). e arli er and h d to wait for a ep eci fi C order 

from the Gvt. of India. 

A copy of the order dated 29.5.96 is &inexed hereto 

as Mnexure - T-2 to this application. 

6.41.. 	That the applic&t states that he has a right 

to be considered for proiotion to I.P.S. in the 1983 to 

1991 select ii et awid because of the in action od,  the p8it 

of the QDvt, those respondents were placed above the 

applic1t in the seniority list resulting total miscarriage 

of justice. His right to career avanceient is therefore 

pt in jepardy s.thce with 1987 as his year of allotment, 

he can at best retire as Selection Grade I.P.S., while the 

Respondent No. 6 to 17 would score a marth over him and 

rise upto the r -ik of I.G.P. if not D,G.P. in the 

Assarn-Meghaiaya Jo:Lnt Cadre. 

6.42. 	Th a t the applic&it states that Rile 3 of the 

All India Services (Condition of service - Residuary 

Matters) Rules 1960 provides as, follows ; 
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3. 	Power to relax x1es and regulation in 

certain cases :- Where the Central Govt. is 

sati sfied that the operation of - 

(1)ariy rule made or deQned to have been made 

	

• 	under the 1i India Service hct, 1951 

(61 of .1951) , or 

(ii) 	any regulatiob made under 6ay such rule, 

'regu1atin the condition of service O.L. 

person appointed to an 1l1 India Service 

cses une hardship in any particular 

case, it may,  by order, dt sp en se wi th or relax 

	

• 	the, reqiirenents of that rule or regulation, 

as the case may be, to such extent and subject 

to such excUon and condition as it may 

consider necessary for dealing with the case 

in a just and. eqiitbie manner. 

6.43. 	That whEn a qestiOn äLose regarding the exteit 

of the powets vested in the Govt. under rule 3 of the ,Zs 

(Condition o Service - Resi(tuary Matters) Ru1es, 1960, to 

deal with the cases i)1Ving relaxation of rü1Es and 

regulation, the Govt. 	India vide .M.H.A. letter No. 30/1/ 

63-ZS (11) dated 1.1.66 havë held that 

-• 	. 	 . 	( a) undue....... 
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unthe hardship sigiifies unforeseen or 

unmerited hardship to an extent not contenpiated 

when the rule was frsjned and cbes not cover 

any ordinary hardship or inconvenience w&k which 

norny aflees. 

the relaxation should enable the case to be 

dealt with in a just aid eiiteb1e manner and 

not on grounds of compassion however justified : 

and 

the benefit to be conferred in reixation of 

any rule or rules must be of a nature already 

provided for in the rules; Gvt. are not 

empowered by this rule to confer benefits 

which are not contemplated in the rules. 

6.44. 	That the app.licant states that the Govt. failed to 

consider his case for promotion even after the Gvt. of 

India clarified that no appxova:1 for recoition of MPS. as 

feeder service to IPS. was req.iired (vide their letter dated 

23. 2.90 - ;jinexure - 1 N') and as a result of this inaction 

on the part of the Govt. of Negh&.a, the Respondent No. 6 

to 8 who are junior to the applicant got selected and by 

virtue of their earlier selection as such and conseqient 

promotion pursuant to that, they got 1986 as their year 

0.1.. . 0 • • • . • 
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of. &o1it under rule 3(1) of the seiiority rules, 1988. 

The applicant would have got earlier than that hi s case 

been cznsidered in cbe, time. Since hi 	- non selection 

for promotion to the I. P. S. as aforesaid is directly 

attributable to the GDvt. and not the applicant it would 

have been  fair aid just on the part of the (bvt. of Indj 

to act eqJit&Dly ancd, pass necessaxy orders that the 

promotion order whi d he g t d ring 1992 (kin exi re - B) 

should be deeited to have been made prior to 1990 to place 

his position above Respondent No. 6 to 17 in the inter-se 

seniority osition to meet the ends of justice. The Gvt. 

th er efor e in the &. tern eti ye shoul d cony en e a Selection 

Committee meeting of the select list prEpared a.iring 1983 

to 1991 so as to place him above the private respondents in 

the seniority positiofl or give more weightage by relacing 

the appropriate rule for fixation of his year of allotment 

prior to those respondents. 

6.45. 	That since flile 3(11) (c) of the I.P.S. 'Regulation 

of Seniority) Riles, 1988 provides that the weightage 

mentioned.... 
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mentioned 	in 	ijb-clause (6) of the said rule shall be 

calculated with effect from the year in which as officer 

is appointed to the service and since under the Regulation 

9(1) of the I.P.S. (pointme1t by Promotion) Regulation, 

1955, an officer camot be appointed to the service unless 

his name appeared in the select list for the time being in 

force, justice and ecpity denands that the requirenent to 

re!jain in the (select list for the time being in force' 

appearing in the said rule for promotion to IPS. should be 

dispensed with an 4/or rel axed retx sp ecU v ely so that the 

applicant may be deened to be promoted prior to 1990 select 

list for the ids of justice, equity and fair play to keep 

the uiamef the applicant above the Resporid€nt No. 6 to 17 

who are all juniors to the applicant, if a review of the 

earlier select list cannot be mede. 

Relevant provision under aile 9 of the Indian Police 

service (Appointhent by Promotion) egu1ation, 1955 is 

extracted below : 

9. 	AppointmentS to the service from the select list. 

(1) 	Appointment of members of the State Police 

Service to the services shel). be made by the 

Central Qyexnmant on the reommcndations of the 

State Govt. in the order in which the nanes of members 

of the State Police Service appear in the  select list 

for the time bein g in force. 

6, 44... . . . . 
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6.46. 	That the applicant therefore filed represeitation 

on 29.3.94 to the Govt. of Mealaya through the rLrector 

General of Police. Neghalya, to take up the matter with 

the Govt. of India to review the order of hi year of 

1lotxnent. The.D.G.P. Meçjhalaye, vide his letter dated 

19.5.94 by forwarding the said represitation gave the 

details of the cro.imstances under which, the applicants 

selection for promotion into the IPS. was considered 

matter than A.P.S. officers Shri 14K.Nath and others to justify 

the hardship caused to M.P.S. officers as stated above. 

Qpiee of the representation dated 29. 3.94 along with 

the forwarding letter dated 19.5.94 are annexed as 

pjxnex.ire - ' U' ead 'V 1  to this application. 

	

6.47. 	That the Govt. of Mecxal aye thereafter vide their 

letter No. HPL.16/90/Pt/15  dated 15.7.94 forwarded the said 

representation of the applicant dated 29.3.94 to the Under 

Secretaxy to the Govt. of India (MHi) New Delhi with a reqiest 

to ansider the representation stibmitted by the appliCant 

favoUrablY.bUt the Govt. of India, by a letter dated 16.7.96, 

i.e. after about two and a half years rejected the said 

representation of the applicant dated 29.3.96 by a cryptic 

and nonspeakinc order in a most'i unfair and unreasonable 

in s-in er. The said letter dated 16.7.95 was forwarded to the 

applicant by the Govt. of Meghalaya vide its letter dated 

29.8.95 which the applicant received on 31.8.96. 

Copies....... 
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copies of the letter dated 15.7.94 and dated 16.7.96 

d the forwarding letter dated 29.8.96 are annexed as 

Ann exure - W, W-1 and W-2 to this application. 

6.48. That the applicant in the me&time approached the 

Govt. of Ne'eleya a number of times but the GDvt. only gave 

out that his case has been t*i up with the Qvt. of Ifldj 

and in fact, the Gbvt, of Meghalaya vide its letter No. HPL. 

16/90/Pt/42 dated 18.5.95 reø.iested the Home Nistry 

to onvey 'necessaxy orders to that effect. The applicant 

with the hope so given by the GDvt. of Me9.1ya did not 

app xoath th e Hon' b:L e Tribun al so long. 

A apy of the letter dated 18.5.95 is annexed as 

Anneure - 	to the application. 

6.49. 	That the Gvt. of India ultimately after about 

two and a half years vide its letter dated 16.7.96 in a most 

unfair and unreasonable manner and by a cruptic manner without 

giving any grounds thereon, rej ected the applicant' s 

represeitatiori dated 29.3.94, but in the meantime on 5.7.95 

confirmed the applicant in the 1.2.5. allocating him 

to the cadre of Neçjhalaya. 

A opy of the order dated 5.7.95 is annexed as  

Arm ei re - 'Y' to this application. 

GROUNDS. 

7.1. 	For that the GDvt, acted illegally in not forwarding 

the n ane of the applicant before the Selection Committee 

of the...... 
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of the Joint Cadre of Assn4eghalaya cbririg 1983 1x 

1991 particularly irJjig 1989 when the Joint Caere 

Authority itself apprved M.P.S. as feeder service for 

promotion to I.P. S. (Aunezre - H) and also during 1990 

when the vt. of India had also Clarified that no 

recognition by the (bvt. of India is necessary (lnneure'N') 

and as such promoting him in 1992 and consequently fixing 

his year of allotment in 1987 allowing his junior officers 

in State Police Seivice to supersede 	/or go ahead of 

him in interse seniority position is a gross miscarriage 

of justice id as suth the applicant is entitled legally 

to be promoted retrospectively to fix his year of a1lonent 

prior to Respondent No. 6 to 17. 

7.2. 	For that the epplic&t being a victim of the 

administrative lapses resulthig fixation of his year of 

allotmEnt to IPS, latter than his juniors and there being a 

power vested on the Gvt. to releave the applicant from 

the undue hardship caused to him bec€iuse of the ricur 

of a rule, by making appropriate relaxation thereto, 

fixation of his year of allotment in 1987 as against 1986 

to his junior was unfair, unreasonable, irrational and 

against the principle of equity and justice and fair p1y 

in action. 

7 * 3 9 	For that the right to z equal opportunity in public 

employment guaranteed undir Article 16 of the Constitution 

of India also carries with it the right to one' $ career 

edvaacern€nt... 
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vancenent, and as such fixation of the year of 

allotznant f the applicant later than his juniors for 

rea8ons directly attrUutable to then nt amounts to drivatiorä 

him of the right guarteed under Article 14 and .16 

of the Constitution of India. 

7,4. 	For that the facts and circumstances of the 

plican' s case being squarely covered by the provisions 

of i1e 3 of the A11 India Services (Conditions of Service - 

Resi&ary matters) Ri1es 1960 6,id the decision of the Govt. 

of India vide M.H. 1. letter No. 30/1/63-7Is(ll) dated 

1. 1.66 inorporated b1ow that rule the Respondet Govt. 

should have acted fairly and granted the relief to the 

aDpli cent to safeguard his thence of moving on the 

promotion al ladder. 

7.6. 	For that, the settled principle being that no 

rule or order which is meant to beefit eiiployees should 

normally be onstrued in 5uch a manner as to work hardship 

and injustice specially when its operation is automatic 

d if any injustice arises owing to a cause attributable 

to the Govt. itself, then the primary duty of the Govt. 

or other authority is to resolve it in such a manner 

that it may avoid any loss to one without giving undue 

adveciages.1 
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advantage to other. But ontrary to above, the Gvt. 

con strued the relevant rules and regulations in a manner 

prejudicial to the interest of the applicent and giving 

undue advantage to the manbers of the ?PS. who are all 

juniors to him. The order dated 10.8.93 fixthg his  

sior1ty is therere not tsiab3.e in law and is liable 

to be reviewed to give proper bsefit to the applicant. 

7.7. 	For that equity, justice and public interest 

demanded that the ODvt, ought to have releaved the 

applicant from the frustration and disappoirlthlEnt emajiating 

from an unfo'reseen and unpredictable situation beyond 

his control by relaxLng 	lication of Rule 9 retrospect- 

ively and/or any other rale whith is causing undue hardship 

in his Case since no rule can be construed to be so 

e)th1stive so as to defeat the very object aimed at by 

the rule itself nanely efficiency in public acninistration 

and to ensure that the rules for promotional channel has 

been provided, but the Gvt. without application of its 

mind wait strict into the rule causing inequity, injustice, 

disappointment, frustration and he5rt-burn of the applicant. 

	

7.8. 	For that the order dated 16.7.96 passed by the Govt. 

of India rejecting the applicants representation after 

about two and a half years by a non-speaking order and in 

a most casual manner is unfair, unreasonable, irrational 

and is liable to be set aside. 

	

7.9. 	For that the Gvt. of India has passed the impugned 

order dated 16.7.96 wjthut application of mind to the 

relevant...... 
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relevant matexials on record and by iorinçj the rules 

end regulation relevant for determination of the applicant' s 

represitation dated 29.3.94 and since tich public order 

made publicLty by the Gvt, cannot be supplemented by any 

subsecjuent eienation, the order itself cannot st&d and is 

3. i ab3. e to be set aside. 

8. 	Detail s of the rene dies eth .is ted. 

The applicant declares that there is no reiiedy available 

to him in the servce rile/regulation against the impugned 

inaction of the Resondents and the Hon'ble Tribunal is the 

only renedy available to the applic&t. However an 

arplication/repres€ntation against the irn!Dugned action was 

subrni tted by the appli cant on 29.3.94 which was rej ected 

by the Govt. of India after about 	years i.e. on 16.7.96 

without any zpplication of mind. 

9' 	Matternoen ding with aLiy 	Court. 

The applicant declares that the instant matter 

is not been taken to any other court of. law. 

10. 	Re3iefs. 

l) To declare that the applicant is deaned to be 

selected in the select 34 st prepared by the 

selection Committee prior to 1990 so as to get his 

appropriate year of allotment and seniority 

prior to Reondent No. 6 to 17. 
-OR- 

A direction to the Respondent No.1 to 5 for review 

afl d con si der the case of the 

inclusion of his nne in the 

from 1983 to 1991 and fix ap 

allotment and seniority into 

IPS Cadre. 

applicant for 

e1t Lists prepared 
ropriate year of 

the applicant' s 

0 R. . . . . 
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to direct the Respondetit No.1 to 5 

to re3. ax or di sp s s e with the approp ri ate 

nile/regulation as may be recpired in 

exerci se o f the power con ferred on the 

CEntral Govt. under I.iie 3 of the Z.11 

lri&Lc Service (Condition of Service - 

Residuary Netter) Rues 1960 to Lix the 

applicant s apppriate year xftzx±Ictn of 

a1iotmst and ssiiority prior to 1986. 

lb pass any other order/orders as to the 

Hon • bi e Tribunal may dean fit and p rope r. 

lb set aside the order dated 16.7.96 

(tinere - W-1) passed by the Under 

secretary to the GDvt. of India, N.H.z., 

New £e1hi. 	 - 

Interim order if an Drayed: 

If in the meantime the Respondent No. 6 to 10 

are jDromoted to a higher rank, the promotion 

h allbe subj ect to the r esu it of the oriTLnal 

application filed by the applicant. 

PeridEncy of the application may not be a bar for 

the Respondeit No.1 to 5 to consider the prayers 

he made in his application. 

1 2. . . . . . . 
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ParticulaLs_of postal order in repect of 

the aolication fee. 

Postal Order NO. 

Date - 

Issued from 

Payable at 	 - 

List of Riclovare. 

Documets No, 	 to 	shown in Index. 

VERIFICATION. 

I, shrJ. Naitty Svrd Syien, IPS., Assistant Inspector 

Gsieral of Police (Admn.) Meghalaya, shillong, do hereiy 

verify that the con taits of paragraph 
7.-c 

are true to my knowledge and those made in 

t are true to my information derived from the 

record and the rest are my humble submission and I sign 

this Verification on the 1 y  tc day of % 	1996 

at 6t2W&.a±i.. S&y 	 I 

4 

Si 

I 



G4 COl) 10I I}Jd OF 11  
S 	 Ji(ji!i..)LPj1F 	T 

OrD.fFS flY TIIC Ohi;RflOR 

DaLod S1llLon;, the 1 6th D,cejnbor, 197 

:Ii pursuance of the recoi edtian of the logha1:tya Fnblic 
.cv:.cc GoinrnisJ.on, the .foi1o'iirig prsoris are .ppo:ntori tomporari] y as D -  ii±y 
3uj:cdntcndents of Police in the ccaic of pa,r of I. 

pm. plus other O3lOWLU100S s a'.ILI:i.nissiF:Lc iind'r the ruJ.s with effect 
froi tho date of teking over cJare •r.d i.mtil 1'urthor orders '1 cr posLcd to 

	

the ;tion noLod sgn  nst each: - 	 iii 
1e.ce os. iv:ost:uw 

I Shri Eirol Ciristophcr iajau, - Office of s.}c S • i.. .hro Nifl., .ura, 

	

.l Jjy Sword Sd.cm, - 01 :ico OC ti 	P , 3a nt±:i. IU Us, Jousi. 

	

• ShrJ. Siylenco G. NoiIn, - Of.fico of •ie. 	p , ih.:s -; 	;iii011. 

V. RA; iAIIA 
Secretary to t)c over:tn.?n ¶; of. herhslaya, 

Dcpn:Lnent. 

o. 1IPL-.1 53/73/Pt 1/14-A, 	Dated Shi.iJJon, the 1. 6 th Dece:n:er, 1975. 
Cc.p;y forwarded to 
He Sunorintenclont, Govt Press, Ncghalaya, Shiflong for piTh±icati - n in the 1cghiaJ_aya Gaze Gte. He is roquss bed to supply this Depi -b wiiui 10 (tenj spare 
conies of the lfotificp.io!-i,  
Tha ILC:countanb General, Mohalaya. tddl.Ji.2. Iuilding, Shillong-793001 

Inspctor GencrL of Police, I 	ulaya, ShiLLon for infor::iaLion and 
necessorv action. This has 	reference to hi /o No. JJM11XVIII-./3i, datod 5-9-75 and :Lotter c. }'11/XV:-/37, thtod 22-10-75 

.) The .Deput. CQmuisUoner hills, 2iisLUor/.Je:i nt:ie !Li.LLS.JowEcL/Gero ftW..s, u'e 
The Suoerintiidonts of i'olice, Ithasi Hills, LLLornljsintja hhiUs, -Jowai/ 
Care }LLIIs, Turn. 
The J)epu.t7 Consriicsioner(upriiy) 	 Hins, ShiUo21 for favour oi.roleoso 
of. SrLrl Esrol Christopher ViaJaw, lr!spoctor of,  Sup3.y. 
Tio Director fgr cjj,

for favour of TOi.on3 of 
Shri Na±bt-r Sword. Syice. StatistJ.cai OfTicor. ii 	 -r 	 j 	

I o, Lao Jastract Lalna.L r  .lann:uic J3UrwOU OL'.iccr, -Grro PLUS, Turn br favour of 
release of SI.ui Siylonco G.iiomiu, Dic brict Fanily fl.;uurLng Inforanatio Officer. Th Secr3f(r to the Governor of !eFnfL:u' -t. :Pti flo: * 
The Privale Scci'obarv to th Ch.ef Ihinister, L'gl . ShiU.ong. 1) ai rrivato 	

Js.;ctts. to lnistorc and ihiasters at Stabo. 
12) The Priva Secretary to Lhie Cl.:icf Sscrotery 	the (r:b. of 	La 
1)) The SocrrjLy to he Govb.of Noghsae-a, 5urdy 	 Leptt. and heoIhh &F. P. DepPt;. for inform::tioi-  'xJ n...cc cer'T -so Lic: li.) Pero)-joJ. TUes. 
5J Frol Christopher Majaw. ison Ccul-:ou]ld, 	for i orisation end 	- P.O. hIu.11ong--2, hhasi ILI1J_5 District;.j, ne 	nation, Tli- Sh.ri Hsi;-I; Si-;ord System. flshtsoJ:itl;i:bh, 	 sro r-;!uest.cd to 	aporb i-hwhhar, P.O. Shiliong.-1, Ithasi HILLs JPLhi' -ic -t;. 	boa: i Uv J:u:cdietoly to th 17) Shr:i S3claco O.J-oriin, District F. 	'Ls--aouh 	Su1t c of Police 01 the Ilurecu, P..O.Tura, Cao hLill Dist.r:i.ct. 	 _41s1;riets coilcornod. 

( --. 
c . 	 .,. 

thccr ;3oc7e  
} lose (P'd15) Drtx'L:nc -€, 

....... 

licci xaaf t), 
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- 	 GOMT OF MEGHALAYA 
HOME (POLICE) DEPARTMENT 

ORDERS:BY.THE. 	GOVENOR 

N 0 T I F IC ATT ON 

Dated 	i11bg, 	he 28th 	June ;  1985; 
NO.HPL.256/85/4 

• Shri W.R.Marbaniang,. IPS,Ccomandant, 2nd ML 	En, 
Tura is transferred 'and posted until furthei 
orderas Superintendent of Poliçe, West Garo 
Hills, Tura, vide Shrj:Mpradhan, .IPS 

• tranpferred. 	. 	•••' 	.;; 	;' 
NO.HPL.256/85/4(a) -Cn relIef ;  ShJ A.Prad1,IPS,. Superintendent of 

• 
Police, WestGaro Hjlls, Turais transferred and 
posted as Principal, Police, Training. School, 

• Shillong vice.. Shri. B.K.Dey, IPS,ose services 
are being placed at the dposal of Education, 

. Youth & Sports Department. . 

NO.HPL.256/85/4(b)....The services of Sh±iK.Dey, IPS,Principal, 
Police Training Schooll ShilIönkorts are placed at the 
disposal of Educat1on 	Youth & 	Department - 	 . 	• 
for appointment as Directbr of Sports,Meghalaya 
%ith efect from the date of handing . over• 
charge. 	.. 	 . 	0 	 ••• ••• 

NO,HPL.256/85/4 (a)- 

. 

Shri A.R.Mathur, IPS, Aaditional Superintendent 
. 	•, 	• 	, of. Police, West ,Gáro HiljsTüra whoias also 

aUqwed to ftuictjon as 2nd-j,n-.Command, 2nd MLLP 
Bri.,Turajs transferred. and posted as Ccmdant,,. 
2nd MLP Bn 	Tura vice Shri W.R.Marbaniang,Ips., 
transferred.. 	. 	. . 	S. 	 •. 	 •• 

N 0 .HPL.256/85/4(d).... Shri M.S.Syiem, /41'S, Assistant Principal,Police 
Training School1 Shillong Is promoted to the 
Senior Scale of the. M .P .S 	and on promotion he i 
trsf erred and pbstecl 	s 2nd 	-Canmand, 2nd t1liP 
En., Türa vice Shrj A.K.Mathur, IPS, 

B. NCNGIQNRIH ;  
LtI DER SECY .TO THE GOVT .OF MEGHALAYA, 

HOME . (POLICE) DELARTMFiIT. 

Memo No.HPL.256/85/4...A 	Dated Shillong, the 28th 	June ;  1985. 
Copy forwarded to:- 

The Special Becretary to the Governor of Meghalaya ;  Shillong. 
2 The P..S. to Chief Minister Meghalaya, üllong 	S  • 
3 The P.S. to Minister, Home etc. ;  Meghalaya, Shillong. 

4, The Special sistant to Chief Secrétaiy ëghalayashjj1ong' 

S  contQ...2( 

S 	
• 	 \ 



	

'S 	 •' ''!. 'i'I 	 p' 	 •,', 	 II 	 . 	 ..' 

50 The Inspector General ofPo)ic, Meghalaya,, Shillorig. 

6. The Accountant.General(Accoult./Audjt) Megh...laya, Shillong, 
7 0  The Under Secy,to tlje Govt .ofThindia, Ministyr of 1Icme Affairs, .New.Delflj 	110.001, 	 . . 	. 

4 	

J 	 I 8 • The Uner Secretary to 

	

d 	 the Govt,of ?ssarn, Hcnie (A) Department, 

	

Dispur, 	. .. 	. 	
. 	' S. 	 • •,.L 

9, All .Suetntendents of Police; 1  Megha1áya 
10 The Cornrnandent 1st M.L.P.13n1 Meghalaya.Shj11ong 	. . . 
11.6  The Ccmmandan 	2ndli.ü .1' .Bn.,  

1 o The Principal; Police Training School Shillong, 

13. The Director , Printing & St qtionery, Shj.UOng for public aticn • in the Gazette.' 

The Of ficers concerned,' 

15. Persca1 files/Guard file..: . 	 . 

By order etc., 

• . ..° 	
. 	.. 	 Under Sey.to..the Govt,of Meghalaya. 

• 	 •:........ .... 	 * 	 S 	 :-,V 	• 

i1t( 4 e
I 	 T 



	

• 	. 	 . .. 
	i•\ 

CojrT o 	) * U. 70 ? '/177','1,,'i.O3 	(1 June,'177 fra ;hó Deyity A 

iricorJT.i 0 r 	 1C 5..F., 	alaya,.liOflg 	v 
• 	. - 	to the. 3.ipdt.Of Po1c,Jos& •ro 1I11s,Tra. 	. 

p 

• 	 Th Ins pee oreiurai r 'nc ,: 	daya was 	enough 

to iicke the followiiLg oiib LOL , ii ouh tie \Ik1 	tudy Notes 

of 	hr1 	yiein, 	DT...t 	 . 	 • 

- S 	 • • 	

, "The i'roby. Dr.3ujxit.or Police s 	king a good.begintiing. 
• 	 . 	 • 	

0 	 • 	 • 	 .• 	 0 

• • ills obiervations are. as iiiquisitiio as these f  are oxpected to b. 

iope je dli kep thcn uj." 

'iie Officer may )1Se 1)0 irorfleci aocorclingly. 	• 

IT'TOE Oi r' 
	 0 	oLI C 	3 G11PO IILL TUflA 

herno i1o.B/77/77/ 	Tura,thtiiñe/77 

Copy ,  tohr1 11.S.Syei, Proby. Deputy Supclt.of Police, ' 
for 1nfo11at1on. 	 I  

tjer:Uiteiient . of. Policer 	°• :- 

- 	 i'3 	') 0 llills,iui1,a. 
).-l•_- 

• 	

0 	 • 	 . • 	 . 	 . 	

• 	
• 	 •" IL. 

S. 

H. 
S 	 • 	

•0 	 5 , 	 • 	 • 	

• 	 •: 	 • 

/ 

	

S 	

•0 	
. 	 . 	

. 

	

-. 	
0 	 • 	 S • •••  

/ 	 - 

0 



N it , 	- 

6hri B.S.Baber,I 

Director Genl.and INSPECTOR GENERAL OF POLICE 
MEGHAIJAYA 

1' 	 SF111-LONG 

D. 0. No....'  

22nd April,1985. jq 
The ....................................... .. 

Dear Sylein, 

I am very glad to notice that your 

performance at the 5th Training of Trainees 

Course at the National police Academy from 

+.2.1985 to 2.3.1985 was very good. 

Please keep it up. 

Yours sincerely, 

( B.S.BABERJ..-. 
-1 

Shri M.S.Syiem,}IPS, 
Asslstaflt Principal, 
Police Training school, 
Me gh al aya ,Shillong. 

.. 

1 

p.- 
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i.:\ NNEXtJR&C 

SHRI M.I.S. IYER,J.P.S., 
DRECTO GERAL 

AND 
INSPECTOR GENERAL OF FO!. 

MEGHALAYA, SHL'.O\G 

I lie. 	...Y.$ ......... s9. 

The Shillong District Police wBnt through 

a trying time for more than a month in tackling the 

situation which arose after the disturbances which 

occured in Shillong on 26th May,1989. This situation 

lasted for more than a month and required deep dedica-

tiôn to duty and continuous hard work by officers like 

you. I am happy to place on record my deep appreciation 

of the excellent work put in by you, thankto which 

the Superintendent of Poiice,Shilloflg could tackle the 

situation arising from agitational programme launched 

by some student factions effectively. My appreciation 

may also please be passed on to your subordinate 

offIcers and men. 	
. 

Yours 

( M.I.S. IYEQ)1  

Shri M.S. Sylem, M.P.S., 
Superintendent of Police,(CitY), 
Meghalaya, Shillong. 

..... 
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F,No.23CA10/96 	 0 	 January, 1996 

The Secretary to the 
Goverrinent of tvhalaya, 
Home (Police) Deptt., 
SHILLONG. 

Subject:-AWARD OF POLICE MEDAL FOR MERITORIOUS SERVICE ON THE.00CAS ION OF 
REPUBLIC DAY, 1996. 

CONE I DENT.IAL/ IMvED lATE 

414- /N4NXu 	C. 

Sir, 

I am directed to say that the President has approved the award of 
the following medal on the occasion of Republic Day, 1996 :- 

• 	POLICE MEDAL FOR MERITORIOUS SERVICE 

• 	SHRI PRB1SINCH 
DY. I COFPOLICE 
CID, SHILLONC 

• 	(EGHALAYA 

• 	SHRI M.S. SYlv 
AIG OF POLICE 
SHILLONG 
MEGHALAYA 0 

SHRI M.M. OHAR 
DY. SUPDT. OF POLICE 
ASSTT. CCfVDT., 2ND tvLP BN 
COERAGRE 
MEGHALAYA 

An announcement to this effect will be node in the rmrning 
newspapers of the 26th January, 1996 and the award will be notified in the 
Gazette of India on Saturday the 10th February, 1996. 

SImilar intimation has been sent to the Secretary to the Governor 
of Meghalaya, RaJ Bhavan, ShilIong. 

0 	Please acknowledge receipt. 

• 	 • • 	 • 	 • 	
0 	 Yoursfaithfully, 

: 0 .  

• 	. 	 (G.B. Pradhan) 
• 	. 	 DIRECTOR 

• 	• Copy to Ministry of Home Affairs, New Delhi. 

•..010k 	iii 	 •0 
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No,14015/45/79IS (I) 
Govt..of India,MiniStry of Personnel & Training, 
Adthv,RcformS and Public Grievances and Pension 
Deptt.of Personnel & Training). 

New Delhi,the 23rd July, 19 .85. 

To 	The chief Secretary to the Govt.of Meghalayc, 
Shillong. 

Sub : Meghaiaya Civil $ervie-Approval as Statp Civil Service--
for p.irpDses of 1j4,S. (Recruitmont)RuleS, 195.4 and I.A.S. 

ppointment by Promotion) RegulatioflS,l955. 

Sir, 
I am directed to say that the proposal of the Govt 1 of 	- 

Meghalayc for recognition of the M.C.S. as a State Civil Service 
for the purposes of recruitment to the lAS in terms of the pray1- 
sions of the IAS(Recruithlent)RU1CS',1954 and the IAS(AppJifltm°flt by 
pomotion)Regulation5,l95S has been considered.The Joint Cadre 
Authority of the Assmand.Meghalaya joint cadre of lAS 'had ecom 
mended approval of the MC.S. as a State Civil Service.They .  had 
also proposed that the Goverrnent5 of Assarn and Meghalaya may 
jointly arrive at-a decision on matters connected with the recogni-
tion of the M.C.S.The Govts of Assam and Meghalaya have, after con- 
sultations with each other and With the Govt.of India informed 
that the connected issues have been decided to be settled in the 

	

• 	following manner. 

	

• 	 1. All the A.C.S.officors serving .in.Meghalaya shall be absorbed 
in the Meghalaya Civil Service. 

2. The promotion quota of the joint cadre will be apportioned bet-
ween the two States in proportion to the senior duty posts in 

	

• 	 the respective Wings from time to time, 

3 The future vacancies in promotion quota in each of the two 
wings will be filled by promotion from among the respective 
State Civil Service officers. 

The five promotion vacancies due to the Neghalaya Wing,and 
currently utilised by the Govt.of Assam will be released by 
that Govt. at the rate of one per year, beginning from 1985. 

If any promoted officer, as mutually agreed to beten the 
two Governments,is to be transferred from Assam to Meghalaya 
during 1985-1989, such officer will be adjusted against the 
five promotion vacancies to be released in favour of Meghalaya. 

6, If any officer promoted to the lAS from A.C.S.or from M.C.S., 
is transferred from Meghalaya to- Assam or from Assam to 
Mcghalaya,then Meghalayc or Assam.will take in exchange another 

-. promoted officer from the othef State or as mutually agreed to. 

7 e . In course of next fivo ycars,corrni9ncing from 1985 if any nonr 
State .Civil Service of ficer of the Govt,of Moghalaya is appo 

/against intccl to lAS in the Mcghalaya Wdng,the same would be adjusted/ 
the five promotion posts to be released in favour of Meghalaya 

- Wing from 1985 onwards. - 

2. - 	In view of the above,Iam ciirotod to convey the approval 
of the Govb.of India,undcr sub-clati.se(ii)of Clause (g)of Rule 2 of 
the IAS(Recruitmcnt)RuleS,1954,read with sub.lausO(?)of ClauSC(j) 

• of sub regulation(l)of. Regulation 2 of the lAS (Appointment by 
Promotjon)RegulationS,1955 to the Meghalaya State Civil Service 
as a "State Civil Service" fo the purposes of recruitment to the 
Indian Administrative Service. 

Yours faithfully, 

BABU JACOB)  
Director, 
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• OF ICE Oi TE IKCTW GENMAL OF POLICEsKSGIIAL LYASI) HILUNG. 

Lt. ter No. fl1/XXVL.9/65 	Shillon,the 
(- ' 	February 190 

From 
Shri. S. Prasaci, liP.'. 

Assistant lnpector ,  Genera], of I'olice (Adcnn), 

To 	
ghalaya, Sb ill air.. 

The Pecid Fecretary to the (kvt.of flehalaya, 
Home (Police) Departcnt,Sh111on 9  

subject:- 	MP,F. AS -FEEI)ER. 'EV ICE 1"G 

ir 
As 1irected, I a to state that a at present, ofli)' 

A.P.'. i r"cot:nlsed as feeier service for the purjses of I.P.S. 
(A2pojntrnt by prorotion). }eu1atJion 1955, //fter creation of the 
Ftate.of liefhalaya.Ger,ent. have created M.P.S, with effect from 
the year 1976. The first batch of officers recruited ,Eder .F.C, 

. 

have already comrleted more than 0 ye a rss of service in the cadre. 
nd hence, many of them tnay be eli€ible for inclusion in the 5elect 

List for I.F.'. Jkwver, this shall obv.osi.y  jr_,q ,U,i Ire M.P.S. to be 
reconed a3. feecei aerrvice at par with A.P.S. for the purpoes 
of above mentioned Reguictior.. Here, it may be poi.ntej out that as 

at present we do not have any .P.S. Officers from jfthalnya on the 
Select List. The vacancy caused due t0 retirectent of Shri J.C. 
Mawrch, is also likely to he utilised by Arsam Wing of the joint 
cadre for fjk'up the quota of $.P.. Officers, tmless steps are 
imoedlately taken o 	t. 	recot'njej for the above purpose. 

In the circstaflces, it is re,tsted that 1edjate 
steps may be talzen to mo 	verrnt of India for tetting,  
recnjd as feeder service. 

Yours f1t1:fuU3., 

- 

Asitant Threctoz' Cenerul of i'olice (Admn), 
Chalaya, fhillong. 

( Copy to file o. 	fl-5/0 r 76 - M.P.F. rivles for record ). 

0 
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OFFiCE OF THE DIITOR GMftiiL OF P0LlLE:)GHALP!A: SIiILWNG  

RO. n•1x;vI-917716, 	Dated Shillong, the 	Julie,1986. 

From: - 
 Shri U.S .Chittaranjan,IPS, 
Inspec tor Genera], of Police, (Adnn .) 
eghalaya,bhillon 

TO:- 
The Secretary, 
Home (Po1ice) Department, 
Govt. of eghalaa,ShiUong. 

Subject:- b.P.S. 

Reference:- This office letter No.FtO(VI-9/65 
dated 6th February,1986. 

S ir, 
I am directed to invite your kind 

attention to the above cited reference and to 
request that immediate steps may be taken to 
nave Government of India for gettini4.P.S. 
recognised as Feeder Service to the I.P.S. It 
may be mentionedthat as many as5(five) M.P.S. 
Offjc€s have completed 6(eight) years of service 
and it is time that some of thErn atleast get Into 
the S e],e C t ion Lis t for the I • P .& 

Early action may kindly be taken 
up in the matter. 

NOW'S faithfully, 

( 
h.S.Uhlittar  

Inspectoi' Genea1of Police,(Acimn.), 
Me ghalaya ,Shillong. 



c1 	. 	. 	1• 
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PCET 111LU'E 

• 	. 	. 	. 	. 	GTER1112Y2 OF !IEGHALAIA 	
0 

• 	 . 	nc(ctIcc) DErAnTM1rr 

JOJ1FL .76/77/141, 	Dated Shillong, the 27th lugust ., 1957. 

From 	 Shri D .NongLynrih, 
Depxty Secretary to the Crcxvt.of ?ghnleya. 

To. 	•:-I/,4he Dindtor Cnerel & 	pector C'exiora1 of Folace, 
!leghalaya, Shillong. 

Subject :- 	Recognition of Fghaleya Folice Service an a feeder 
service for promotion to the HS. 

Sir, 	 . 	. 
I am directed to send,hereiith a Note on Recognition 

of MIS an feeder service for promotion to the IFS nxd to reque3t that 

your views on portion rnrked 'X' thereof rivy please l -e furnished to 

• Govt. urgently. 	 . 

Yours f it4ftLUX0. 	. 

Doty Secretaiy to the Govt.of Veghalaya, 
Ibme (Flice) Deprtment 

001 	
• 	 . 

0• 
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11cognition of !bghaloya Folice_Sorvice as a fIeed3r 
service for prornot ion to the ]FS. 

	

• 	

0 	
]h the oint IFS c adre of Assain.-Fbghalsya, thero are 

27 prnotion posts ogainst which State Fblice Service .Officers are prctncited 

under the I1SAppointment by Froinoti) flegulatonsJ1955. According to the 

c,ire strength out of these 27 posts, 21 posts are me.nt for ,sst wing and 

( 6 pots for Nghalaya wing. U:over, uptil now all the 27 posts are filled 

up by pi'ombtion of Msam Iblice Service Officers. IL' also appears that all 

• those promotion posts are filled up at present i.e. utilised by the Govt. 

• of ssain and only one prxnoted offior from Asm Police service viz.; Shri 

	

• 	B .A.Chongtnn, IFS-SPS is serving under the !bghalaya wing. The above positim 

	

S. 	 is due to non-recognition of the ibghalsya Police Service as a feeder 5orviee 

	

• 	for promotion to the IFS.. 	
. 

Since the constitution of the tbglialaya. Police Service, in 1976 

this St ate Govt.. have taken up the question of recognition of the 1bghalaya 

Folice Service with the JoTht Cedre Authority' from time to time but the question 

could ot be settled uptil now. The Joint C1re itthoriLy in its meeting held 

f on 13.5.35 observed that since the recognition of the MCS is z 7'at the final 

st.o awaiting approval 'of the Goit.of ]hdia, it is felt that there would not 

be any difficulty to recognise the other services like' H.F.S. or M.P.S. as 

f / 

	

	
feeder 'service to the respective All India Service. The Covt.of lbghalaya, 

however, will prepare a working paper for both the services for discussion/i 

The Govt.of .!'gholaya recruited itsz first batch 6f officers in 

the M.P.S. in 1975 and aa such by 4these officers are eligible for considera- 

• tion for promotion to the I.P.S. However, the ?1.P..S has not yof been recoised 

as feeder service for promotion to the IFS, it is not possiliLe to take up thefr 

: cases for promotion to the IFS and so long the Asssm Police Service officers 

are enjoying the share of protion vacancies w.eat for Meghalaya wing also. 

	

0 , 	 ,, 	 ' 	 ,, 	

• 	 S 
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Since all the promotion vacancies meant for A33m wing and .lghalaya 

' 	.iirg are filled up it is also not possible for Assam Govt. to transfer the 

share of promoticti Vacancies to ?4ghnlaya wing at a' time even if the ?ghalaya 

i'olice Service isrocognised as feeder service to.the 1PS immediately. Ea view 

of the position explaffI& 1above and to faciitae the rcogi4tion 0/ the thga1sya 
• 	 ,'i'4 	C/i'//ri.'e ,*e i,u' 

Police Service as a feeder service fox' prcoticin to the aoint IPS (.1 7 . 5 (five) 	6"' 
prnof.ion vacancies now utiised by the Govt .of Assim, it is proposed as below 

for consideration of the Govt.of 

• 	1 The promotion quota of the joint uS c adre may be apportioned 

between Assain' and 1gha1eya in proportion to the seniur duty posts in the roe.... 

pective wings (i.e.senior posts under St atO Govt. and Central Deputation 

Beserve) from time to time. 

2. lkitnre vacsnciis in the prcxnoticn quota in each of the two wings 

may be' ilied. up by promotion from among the respective State Police Service 

officers. 

3. Five (5) promotiofl.VaCaflCieS due to 1bghslaya wing and currently 

utilised by the Govt. of Assam may be released by the Govt.o 	sjn ? .tIe ratO 
I C'i- t%-."t (I 	- o- 	 '

Ave• 
	-' ."

i 

of one vacRflcY per yearjti11' such time that the fi vacancies rare fu11yrec1ped 

by lghaloya wing,' from the year of recognition of the MPS and subject to the 

cont,.±tiofl that the vacancy caused under !tsoam wing eg.inst the prorotiaa quota 

should be more than one i.e. if only one vacancy is caused in a particular year 

the Msamn Govt. need not transfer the only vacancy to tbghalaya in that parti_ 

cular year. 	 S  

• 	4. If any promoted officer, as mutually agreed to between the 	Ckts. 

is to be transferred from Assam to !ghalaya before the completion oEtransfer 

of five promotion vacancies envisaged abeve, such officer will be adjusted 

against the five promotion vacancies to be released in favour of lbg1alaya by 

Assam. 

5. If any officer promoted to the iFS either from AFS or. from krs is 

transferred from Assam to !ghalaya or from ?'ghalaya to Assam, then the State 

from where the officer is transforredwii take in exchange another promoted 

officer from the other State or as m tially agreedto. 

.. 

'H.. . 

I 

1.• . 
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• 	
'FFIC OF THE DIRECTOR GENERAL & INSPECTOR GENERAL OF POLICE: • 	

MEGHAJJCLA:SHILIQNG. 

• '.I'tter o.FM/X I-3/79/voi.rn/8 1+, Dated Shilng, the/fèpt,'87. 

• 	From 	 Shri W.R. Marbaniang, IPS, • 	 Asstt 1  Inr'pector General of Police(Admn), 
Nc ghalaya, Shillong. 

To  • 	
'. 	The Doputy Secretary 

• 	 to the Governrnnt of Nhálaya, 
Home (Police) Departient, Shillong. 

Subject.. :- &cognitjon of 4ehalaya Police Service as a 
feeder service for promotion to the IPS.. 

Reference :- Govt. .etter No. HPL. 76/77/1 1+1 9  dt. 278,87'. 
Sir, 	 •. 

With reference t0 above, I am directed to inform 
you that the Director General of Police agrees with all the points 
in the portion marked 'X' except a little' change at point No. 3 
which should be incorporated as fol1ow :- 

• 	 3. 5 (five) promotion vacancies due to Meghalaya Wing 
and currently utilised by the Govt of ASSaIII rnuy be 
released by the. Govt, of Assam at the 'rate of one 
Vacancy per year or more than one as may be agreed 
to by the Joint Cadre Authority till., such time that. 
the five . vacancies are fully recouped by. )feghaia,ya' 
Wing from the year of recognition of the MPS and 
subject'to the contjon that the vacancy cüsed under 
Assam Wing against the promotion quota Should be more 
than one, i,e •  if only one vacancy is caused in a 
partjcular year the Assam Govt, need not transfer the • 	
only vacancy to Meghalaya In' that partic ular year•  

Yours faithfully, 

Asstt. Inspector General/Q.Police (Adnin), 
J4eghalaya, Shillong. 

- ;-y- 	o•s..,..,. 
• 	 • 

-oOo.. 	• 	/ ( 
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x!h1cr OF MJUTC 0? TkE ME& flG 0? TUHL JOBT CPDR 1VT1:ICRirY H!,U) '1• 

hri AP3arwtn, LASS., C1iieI' Secretary, Asem. 

2., 	hri V. Ramakriahni, LS., Cbief $ecret&ry, lbgbalVa, 

I2 Recoticof MI'S as a Foeder Service to II'S 
- 	 - 	 - -- 

JoInt Cadre Juthc*rit.y approved the prOposBl of recognibion  
of Meghd.a Police Service as Feeder Servico for poltni0t t0. the IPsS 
17! piotix 5  

AP0 
Ghief secretary, /tsaan. 

Sd/... 1T 	KRISflAN, 
(hieI $ccret.ary 	eLvy. 

I • 	
-. 'S.. 
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No.ftpj,.160/9$/6 ( 	Dated 4,11nd 15t 	ly, 1999 
From 	 Thri H.P.Ofl.yn, 	 — 

• 	 Under ecretary to-the 	 eilya.) ( 
To 	 \7The IDirector 1.3eneral & 	 of Pu] ice, 

ei1:iya,Shiflong. 

subJect: 	Selection Cor!vit'ee retin(r selection of 
tote roi.ice Service Of irt f pronotin to 

Sir, 

I am directed to forward herewith a copy of D.O.letter 

No.F.4/3/89-AX5 dated 12.5.1989 alongwlth it? enc1osure fr' cxn the 
Secrctry,union Pi.±lic service Cornlreion and to request you to 

furnjrh the infr,iin tir,n in 	rerper,t of t1ii,'1.I .':urr[ 'i'rr 	of 1975 

batch as per guidelines laid down by the Union Public 	er-vce 

Comision to this Departsnent immediately. 

The Joint Cadre Authority has approved the M01.3 

as a feeder service for promotion to the 1.1.30 As such we may 

furnish the particulars of the above mentioned M.F. 5  Of1icers to 

the Union Nblic 5ervice Ccnmirsion pending approval of the 

Government of India. 

Your? f-3ithfuli.y, 	 .• 

Under recret7ry to the Govt.of eghLaya, 
(*2r" F tome Department 

LI 

In 
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G9VEt1i1'EW OF 	GIIALAIA  
• 	 HO1E(PcL IcI) DEP.rRP 
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NO.HFL.160/89/16, 	Dxtod Shiliong, the 6th Septber, 1989. 

Fran 	 Shri fl.P.Ofl.yn, 
iiixier 3ecretary to tho Govt.of MoghaLaya. 

To 	:- 	 eral & Inspector General of Police, 
• 	 !.bhalaya, Shiflong. 

%bject :- 	Selection ODlnmittce Meeting for selection of Stao 
Police Service Officers for protion to the IFS. 

Roforence :- 	1tter No. HPL .160/89/6 clo.tod 1 5.7 9. 

Sir, 
in inviting a reference to the letter cited shove, 

I am directed to request that the infoiation called Ibr in it may 

please be ftirnished to this tepartment iniediatoly as the Govt.of dia 	4 

has fiad a time-schedule that the information in this regsrd should 

reach the UPSC latest by Septcmber, 1989. The Govt. of As&m have already 

sent their proposal concerning the A.F.S. Officers to the UJ.S.0 

Yours faithAiliy, 

1Jndr Secretary to the Govt.of tghalaya, 
44k*ne (Police) Department 

I] 
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VIJ AS4iik.L a. 

OFFIGR OF T lid DIBECTCR GN3ML & N3PECTO1 GENJAL OIL1CU 
Mk1GW\LAYASlULLONG. 

Letter No.FM,/XXVI-9/124, 	Dated Shi]long, the ?7Spt.mber,'89. 

From 	S.. 	Shri Prem Singh, IPS, 	- - 
Asstt. inspector General of Police (A), 
Meghalaya, Shillong.. 

' 	To 	' 

: 	 - 

.1 
• &ibject 	2- 

. 	r 

Ref.rence 2-

Sir, 

Shri H.P. Oflyn, 
t.hder Secretary to the Govt. of Meghalaya, 
Home (Police) Department, Shillong. 

Selection Committee Meeting for selection 
of State Police Service Officers for promo-
tion to the indian Police Service. 

Govt. letter No. HPL0160/89/6 9  dt. 

With reference to the above letter, I am 
directed to state that only 2 (two) directly recruited Meghalaya 
Police Service Officers of the 1975 batch are eligible for inclu-
sion in the Select List for promotion to the Indian Police Service, 

namely (1) Shri M.S. Sylem, MPS and (2) Shri $.G.. Motnin,MPS. 

The required information/documents as per 
Annexure 'A' are furnished as follows:- 

(a) Shri M.S. Syiem, MI'S. 

(b) Shri S.C. Momin, MPS. 

A.C.R's of the above named officers available 

inthls office are enclosed herewith. A.C.R's for the following 
periods in respect of Shri Sylem could not be furnished as the 
same are yet to be initiated. The Reporting Officers havebeen 

requested to initiate and subnit the same early. Same it 11 be 

suxoitted to Govt., as soon as they are received* 

ljajnei of Off ice : 	 riod 

1) Shri M.S.Syiem, MPS. - (1) 3.1.87 - 23.7.87," 
(2) 23.7.87 - 1.11.87.'-" 

() 	The number of Senior Duty Posts Lourne on the 

Yindian Police Service Cadre (Meghlaya Wing) of the Joint Cadre 

ofAssam and Meghalaya is 17. 

// 



—: 2 - 

	

(4) 	The numb.r of e*istingv*cnci.s in the promo tf\ 
tion quota of th. Indian Police Servic. (M.ghalaya Wing) of the 

Joint Cadre of Assam & Meghalaya upto 30th November, 1990 is 8 
which is the total number of posts to be filled by promotion and 
which are now being utilisedbythe Assam Wing of the Cadre due 
to non—recognition of, the Meghalaya Police Service as a feeder 

' service. Apart from these 8posts,there are ro other anticipated 

vacancies for the periofd in questIon. A separate note on this is 
enclosed herewith at Appendix 'A'. ,' 

(a) Shri M.S. Sylern, MPS, Both belong to the 
• 	(b) Shri.S.G. liornin, MPS. Scheduled Tribe. 

(6);, Certified ,that their integrity has nct been 
questioned. 

Tôbe furnished by Govt. 

Nil. 

Not applicable. 
• 	• 	(10) 	This concerns Home (police) Departmert. 

t 	 ' 

• 	Enclo:— 'As above'. 	••t 

Yours faithfully, 

• 	 •••• 	I 

Asstt.f Inspector General of Police (A), 
• 	 .. • 	 • 	 I - ! ghalaya, Shillong. 

	

• 	 •• 	
..•... 	

••t 

-. 	

•. 

I 	

—oOo- 

q 	 ' 

• 1 	 • 	 •• 	 •.• • 	 •• 

• 	

• 

a 
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Subject 	 Transfer of promotion quota from Assam 
to Meghalaya. 

4 

H 
In reply to Govt. letter NO.HPL.76/77/1410 

dated 27.8.87, it was suggested to Govt. vide.this office letter. 

?. FWXXVI_3/79/VOl.111/84, 
dated 18.9.87 (copy enclosed for 

ready reference) as follows !- 4. 

5 promotion vacancies now 8 ) due to the 

Meghalaya Wing and currently 4 beiflg utilised byAssam Goverrunent 

may be released by the Government of Assam at the rate of I 

vacancy per year or mote than 1. vacancy as may be agreed to by 

Joint Cadre Authority till such time as all vccancins are recouped 

by Meghalaya Yfing. 

In view of this, it is suggested tint the 

Government of Assam be moved for releasing 2 promotion vacancies 

i.e. one for the year 1988 - 89 and one for 1989 — 90. 

'I 



A NN L:Xu R k - - M 

' )Ec2IALAIA 
• 	 Ra(roLIc) DPJrMnr 

N0.HPL.76/77/243, 	D&ted Shlllong,  the 31at October, 19890 

From 	 Shri ILP.of:Lyn, 
Urxler Secretary to the Govt.of 14gl1-nyft. 

To 	 The Joint Secrotary(Ib].ice), 
• 	Govarxment of India, 

Minictry of &ine Affairn, 	 '• 
fl3w Delhi - 110001. 

&thject :- 	Recognition of the Hoghalaya Iblice Service as a Pboder 
• 	Service for appointment to tho IFS by prcnat ion- 

• 	 proposal for. 

Reironce:- 	Min.istry'e W.T.Msaagc No.1-i 1013/1O/C9-1FS.Xdated 25.1089. 
" 	• 	i- 

Sir,. 	 . 	
0 

Th inviting a re1rence to th Hjiiiutryliq W.T.Mnnage 

cited above, I am directed to I1rnieli herewith a copy of the propo8si. aent 

• 

	

	 unr letter No.HPL.76/77/236 dated 9.8.89 alongwith ito oncloaxreø for 

favour of obtaining/ MLnintry'a aroval on the propo&t]. 
C 	 . 

!bure faithfülir, 

( 

Uner Secretary to the Govt.of thgiloya, 
• • 	

v&rrn (Police) Department 

if 

/ 

1 



I 

I 

 

 

iNXUIE N 

No, I-11013/l0/89--lpS_1 
Government of IrJia/13 1 a1dt. Sarkar 

Ministry of o 	iffairs/Grih Mantralaya 

New Delhi-i,qi, t1\23rd Feb., 90 

I. 
L___'.L 	a 	• To 

Chief Secre try, 	 o Gave rnmnt of Meghalaya, 
Home (Police) r).partment, 	 \\ " Shillona 

Subject 	hcognition of th M.1'0S4 as a Feeder 
Service for ap;oi.t,pert to 1PS by 
promotion - Propos<iI for. 

C. 
Sir,.  

I amrected to refer to yout letter 
No.HPL76771243 dated 31st0ctober, 1989 op the 
subject mentioned above and to say thit the feeder 
service for Indian Police Selvice 	defined in 
the sub-rule 2(j) (ii) of .l.P.S. (Apointmnt by 

1 	Promotion) Regulations, 1953h the principal 
Selvice of the State. 	In case 1i0p.S., fulfils 
these conditions, it automatically become the 

•..' r feeder service. Howevex 	it is not clear uder X 
 Lwhat rule such, a recogni cin lids been souqht for. 

Yours feithfuIj, 

UIE SEI .tT11f ru lYL uuVr. uF 1t'll)D. 

11 



onaJF3rinJT1DI'allormIcAcIw H&njfl1 Q LO 1iPL.76/77/243 DLrED 5TH ABUL99O 

GQVUIt1Eiff '? iEGHALJA1A' 	 N N E X U (t E 0 
i i 	u' 	( roi, 1'c) I 	iiri 	ui' 

nor i iciu,  IcI 

No.1IFL.76/77/24E - i exorcise of the po'Jers coiifrred under sub-se (±i) of 

cla.se (g) of Rule 2 of the I.P.Sflecruitient).Ru1es,1954 read with sul I. 	a (ii) 

of clocaso (j) of sub-regulation (1) of ReguiLation 2 of tTie I.P.S(J10:intiient by 

romot ion) Rcilations,1955, the Governor of .bgILaya is jLeased to recoii3e the 

"Meghal.ya Plice Servicet! r.s a 'State Police Service" for the purpose of 	ruitont 

to the lidian Poliëe Service with the following terms and conditiors:-' 

1 • That the promotion quota of.the Joint IPS Cadre shall be apportioned between 

Acwn and Neghalaya in proportion to the Senior chity posts in the respective Wings 

(i.e. Senior posts under the State Coverriineut and Central Government Doputatioi 

Reserve) from time to time. 

2. Future vacancies in the promotion quota in each of the two Wings shal.L be iLied 

up by proinot ion from c.nong the respotivo Stato PQiico Service OLT:i.cers. 

3• 7 	1)Ionlot ion vacancies due 'to I.aLl1:iLra li'tg and cLu ,rently utilized by 

Govornmcrrt of Asam shall be released by the Coverni;icnt of .Assam ut the rato 

of one vacancy per year beginning from 190, till such time t1ia the seven 

vacancies are ftfly recouped by I'ieghLaya Viing ., with immediate effect suhjc 

to the condition that the vacancy caised under Assa.m Wing against pror.ot±on 

quota should be more than one. 

r  any promoted officer, as rutualiy agread to between the two Govcrniris ±s 

to be trLlnsferrcd from /san to 1'ghaLaya before the omn1ot ion of 7(sovon) 

proIiOGJ.on vacaxlcies envisaged atovo, such officer will be adjusted agai:ast thu 

'7 (sovn) promotion vacancies to bo released in favour of Negha1ay. by JsswJ. 

if any officer promoted to the I.P.S either from iLP.S or M.P.S is transforrod 

from jI,,-,sajn to Moghalaya or from Ighaleya to 4.3am, then the State from whore 

the officer is transferred i,lill take in exchange anot1r promoted officer from 

the other State or as rrutually agreed to.. 

S.. .1.. C. .OLceri r.c3ly (1) :ui. 	,4riJza •.nd 12) L.ri F.K. (io 	are 

absord in the M.F.S wih oIfoet i'rom  

J.n.FJI]RA 

Special Secretary to the ('ovt.of 	1iala, 
Home (Eblico) Lpantmoiit 



	

•'. 	2 

I1w "O.iIPL76/77/, 	
Dte 	

5th 	19 
Copy for irfort. 	

and 
fle0, Cto tO:_ 1. Th6 	

& 	
to th0 	rnmt of sJn,fl00 (A) 

•.; Doptfl1ofltD. 	
with referonco to letter 

	
datod 

Tb0 revj0 of th0 
OliQr Hotifict. 	

1jij Oi' t110 

islon of c0 	
Vjd0 i7ot 	

No, l.lQ52/7/r).T ii) / 

datj 19. 
12. 19Cr 

Which Was disssQd 
nd apr 	in th0 Joint Cro 

moot-i1,r Ld 
Ofl 20 4.89:The 	

ss,r 
NOticai6fl 

dated Z.4. 	
so ease be reerrea to.if Tb0 SOCr ary, Jin 	w1r0 	

I:jWIjt., 	
D.i. 	with

33, to tji a1 )1L-o 	of JLÔ 
Joi Cjr0 tI1Ority 

to roc130 le N. P.S as 

It 	
PoJ 	

Sur\jce/Fd 
Sorvic,, 

on 20.4,89 as rolred 
2 J) () of I. P. S ('poTht mcn by 	

ion) 	
at ion3, 1955, - 

j, Tb0 	
Socrct 	to th0 	vorrjjt of 	diaj.;41]1 	

of 11omo 	far 

Iow 	
110001. This 

has a roforcneo to hi3 •°;;or fl0 
l-lO13/1o/r9 °IJ' 

datjcj t262.9p 

4,  Tho Seci'0j, 
Uni0 	

1c Service 

 
Ro acl 

ou 

I'ew i)oLiii...i10011 

'S 

i. Ti0 	th'ot 	og 	
Serc0 	

S110Ission The Diroor 	
& Sector Gen 	of PO1CQ1 & JR (A) 

By orcj. ot0, 

Joint sorrutary to the Golt. of 
• 	iIOJ (Po1100) 

flopment 



-- --

I\NNE*LJr&E—T 
UNLSXLRCOM 	

(I 

4 	 1Q tc1 	 . 
I 	

b • 'u 	
a' UNIONPUBLICSJ?RV10ECOMIISSlO  -- . 	 (SANGHLOKSEVA AYOG) 	

-. DHQLpJR HOUSE, SHAll bflAN AD 	 et A 1  
- 	- 	 . - - - --- 	 . 	- 	

. 	4 ' . , 	•• I 	

Auut, -IV po - -: 
Th Secrt 	to:theOt. o 	 - -- -- 	 s--- )Un.ttry of 

 x. REA 

auent s 	hjt P4C0 Ja.t, Utder 8eor'etaz'y) 

. Selection Cotftee meeting for seleotio of 3tate PolLee 
. - 	

. 	Strvioe 	Ø 	eahalay I 	z'o' pomot4 	to Cadre during 1990sr.91. 

X 	4trCj to refer 'tO GOVt Q  of 3'1egha1ay Notitjoatjo I 
Woj ?6/771248'datid 5th April, 1990 (oopy endorae( to rrcjjj 	reOogrjitj 	of 	ghip 	otjr, . 	 u - 	- "itt* P1j 	Icrv,L,a .rox 	purpo 	reerui 	1- to the Xncj.i kiLo e'vj and to rtqui 	to whether Cadre Strth etwe Aasameg eyi kia.be bifurcatã 

and aluo a Se2.ectjon Co 	ttee)jj may- 1 c.ovexij * in r'eapot 	alay Lng, 

Toura 	t1runy, 

T)  
- 	Under Soretar'7 - .. . . 	. thi 	PuhUo serV100 Ccm 	- 

. 

	

	

• 0 Io.:'8106, 	,.-.'.. 	-. 
NOW 

 
copy forwarded to 't 

&illong. I . Se retry to!Goernat O Neghalaya, 	
case t .e ior ul j for OOXI t 4  tUtjo - of 	

Wine of -the &Lnt ndjan Pc)lioe .Siryjc Cadre  are 1 
 complete, a.aelf.uIoontaifled opoa. !Qi' Odnvenjz a uetin 

of the Seleotjo Committee, al nwith requt,jte docierta 
	- upt date -:CR8 may be made to th CQmmiiQn.. - 

J. 
	

. 	- 	-- 	-. 	- 	- 	
- 	i--- 	- 	..• 

(T.p. 2uLt)  
Lbidor Sao.retsy  

Publ:io SurvioausioA  

.1. 	•_ 	- - 	__._ _:__ 	- 

4 

El 
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J GtIr w 	 t 

HOME (A) DiiLr.r 1vUr I  

O.HM1.51/88/30 	 Dated Disir, tbe 24th Octobor, 1990 

.From* 	S1i Q• Q.(bitia, 	. 

• 	

:. 	 ...: 

lJnr Secrotary to the Govt.of Aaam. 

To 	. 	 The Seorotary to the Govt.äf Meghalyé., 
0 

•.• 	. 	.. 	thme(Iblice) Departmnb,Sl0flg. 

• 	. 	
•. 	.. Seleation Qniittee meeting for gelectichof Si'S officers 

for protion to 	S. 

- Raf: 	Your 1&ter N0.HPL.160/89/56 dt.23.8.90 

'• 	 . 

Ir
- 

I an directed to rotor to your1ctter quoted above, ind to 
/ 

that the va .  owicy of Sri P.Kr, JPS(SPS) røtd, 'which xm cised with 
ay 

• 	•I 	•. 	•t1,.. 	:.. 
•: 	 . 	.. 

from 14.90 may be utiliaod by !gha1aya Wing. effect .,' , 	 • 	• 	 . 	 . 

I 
I '-p I 

.1 	• 	 • 

yot1.rsfa2.thfu3].y, 
I  

I. 	S3/- 0. C. (lmti& 

• 	
.: 	

;; . 	

. 

I  

.: 	•• 	 Under S'cretr7 to the (tyJt.(f 
•.,•. 

I I!oine (A) !)epartment 
I  

I  
I. 

•- 	 • .: 	 . 	 I 

I I 

1"1r 	 •• 	 ............... 	

-.-• 	"- 	,.,. 	••..••. 
71 
II 

• 

• . 	• 	
• 	 ' 	

: 
• 	,, • 

• 	

•. ;) 
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RTICTJLARS OF STATE POL:ICE SERVICE OFFICERS EIGILE -FOR INCLUSICN IN T -E SELECT LIST 	 .. .r 

FOA PROMOTION TO INDIAN PCLICE SERVICE FOR 	1990 . . . 	 . 	 -. 

-- ----- . ----------- 

Si .No X 
. Name of the officers . te of birth I 	Whether held sustan- Date of 	X Date 	.X. REMA?S 

x . I 	t1v 	appoirnent in continuous I continuous 	I 
State Police service ..1.:.officl4tior officiation1 
as on 1.4.e9 	.- 	. y as DSPor itsl in IFS 	: I 

equivalent 	I Cadre 	ostX 

A A__,___ A ___.:___L OOS 	 . 	.. 	I 
------  

----------- -------- - - 

1 
-- --- --- --------- 

4 
A  6. 	I 	7 

1 2 3 
-:------------------- - - 2_ ---------------- ---------------------------- 

• . . 	 • 

 Shri N.S.Sym (5TH) 1.5.1947 . Scale 3.1.76 	Nil 	- 

 Shri (Sm) •. 1.3.1945. o- -. 22.1275 	Nfl. 

 Shri T.;•zhr.  (STH) 1.7.1954 	.•• • -do- 17.2.78 	T 	NIL 

• 	
4. Shri L.B.Sangrna (Sm) . 

• 

22.2.1954 -do- 1.2.7 . 

i. 	I . . 

• . 

• . . . . . 

I 
r........ 

.. . .... 

.. . .. 

• . 	• 

. . - •• . S 	 ..... r-L. .•• . 
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No. I_14013/12/951 
Government of Idi3/Bhat SakU 

	

Ministry of Home AffairS/ 	
Mantralayd 

S.... 

New ijeihi, the 

- -... - -- - 
In exercise.0f the powe 	

conferred by sub_ru1e( 1) 

of rule 9 of the Indian police Service (kecruitmeflt) 
Rules, 1954, read with sub_regulatbofl (1) of regulation 
9 of the Indian police Service 	

ppointmt by 

promotion) Regulations, 19559 the president 
IS pleased 

to appoint the folloNifl9 members of MeghlaYa Police 
Service to the Indian Police serviCe on probotifl and 
to allocate them to the joint cadre of ssamM9

1  
under sub_rule (i) of rule 5 of the Indian police Service 
(Cadre)RUleS 1954. The appointments will take effect 
from the date of j5sue of this Notificdtbon 

N 	of the off icer  

• --_- - - - - -- - - j.5,1947 
Shri M.S.Syiem  

2. 	
Shri S.G. Momfl. 	

1,3.1945 
- 	

_ 

( BUI SI1GH ) 
OFFICER ON 5pECIL DJIY (pOLICii) 

- r. - 

4 



IL- 

fo. I-14013/12/91-IPS-I 	 Dated:j - 	\ 

A copy each is forwarded to :- 

The Ghief secretary to the Govt. of Meghalaya, 
Shillong w.rt. their letter No. HPL.160/89/129 
and 137 dated 26.8.91 and 1.10.91 (with tio spare 
copies for onward transmission to the officer 
concerned.) 

The Accountant General, Meghaly, Shillong. 

Th& Secretary, UPSC, New uelhi 

The DG& IGP, Meghalaya, Shillong. 

I 
( BUA SL3H ) 

OFFICER ON SpC1L air (POLICE 
jfl)b-IbectiorL 

• 	 •• 	( 
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i s.  

of 

	

 MifliStry 	 dia/3herat 5arkr of If .'rn.? tffnirs/Grjh 
Ya 

To 

The Chief Secrf..-r.. t the 
¼IVerflp1pn of 

L?cptt., 
DiSpur,Gu,., e h tl5  

Sub : 	
S.fl1:L-jty) 	

•1)39Proposai 
for determj.,tj 'n ... 	tr it,. " :r 	e :Lpc 
Wi  

ficers.  
8ir, 

I am C1Ctr.; 	
t 	t: 	

D'rr]mfltI s 
letter 	

3r] .-•' , 	n the 
SUbjec cited bov 	

th.. 	
f S/sh• 

N.c. Panging nJ 
SOV 	

s 	13'1tj 	of 
seniority)pul 	

1988 	d on the bss 	
i.r!!Iat.ion furnished 

by the State 
GOvernrnt 	! 1 b 's 	

in Lht: Gradation 
list of ips Officer5 of 

	C1- 
. Name of th 	Dtc 	flt• 	

o7r1,- T't,j 	year 

NQ.offjcer (in
a:.j)t 	te 	rs .:;7 	of 

the drJer of 	in 	
c• 	t..) 	f :r 	

in ellot 

their Place 	nt 	 I'S 	vj. 	trms 	'nento 

ent in th. 	

r':. 	ru 
Select li) 	

- in  
rr 	f the 

lt)fl 
;-7•J) i?S(Regu 

enj_ 

2 	
.3 	

6 S/Shrj 

.N.c. Pangjmj 

	7 years 1993 

•P. Deorj 	15;3 	
16 	rs 	

Yurs 1985 
15J.2_73 	

6-2 	
16 :rs 5 Ynr 	1985 

•1• Nth 	1-2_7 	
1.1 Ycr • yo 	1986 

.N.M. Dut 	1-27z 	.. 	
15 v. 	5 7cars 1 986 

Cosj 	1-27 	
.l31 	15 	

5 Ycars 1986 

.Sai R.hmn 	21-9, 	
-i2_ 	27 	rs 7 

i'rs • 1986 

H.L. DeJ 	1l2, 	
.l;-2 	25 	

•:irs 1986 

. 	 1 

• 	.7 

.2 



\ 

-2--- 

The ye.ir  of allotment of 5/Shri S.i. Rhman1vi H.L1. Db 
promotce fl'S Offictrs have 	'n rstrict:d to 1986•  in terms. 

• of proviso to rule 3(3)(c) •ips .tlation Of seniority) 
Rules, 198F3' s Shri P.D. GOJtflj I?S(S?S:B6) who was senirO 
to these of Cicers in ih t "nrl wS also npintcd 
to 	Incli;m 	'..ice L :rv' r?ri; , r! to tho 	•) icrs has bcen 

assgn'd 1906 as thcyc.r 'f allotment in the Indian POlic(. 

Service. I 

The above eiqht officr 	intd toIPS by promotion will 
• be placed bul .,w the JiLt2Ct iLUiL5 of that ycar of allotment 

in terms of. Rule 4 of th IPS (Reu1e€ion of Seniority)RulcS, 
1988. Interse-seniority amn them will' be in order to which their 

-  

flarilcs are arr.angcI in parajr"h( I baw.. Tha n.rnC of Shri N.C. 
Parjg&ng shall however,  aI-o - r b•lc';i. th 	nmc of. Shri P.c. ycin 

iP(SPS:93). . 

3.'./_•  P.?. JII1 
U;DL sECREiU r 	;oVT. or' IflLI 

NO.I15016/17/)2-IPS-I 	 15-1O-?2 

Cpy forward ri 	C II 	 L.i 	: 	CC : 'lL'y •C Li. •n 	:- 

The Chief secr:.b r t 	;,'vt, 	, •iIome (olicc) 
Department, .ipur(with 1 sr.. cie). Th. cncrnd 
of ficors my Plcasc he i-:l.r 	c'rdily. 

The Accintaflt G ••rel, 	•:'.r. 	 • 

The Chief Secretary t': tii:., 	;t. :': 	oa.lya, Shillong. 

The Accountant Gencral, 	 hi1l n'. 

- 	 • z. 	. 	
'' 

U 
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No .1 15016,137/92-IPS. I 
GovrflhflCIt of indit/ihart 3arkr 

Ministry of Home Affairs/Grih Mntra1ya 
JI(J7  

New Delhi, the 
 

TO  
ZheT Under  Secy. to the 

Government of Megh1ay 
Iom(Poiice)Deptt.p 
Shillong. 	 vlk' 

	

• 	 IPRu' tion of iicrity) R3 
tr 

 
Ion of " - id :.r.Ltj c / 

0 

I at djr3ctkid to refc' to 	c 	 r 

O/P/13 dacd 2nd Juno, 1c3 run th 	::jCt Ct 

ay tt th s2ciorty , f 	 'r 
7 ( 	Cr r 	be s 	zvT3 tv' i 

Of.crs of M1y 	•, 

2. 	T deta1i of 	rvic 	 th S 
pintd to the Indi afl Poiie Srvic by pronot:r Tre. 	1lows a 

;:;; ;the 	 Date of C?pl' 	Toti 

No Cfficer(in 	which he1 appoint- y,rs o 	 of 

the orthr 	ding xank ii ht to service 	in . 
of their 	not bel(Yw I 	r 2 ndrc 	in tr.3 	men 

icornent 	that of 	 i th' 	of rul' 
in the Sd- 	Dy.S.Por 	 xank not  
ct List)* 	equiv1er4t 	 below that 	of th- 

• 	 • 	 of D.SPr 
oi' zqu5,v1-" 1.3tion.3 	•• 
ent, 	of sen.o 

• 	 Ru1l'•'3) 
a, a  

1 	2 	 3 	4 	' 	 • 

yienh 	3.1.76 	2i292 

2 	Moinin • 	22.12 	21.2a92 	Ic) 	 • 	193 

	

4 	.• 
a. * ------------- a. as or,.. — — 	 " 	' 	°' 	"-------------- 

The above mentiied IPS Officei's z'ppointed to IPS by promotion 

/ 	are placed below the junior-ot Direct £.ecruit of 1987 year of all: 

/ 	
• 	m'nt in terms of Rule 4 of. the IP5(Reulation of Senority) flu1e1? 

inter-ee sen:.ority auong t•hen will be in order in which thi: na 
are arr,ang 	in paragraph 2 above. 

• 	• 	 .• 	 • 	' 



4- 

4 Gu• 	- 

4, 	Th? cotiCt3md 	 my '1Uny be iflf3r 	occqcingi 

YOL!re f(4tbu1Iy, 

P,1I14AI ) 
WDER•• To ma aVT, QU LNDIA 

	

N!I,i3OiC/37/92IPS*I 	 dated 

Copy to 

L. 	Th Chief S,ecreta 4Y to th '  ovt o± Meha1aya, - 
Shillorag ( with 2 

2. 	The ACcoUfltflt 	 Mha18 ,. Shi11ong 

31 	The Chief 3ccret&ry, 30vt, of /ssm, Qs.uri 

( P 	LLAI ) 
UNDER S 	,:TO 	,p I2'DIA 

c)T Ite'n& dist;butF.. 	. ............... 	
' 

- - - - - 	 - 	
- 	

4 

Copy eact'i to  
IPS.1• Stià,' 

30 spare copiS-. 

..... 

. 	,. 
-.1: 	.;'_ 	......... 

	

I 	• 	
-- 

Fj 



It 

CA 

ASSAM:& MEGHALAYA 

Authorised Cadre Strength of the Indian Police Service (As on 1-11995) 

Senior Potts No. of officers in position as on 
1.1.95 

Under 	tinder 	Total 'Depu. 	'leave Reserve, Direct Promo. 	Toi.t 	.. Direct 	Promoteas 	Total 
the 	'the litton 	Junior Pleserve. Recruit. don 	autho- Recruits 
State 	Central Reserve 	Training Reserve ment quote 	(ised 	' 
Govt. 	Govt. '  quota strangth No. in 	No. In 

Junior 	Senior 
Scale 	Scale & 

above 

74 	30 	104 18 	22 110 	34 	144 8 82 33 	. 	123 

-SI. 	Name of the Year 	'Date of Date of 	'Present post Dete of Pay! Police 	Remarks 
'No. 	Officer/Source of of 	birth appoint , 	held appoint. Special Medals, 

recruitment 	educe. illot- ment ment to pey If any 
ionaI qualifications 'ment to IPS the pre. 

and Home State. sent post 

'(1) 	 (2) (3) (4) (5) (8) (7) (8) (9) (10) 

'S/Shri ft As. 

1. 	'K.P.S.Gili 1957 29.12.34 4-2.58 DOP Punjeb 9.4.84 • PM Ondep.to (RAt M.A. Chendigarh PPM Govt. of 
P u n Jab 

'(Extension 
In service) 

`2. 	H.S.Chittrenjan 1961 '6-1-37 13.11.61 DO?. Assam 1.4.94 . 1PM. '(RA) M.A. . 
. PPM 

3. 	'D;N:S.Srlvesteva 1984 26-8.39 30.7.64 & ff3 of Police 1.9.93 7700/- 1PM (AR) 6.A, I.I.M. Meghaleyc PPM. 'Utter Predeab 

'. 	R,Des 1964 11.41 8.7.64 DGCG &'CDHG, 	. 1.4.94 . PM (ARJM:A, . Assam 

5. 	M.M.Segar 1964 ' 	.24-10.40 19-7.64 AddI. DO (V&ACI, 26-994 . PM' IRA) M.A. Assam 

8. 	'l.'T;Lóngkumer 
-(RRIB.A (Hong) 

1964 '8'6.81 18-7.64 "Dir. Civil Defence 9.793 7400/. 'PM 

•Nigalend 
& CGHG.'MeghuIaye, . rni of 
Shlilong 

ADOP. 
'Es-cadre 

7. 	'K.Hrlehike,en ' ' 	1984 10.1.41 3-7-88 Dl,. IS&V)bNGC 11.9-01  (EC/SSC) M.Sc. - Nezlr. 
dep.to 

001 
,18, 	'b.K.Deg '185 '12-41 '5-7.85 . 

(RR)M,A 
. 

. On study 
leave w.e.t. 
.20.8-79 & 
applied for 
voluntarry 
retirement 

i9. 	E;N!Ramrnohan 1966 20•11.0 26-785 - 
IRA) 'M;Sc. . PM Ondep.to 

PPM 001 

19 
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(6) 7) 	48) 49) (tO)  

41) 	 (2) 3) 441 46) 
.... 	.:. 

.... 	.... . 	... .. . 

I 
S!ShrI 

. 

. PM Ondep. to  

1965 ' 27-8-41 	14-7-65 	• . GOt w.eJ. 
P.K.Miere 

.• 
•  14-11-79 

(RB) B.Sc(H), D.E. 

Dip.In 0ev. Admn. 
. (Birminghsm) 

- Ondep.tO  

1966 28-8-42 10-8-86 G0  
P.C.Shsrms 

(BR) M.A. 

1987 26-12-45 16-7-67 	lOP (Border). 5.I2-94 	- J'M  
PPM 

- 

P.V.Sumaflt Aem 
(BR) B.Com . 

- PM - 

1981 19-3-44 20-7-67 	lOP (Operetion), 5-12-94 

1.Dsvid Assem 
(BR) M.A. 

- 

1987 18-4-38 18-7-67 	lOP (OSD), 17.92  - - 

G.N.Des Mum 
(IR) M.A. 1 PMG  - 

15. 

	

K.LelchUfl9S 1988 .1-1-41 3-7-68 	Advisor (S&V) 1 -7-92 

ASEB Assem. 
(BR) B.Sc.1Hfls.) 

H.K.Deke 1988 8-1-46 4-7-68 	lOP (SB) Asum 11-12-90 PM 
PPM 

- 

(RB) M.A. . 

1970 4-3-48 6-7-70 	lOP, BI(E0), 6-7-93 	- 

s:n.Mohre um  
(BR) M.A.. - 

1911 2-12-48 10.7-71 	161' (TAP), .12-94 PM - 

B. 	D,N.Outt 	. . Assem  
(BR) M.A. 

1-12-93 	- PM . Qndep.tO 

1972 15-7-49 18-7-72 	Dir. (S&V) PMG GO' 
19. 	G.M.SrIVOStavs Oil India Ltd.,. 

. 

(BR) M.A. . DeredUn. 	 I 
5.11-93 	83001- 	4PM 

I fl-3-94 	•. 	PM 

On dip. to 
GOt 

1 	'C 

5.11-93 	63001- 	•. 

- 	PM 

23-1-91 

11-12-90 	- 	PM 
PPM 

12-9-94 	• 	PM 

12-9-94 	- 

On dsp. to 
604 

.tI 

.1 	 I 

c 

LSsilo  1972 	1.3-47 	17-7-72 	IGP HORS (dO), 

(

ogheleYa, 
BR) M.A.M,A.  

Mizofam  
Shiltong 

R.N.Methur 	 1973 	30-4-49 	.23-7-13 	lOP IdOL 

(BR) B.Sc. 	
Maim 

Sherade Presed 	 1973 	12-9-50 	1.6-9-73 

(RB) M.Sc. 

8,K.Oey 	 1973 	17-3-51 	12-773 	lOP 	50), 40 

(RB) B.A.(H) 	
. 	 MeghIey$. 

MeghIavi 	
Shillong 	- 

S.K.Deb 	 1973 	1-5.39 	7.11-78 	lOP lAdmn), 

(SPS)B.A.(H01'5.) 	 . 	. 	
Mum 

Renjit Biswai 	 1973 	2)-) 1-37 	7-I 1-78 	DIr, Firs Service, 

As5em 
(SPS) B.A. 

	I 

B.C.Xatita 	 1973 	6.6-40 	7.11-78 	DIG (SB). 

(SPS) M.A. 	
.  Assem 

M.Thengat 	 1973 	1-3-38 	17-11-79 DIG 	V&E0). 
Mum 

(SPS) 9.Sc. 	
-  

Sinker BBrUS 	 1974 	3-12-51 	20-7-74 	DIG (Admn.I, 

IRA) B.A. 	
Mum 

S.P.Rem 	 1974 	15-3-49 	10-11-74 - 

IRA) M.Sc. 

20 
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(10) 
(2) (3) (4) (5) 	 (6) (7) (8) 	(9) 

R, 
SiShrI 

 K.C,Redd 1974 E-1-48 21.7-74 1PM Ondop.to 

(RA) M,Sc. - 
•, 001 

 8.P.Ao 1974 10-649 14.7-74 	. - 
Ondep. to 

(RH) M.Sc. 
- GO) 

• 	32. R,N,S&kla 1974 1-4.38 3-4-80 	01GW). Assm 2.3-91 • 	 - - 

(SI'S) M.A. 

 M.Mohan Re) 1975 17-9-48 21.7-75 	• • 	 - Ondep.to 

(Rn) B.Sc. GO) 

 w:A,Mflthfl)fl9 1976 29-8-51 30-7.75 	DIG ITrg./AP), 1-6-94 5700/- 	PMG Ex-cedre 

(AR) B.A. •Meghaleye. Shillong 1PM 
• 	

- Mogha(ya 

 J.fl.Sa(Igrem 1975 0-10-60 10-1 1-75 	- • - 	 PMG On dop. to 

(fiR) M.Sc. GO) 

30. A.k.Sahu 1975 23-4.63 10-7-75 	D)G (TAP/EB), 19-7-94 - 

(AR) M.A. Assam 

 K.Kr)shen 1970 19-1-65 14-11.76 	. - . 	 . Ondep.to 

(AR) B.Sc.(Hone) GO) 

 Slbebrate Kaket) 1978 1.2.65 14-11.78 	- On dep. to 

(fiR) M.Sc. - GO) 

 Subesta Goswam) 1977 6-1 2-54 11.11-77 	DIG tAP), 12-7-94 - 	 - - 

(AR) M,Sc. Astern 

 ArilPredhen 1977 3-7-51 12-7-77 	DIGP 158), 15-6-92 5400!- 	- Ex-Cadre 

(FIR) M.Sc. Megheley. 
Megheluye Shillong - 

 Piom SIngh 1971 1.4-55 2-12-78 	D(GP (CID) 17-8-92 52501- 	- Ex-Cadre 
IRA) B.A. Megheleye, 
H(meche) Predeah Shillong 

42. J,Choudhury 1978 6-6-55 18-11.78 	- . On dep. to 
(AR) M. A. GO) 

43, N.flamachandren 1978 4-10-52 18-1 1-78 	- - . 	 PMG Ondep... 
(AR) B,Sc. 	• GO) 

- 	44, O.Kezo 1978 20-9-54 14-1 178 0103P (WA), 2-6-94 5250!- 	- Fx-Cedre 
• 	- (AR) M.A. 	' Meghalays, 

I' 	• 	. 	• Shillong 

4. A.K.MaIIIck 1979 11-9-57 13.11.79 	- - 	 - On dep. to 
(AR) M.Sc. 	• GO) 

45, D.K.Ptlhak 1979 1-3-50 13-1 1.79 	DIG (ER), 29-4-93 - 	 • 

(AR) M.A. Assem 

 P,J.P,Hirnenion 1873 8-12-54 13-7-79 	DIGP (ER), 3-4-93 5250/- 	- - 

(AR) 8.Sc. Meqhe?ay, 
• 	

• Meghalay, Shillong. 

 A,K.Mathur 1980 29-4-54 15-9-80 - • On dep.to  
(RA) B.Sc. • GOl 

48. flaendra Kurnar 1900 3-12-56 15-9-80 	DIG (SRI, 14-5.93  
(fiR) B.A. I.L.B. Asarn 

21 
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(1) 	. 	(2) 	 (3) 	(4) 	(5) 	 (0) 	 7) 	(8) 	(9) 	AI0) 	: 

S!ShrI 	 . . 

50 R.C.TBVaI 1980 3-12-55 15-9-80 . 
- On'dep. to 

GO  
(RA) M.Sc. 

 Kalven Oeshmukhyi *980 1-3-39 5.10.83 DIG (CIDI, 2 .4-93 . 	 PM 

CSPS) B.Sc.. Assm 

 Tera Pada 1980 28-9-39 21-9-I3, DIG (A) Assam 214-93 - 	 PM 

PPM 
Chakravarty 

(SPS) M.A. 

 Ashlrn Kumar Roy 1980 1.1.40 25-9-84 DIGP (CWR). 3-5-93 . 

(SPS) B.A.(Hons) Assem 

 B.A.Khongmen 1980 1-7-37 24-8-84 DIGP (R&W) 16-93 5200/- 

(SPS) B.A. Megh., Shillong 

Meghalaya 

 S.P.Kar 1980 1-1-46 25-9.84 DIG (dO), 22-6-94 

(SPS) B.A. Assam 

 Rally Moht5 1981 2-8-56 11-1-82 SP East Khas) 31-5-94 4200/- 

(AR) M.A. Hill5. Shillong 400!- 

New Dolhu 

 Guunolam Bhuyen 1981 1-1-53 11-1-82 DIG (Seeurfty). 22-8-94 

(AR) M.Sc. Ascam 

 RavI Solanki 1981 29.756 2-12-81 - • • 	 - Ondep.to 

(RA) M.A. GOt 

 Bhahdhar Dulls 1981 1-1-39 7-10-65 DIG(WR), (.794 - - 

(SPS) O.A. Assam I 
 S.M.A.B.Khndaker 1981 1.1.44 1-11-85 Dlii INHI. 20-6-94 - 	 PM - 	- 

(bPSl U.A. Assinn 

1.1-92  Khageuu Sarnuolu 1982 1-12.55 3-1-83 P,incipel APTC 

(AR) M.A. Dergeon. Assem 

 Dill0 Kr.Dora 1982 1-9-55 3-1-83 - - Ondep.to. 

(AR) M.A. . GO) 

• 	63. Watisangba Ao 1982 19-6-50 3-1-83 AIG (hg.) 30-6-94  

(AR) M.Sc. Assem 0 

04. M.N.Knkati 1982 1-3-45 23-7-86 AIGP (Admn.) 26-7-91 - 	 : PM. 

(SPS) B.A. . Assenq 

65. B.B.Mura 1983 10-3-55 29-8-83 •- 	 : 	- dndep.lo 

(RR)M.A. - - 	GO) 

66, Rajenda Kr.Sh9rma 1983 25-8-55 29-8-83 SP, West Garo 9-4-93 39251- 	- 

(AR) M.Sc. Hills, Tute doOr- 

New Delhi 

07. Jatin M.pun 1983 1-8-52 15-12-83 SAP Pendu. 5-9-93  

(AR) . - Assam 

68. K.N.Sarma Beruch 1983 1-3-36 29.12-86 SP cum FSA,  

ISPS) M.Com . Assarn 

6. S.N.Maunder 1983 1-337 7.8-89 Comdl.3rd APTF Sn.. 17-9-92 - 	 PM 

Ba(tuh - Assnm 

ISPS) M.A. . 

22 
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• 
i-n (C') .1)0)- 

S/Shri 
As. 

• 	 • 	 70. A K.045 1983 1 	:3.14 .1299 	Cnrndt. PlC Drqaon. 22-7-91 

)SPS0.A. Assa'ii 

 1< K.Nh 1083 I 	11.43 6-12-09 	SP fBoulvffl. 21.7-04 - - 

(SPS) BAlI-Ions.) . Assani 

 0.K.I3vpujari 1903 1-3 	-I-I 6- 12-09 	Cnndt. 	is) A)' Oh. 6.1 1-91 

(SI'S) B.A. Assoin 

 P.C.Vcin 1983 1-3.11 7.1 289 	Crundt 	2nd APTB Bn. 21- 1-93 - 

(SPS) 8.00111. Ascarn . 

 N.C.Pnngiiq) 1983 1.4.19 3-i 1.90 	CrnntIl. 4h A)' Rn. 5-'-93  

(SI'S) BA. Assam 

 S.X.Jaiis 1084 5-1056 19-I 2-9-i 	- ' . 	 On dsp. to 

IAn) M.Sr. M.PhiI. . 
. GO)  

 Mukcsh Sahay 1084 1-5-58 17-1 7-RI 	S P CR), OIhi 19.7.94 - 	 On dep. (0 

)RR)M.Sc. 	 . . 	 .. 	. GOl 

 Avnd )(umar 1984 30-9-59 4.1-85 	- . 	 On dsp. in 

(AR) M.Sc. . ft 	 . . - 	 GO) 

 Umssh Kurnar 1984 412-56 4-1.85 	SI' ) 1,0) Assam 6- 7-94 - - 

(130) B.Sc. 

 Prad(p Ktimar 1004 I 2-6-57 4-1.115 	SF' U.'aon. 16 2-94 

(AR) M.Sc. . 	 Assam 

 PII Pa) Scnh 198-I 29-0-55 4-1-85 	- . - - 	 On dcp.to 

IRA) M.Sc. GO) 

 Y.C.Mndi - 1981 0-8 61 12 1 05 . . . 	 on (Snp.I 

)flR) B.Corn, 110. . . 	 . GO) 

 fl.M.Sinqh 1984 10-6-59 10-1.95 	SI' Sontlpiir 29.6-94 . 

(AR) MSc. 

 P.S.Pun,hii 1905 28.7.58 6-1-86 	SI' Jan)a Hills 4.10-93 3700/.  

(AR) M.Tech. - Jow&, Megha)aya 4001- - 

Rajasthan . . 

 R.Awasihi 	- 1905 10-0-58 23- 12-85 	SPGn(ngIal 	 • 24-6-94 - - 

(1313) M.A. . 	 -• 

86. Au) Pid. flaul 1)1)35 10-10.58 6-1-06 	Conidi. 	I 7th All Rn. 1-7-94' . . 	 . 	 . 

IRA) M.Sc. 

 Kip)a,iI,a, Saikia 1985 - 	 1-9.59 6-1-86 	SP ACO, Assm . . . 

• (AR) M.A. • 	 . 

 Pilatnhnr Deipri 1985 1-4 42 13-11.90 AlO (RI Assam 9-8.91  
)SPS) 13.A (Rons.) 

. 

- 	 88. R.N.Gohain 1985 1-2-37 13-I 1-90 	Coripoift. 	is) 17-7-91 - 

(SI'S) I.A. ASAF Rn. 

I)!) Pnflav flhaliar.)tstjcn 1988 17-1-59 8-9-80 	S P Kntinigaip 17.11-92 . 	 . 

((Ill) M.Sr.. 

90. S.R.S'qh 1988 24-4-58 25-8-AR 	-• - - - 	 On dep.to 	• 

IRA) M.13.B.S • GO) 
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S 

(1) 	 (2) (3) (4) 	- (5) 	 (6) (7) (8) 	9) 10) 

R3. 
SIShrI 

91, 	Anil Kr.Jha 1986 1.5.60 25.8.86 	Comdt. 1 lii, AF 	Bn. 27-4-94 - 	 - 

(RA) M.Sc. 

Jyotirmoy 1986 1-3-62 15-12-86 Corndt. 1st APTFBn, 18-12.93  

Chakravarty 

(AR) M.Sc. 

Rem Frakash Agarwl 1986 15.4.60 25-8-86 - - 	 - 

(RRI B.E.(Mech). I 

R.Chandra Nathan 1986 13-1 2-61 15.1 286 - - - 	
- On dep. to 

GO) 
(AR) B.A. 

2617.91  
A.X.Nalh 1986 1.6.45 13.12-90 S P SB Assam 

ISPS) BA, I.L.B. 

N.M.Dulta 1986 5-1-49 11-3-90 	Dy. Director, 1- 	-94 - 

(SPS) M.Sc. Fire Services. 

Assam 

P.0.Goswami 1986 1.9-5 1 1.3.9 1 	S.P Dl(EO). 15 3-91 - 

(SPS) B.A. Assam . 

Dr. H.L.Deb 1986 13-1-42 16-3-92 	SPV & AC8 19 5-93 1 	PM 

(SPS) 	. Assam 

flavi Xant Singh 1987 18.1-63 15-1287 	S.F Tirrsukia 31293 - 

(AR) M.Sc. Assam 

• 	 100. 	A.K.Sinha 1987 16-1.62 1-7-87 	SF Morigeon 11.12-93 - 

((ashyap 

(AR) M.A 

101. B.lyngdoh Bu&im 1987 5.11-59 24-8-87 	S_P Intiltration 7-6-93 3000/- 	- Ex-Cadre 

IRA) M.A. M.Phil. Moghalaya, 4001- 

Magholava Shilloirg 

• 	 102. 	M.S.Syiom 	 . 1987 1-5-47 21-2-92 	Asstt. IGP(A) 17-7-92 4000!- 	- 

• 	 (SPS) M.Sc. Meghelaya, 4001- 

Meghaleya Shillong 

S.G.Momio 1987 1-3-45 21-2-92 	Comndt. 2nd MIP 30-10-91 4000/- 	•, 

(SPS) B.A. Bn., Georagre, 4001- 

Meghalaya West Garo Hills 

Bhaskar Jyoli 1988 24; 1-63 26-12-88 SF, NC Hills 30.4.94 - 

• 	Mahanta S  

(AR) M.A. 

• 	 105. Binoy Kum;ir Mishra 1988 26-2-63 26-12.88 Comdt. 211d AP Bn. 14-9-94 - • 

(AR) M.A 

108. M.R.Vijay Kumer 1988 2-9-56 25-8-88 	SF, West Khasl Hille, 6.4.93 3200/- 	- 

(RR)M.A. Nongstoln. Meghleya . 400'- 

Andhra Pradash . 

T.Okhar 1988 1.7-54 I 1-393 	SSPISB) Meghalrrye, 6-10-93 37501- 

(SF'S) B.A Shullong 4001- 

Moghalaye 
• S 

Mukesh A9rawal • ' 1959 6-2-63 2 1-8-89 	SF. Kokrejhuur 
S  

23.6-94 -: 

tAR) MBA. 	 • - . 
• • 

• .5 4 
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0 

(5) 	 (6) (7) (8) 	(9) (10) 

• 	(1) 	 (2) (3) (4) 

0 

S/ShqI 
0 	 0 

1989 5-8-63 26-12-89 SP. OongeigeOfl 28-6-94 
Kumar Vinoy 
Singh Oeo 
CAR) 

On dep. to  

Y.K.Gautsm . 1990 30-9-61 27-12-90 - - 
0 

- 	

- 

GO)  

(RR) MBBS. 

1990 8.1 1-60 . 27-1 2-90 Add). SP. (HO). 19.9-94 
• 	 111. 	IUflcJfIfldnO Ghy. City 	. 

(AR) B.A.(HonS). 
LL.B. 

O 	 112. G.P.Singh 1991 8-11-67 6-1-92 	SDPO Rengia 9-11-93 . 

(RR)M.SC. 

113. 	1.R.Bishfloi 1991 6-3-63 6-1-92 	SOPO Udalgur) 1-12-93 

(AR) M.V.Sc. 

O 	 114 	K.P.Chnngkeketl . 1-2-43 23-3-93 	Comd(. APTC. 10-993 

(SPS) M.A. 
0  Assem 

115. Harmee( Slngh - 	1992 30-12-68 11.1-93 	SOPO. Bokakhet - 

O 	 (AR) M.A. 

O 	 116. 	Smt.Idashisha 	. 1992 30-10-65 1-6-93 	Asstl. Co. 2nd MU'. 5-12-94 22751- - 	- 

Georehie. SOPO 
Noigrang 

Dodengiri 
(RR)8.A. (Hons.) 

0 	
Megha)aya 

0 

117. Prakash Kr. tohia 1992 3.5-63 20-12-93 - - 

(AR) M.Tech 0 • 

- 	118. Hari Prasod Raju 
0 	

1993 1-1-63 20-12-93 - - - 

(PR) M.Sc (Tech.) 

Mrs. MaIm) 1993 12-)-65 20d2-9s  

• 	 Kishnamurthy 
0 	 (AR) M.A. 

Di. Pam P,nsed Meene 1993 - 20.12-93 - - 

0 	 (AR) M.8.B.S 

U.C.Oas - 1-4-41 25.1-94 	SP SVC, Assam 5.4-91 • 

00 

(SPS) M.A. 

L.B.Sangma 22-2-52 9-3-94 	SP, Easi Garo HillS. 5-3-92 38751- 	- 

(SPS) B.A. Williamnagar 4001. 
0 

Meghalava 
0 

B.R.Rana . 13-2-59 30.12.94 	AIG IFS/TraffIC). . 21-6-93 3480/- 
- 	0 

• 	
• 	 (SPS) B.A. . 	 Meghalays. 400/ 

Meghalaya Shiltong 	 • 
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GovEnNTorASSAM -
HOME (A) DEPARTMENT 

ORDERS BY THE GOVERNOR 
• 0 

NOTIFICATION 

Dated Dispur,the 29th May, 1996. 

NO. HM10 250/94/129 : The folldwing tificatior No. 1-14013/34/. 
95I dated 9.5.96 issued by the Under Secretary 
to the Government of India,.Ministry of Home Af airs, 
New Delhi is republished. 

"Consequent to inclusfr6n .f his nellie in 
the Select List of 1983 by the/review Selection 
Ccrm'-nittee which met on 15.12.95 in pursuance of 
judgement dated 21.9.95 in OA No. 83/94 of Central 
Administrative Tribunal, Guwahati Bench and in 
exercise of the powers conferred by sub-rule (1) 
of rule 9 of the Indian Police Service(ReCrUitrfleflt) 
Rules ;  1954, read with sub-regulatiOn (1) fRegu-
lation 9 of the Indian Police Service (Appointment 
by promotion) Regulations, 1955, the president is 
pleased to antedate the appointment of Shri H.L. 
Deb to the Indian Police Service from 16.3.t to 
14.1184 and to allocate him to the cadre of Assam 
Meghalaya under sub-rule (1) of rule 5 uf the Indian 
Police Service (cadre) Rules, 1954. This supersedes 
this Ministrys Notification No. I.14013/22/91-IPS.I 
dated 16.3.920" 

A~f,l 
sd/- N.L. Miglani, 

Under Secy. to the Govt.of India. 

Memo.No.HMA. 250/94/129-A, 

df8-nc.. 
Deputy Secretary to the Govt.of Assain, 

Horne (A) Department. 
Dated Dispur, the 29th May, 1996. 

Copy to :- 
The Accountant General, Assarn etc., Shillong/'Guwahati. 
The Director General of Police, Assam, Ulubari,Guwahati-7. 
The Under Secy.to the Govt,of India, Ministry of Home 

Affairs, New Delhi- 110 001. 
4, The Registrar, Central Administrative Tribunal, Guwahati 

Bench, .Guwahat-5 	. 	 . 	 -. 

The Under Secretary, Union Public Service COmmiSSiOfl 

Shahjahan Road, Dhalur House, New Delhi- 110 011. 
The Secy. to the Govt.of Neghalaya, Home (Police) Deptt., 

Shillong. 
7, The Superintendent, AssarnG0Vt. Press, Bamunimjdam, 

Guwahati- 21 for publication. . 

Shri H.L. Deb, IPS, Superintendent of Police, Vigilance & 
Anti-Corruption? 1harghuli, Guwahati-4. 

personal file of Shri . 	. . . •. . . . . ..s .. . . . . . . . . , . 

. ...... ..s........ .. ...t .e.. 

By order etc,, 

2-9)5196 
Deputy Sec Cto the Gt.of 4ss 

Home (A) Department. 
.•,. .... 

S ITAKAK 
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4 	From 	 bhri M.. Syte:r, 1I, 
Astt. Inspector 3eneral of Iolice,(A), 
1ieha1aya, Iitlleng. 

• 	.. 	-. 	To 
the peclalecretazy 

• 	 to the (3overnnont of. eha1aya, 
hme (Police) Dupartrn.nt, hil1ig. 

(Thr'uyh the Dirctor General & Inspector 
General of I'oiice,Meghalaya, hillong) 

.uhject 2.- 	epresentation in the matter of assigning 
the year of allotment in the I.P.. 

aeference.- 	Government letter N., 14PL.I6/9CV'PVI7, 
dated 19/199. 

Sir, 

1 write to represent herewith atjatnst the 
orders as regards assignlnq of the year of allotment in the 
l.P.. in my case conveyed vide Gevernrnent if Meyhalaya 
letter under reference. 

1. 	1 was rczuited and appointed to the 
Meghalaya Po1ice Service in the rank of Deputy 
upekintendeni of Police in the year 1915 an 

the basis of the emergency recruitment, the 

first ever recruitment of the 3ovemment Of 

Mejha1aya for Lxtra Assistant Cnmisnors and 

Deputy Suporinten'ents of 1olice •wo1bfere 

the j.ervico Rules of the Meghalaya Civil Service 

and Police Jervice were framed, the hues were 

subseuently fraTned in the year 1976. The re.-

crultTnt WaS made thrcugh the Mnghalaya PbUc 

service Gommissien as ur advertisement No, 

MP'i.8/2/7374, dated 27.3.1974. The ezamnatim 

conducted fryr both the Civil and Peiiàe Service 

was the se. 

f'ut htIe the recnnI tion of thn Meyhalays 
(ivil ervice as a feeder s'rvice to the I.A.S. 
was cm)let(d and notified on 2'7/1985, the 
r?co.qnitlon of the Meha1aya Police -rvice 
(M.P.) Was unnecessarily delayed. 

S 



A. _ 
4.. 

: 2 :- 

[he Directer .ienea1 of. Police, iqhalayad 
taken up tho cain for th recognition of the 
fejhalaya 1olice zervie since 1986 vie his 
l:tt.ers ho. E4X..WI9165, t. 6.2.86 and No. 

7 .  

4 

1! 

In the Y .ar l?97 the Coexmnent of Mejhalaya 
infoirned the Director 3 nerl of Police,Megha1ay 
vide letter No. HPL. 76/77/14 9  dt. 27.8.97 that 

the Joint Cadre Authority of the Assain. Meghalaya 
Cadre in its meeti.nq held on 1.8.5.85 observed 
that s.nc, th e recoqr1tior) of the Meçjhalaya Civil 
Services is now at the fdial stage awaiting 
approv;1 of the overnrnt of India, It 1,s felt 
that there wojJi not be any difficulty to recojs# 
the othur services likeMghalaja Forest Service 
or Mehal..aya Folicq -)erv1 	as a feeder 5rvIces 
to the respective All IndIa 5 ervices. 

Uut th4 Joifl... Cjre Autvrtty recognisad the 
I40 9 }1 aya Police erv1cr? as a feeder service to 
thq Indian ?olic 3ervicH only till 20.4,1989 0  
and it was not until 5.4.1990 the service was 
rcoyn1sed an'i notified ai a feeder service to 
t 	by the Governmot of Megha1ay 

In )ursuanc9 to the recqn1tjon of the Joint 
Cadre uthor[ty 3ovr!ment vine their lctter Ho •  
fJPL.1/U./6 dated 15.7.198:) re'uested th'é 

Director Jeneral of .,Olice to furnjsh the particu 
lar of th two 1975 batch of W.P.. officórs, 
(i) ri M.S, Syler, (2) irl 	Mornin, for ónard 

•submission to the Jnion iublic Service Comrrjssjon 
for their inciusjc)fl in th select list for prvmo.. 
t±n to the Indian Police SerV.ce 	ccoring1y the 
sarre as sutnittpd by the Director 3enrai of 
Police, Merhl,ya vide his letter N. 
dated 27.9.19e9. 

Lu t e...'en th.UJh Ono vac:.ricy had fallen vacant 
with Cffr!Ct from 1.'1.l99 an1 Subsequently surren derd by 1ss 	(.ovpxflrn20t my Ce; ws not taken up 
to place me In 	select: 	St of the year 1989 
fl()t 19O. 



.: 	3 	: 

7. 	i\s a result of th 	eiay in tim tecoonition of 
the M.P.S. as a feer'r 5c?rvlce to th I.P.S. 

3(three) Ass]rn Police .ervice (A.p.) officers 
of the batch one year junior to the M..P.'. i.e. 
the batch of the yr 0 76,  of tL€! A.P.J, wexe 
ncrninted to the l.P.S,:eri1er than rne,a M.P.S. 
officet who ho1cnd to tho 1973 batch of 
The 3 (three) officers of the 1976 batch of the 
A.P.S. has also been assIgntid the year of alltm 
ment in the l.P.., hiPhe than me. AcCarling to 

Government of Lndi, letter No, 1.15016/17/92.. 

zi..i, dti 15.1,1992 the following officer 

of the A.P.S. tvere appointed to the I.P,, oil th 

dates shown 	a1r)st tioir na -ne. 
j. Sri. A.K. Nth 	- appoinJ to the I.P.S. 

CO 6.12.1990. 
.irI tI.(. L1utt 

	

	- appointed to the I.P.. 
on 11.3.1991. 

Sri °.3o3wrt 

	

	- appointed to the 1.1).., 
on I1,3.j9q •  

Ih, abo'o tfirou Off1crshaye been assigned 
the year of a1Iot -nnt in t'e 1.P,i, as fo11wi.. 

6ri A.K. Nath 	- 
Sri 1.M. DCitta 	•.1986 
.rI 	 - 	1916. 

8. 	iihereas In my case though I was recommended by 
the Si'lect o-rrItt 	held in ihillong cr112th 
M3rch, 1991 1 	appoInted t the Indiar k1Ic 
Service oiy till th yar 1922 i.e. Ofl 21,2.1992 
though the Gov'rreut of 1 $aft had released one 
v:3canCy with effect from 1.4.i9 	vide their let 
ter 1o. 	A.i/6/3ri, 'St. 24 .1O.90,Lt regret to 
say Th.t as p r Jov2rIlment of india's letter No 
IJ5OlW37/921pS..I, dated 	 Conveyed 
v1e 	 tf 	ha1ya lettor u. HPL.16/ 
9c/Ft/7, dated 14.9.1993 have been assiçned the 
yc;r 19!7 as te ycr of 1ltiiit in the Indian I'ljc O -"rvice. 

9. 	y appointment to the L.P., 

than tho theü officers of the 1976 
A.P,, an'I aJu.n assjntrij ti - c year 
tha I...S. ais later th&r1 
'f 	officers is 	unfair ar 
through no fault of mine. 

1' 

1* 

later 
batch of the 

allotsnent in 
the 197 batch 
d Unju5tifj'd 

L 

I 

C 

Pr 

0 • 0 • • 
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•.•: 	/21 

EutheT, . 	.iu1t 	he 	fl 

V) 	n1ti' 	o .th-e :1y'a 	ii '$e wlce as 
a. fri rvic'e .i&iafl øli'e vicO(. 

1 "(:sr'yen)  ri ti-ri 'm;%s :e to Uo ?Mnijh 

.Laya f 4the J.!!'nt '!dX -9 Cf !b\S.SW'fl Me.ghaij 

wrc . iilsivd hy 	vo!rncnen± of zam as of 
t' \y:Eai 1O 

• ._4• 	 V. 

ii., 	 irs J3?1r;:Jini to the  
S'tat-e 	 TOT voiEiora... 
t1n to .:b -o p1ico. in the 	'j.i 	.1!st 1!o'r apint.s 

?nt t) 	J:* 	on cqiplcption o:f i (-eigt) 

.y'•%r 	i. 	.rvi'e .:lvii Lie 	 i.z 

	

• 	J'n my cae, 1 woii'd Ii nve :th:r.efore  been due 

	

• 	f - 'r 	 r t 	 In thQ yi-r .'YJ7 
and as -p&?r the o.1'd reu 1 ?tifn -of -ren1.or ity flu 1& 

j!54 which vvas t1l1 in f-orci! in the year .197, 

I wouH hve been assine the y;a -r :1982 an the 

yar of aLiotmrm.t. And iT •t 	new Ibla is app1i8 

	

• 	I 	uld h.ive b:emaSstin., 1 1 ;-R3 as the year of 
aUotimt. 

- j tivini hen ppo.&n .ted to tl ie 1.P.S. till 
1992 the geyjlation of 5eniority falls under the 
n ow kile of 1988 which cre into force wtth 
offct fxcm that yr, th€efnre I xa-as3inod 
1987 as thc.yL?arf ll'trit in the 1,P.S. 

13 	Th' Ltr'ct' 	Jmera1 of Pt'ltc, 	'gh a]ayR iii 

a'Jdxessd to the iopity .crotary D  Uone (Poilco) 
CrvcxnT'nt f \'°yhalaya h.d-rpr-sontd th 
1cts ef ry c-ie ;uit& el.hirat1y and very 
ciarly f'z -  csid'n- t.en 	•1 	sgntng the 
yeai of a11 t:-nt t' me. Dut it is reurettd 
th a t 	rverrrit f'e.jha1aya vide their 

i n-.... PL.l(/o/Pt/j3, ft. U .593 ad'jrnsso$ 

	

u th: J - d€r 	crtaiy, o.'t. of India,Minlstry 
of 1i'me iffairs had not re!'rentod my case t' 
th ..ovt. of Inria In the right prospective.Govt. 
Of Irdta, in tt1y, has Simply rai)eated the sane 
)ro)osil of tho fjnvt. of ?ha1ay3 while intiriaw-. 
t1n ny year of a1iotrnnt. 

•... 0 



	

-) 	 - 

	

14. 	I would also like to bring to your notice that 
I will attain the age of supperannuatlon on 

1.5.2005, but having been assigned 19137 as the 
year of allotment I would probably retire only 
in the Selection Gradof the LP.S. As Stated 
npara .1 above, I be1oged to the first batcti ') 

of Mehalaya Police Service, 197, and was also. . 
placed• at the top of the seniority list of the / 

• 

	

	 Meghalaya Police ervic,. Government had seen it 1 
fit to shoulder upon me important a5èignrnentsjfl, 

	

• 	 Cadre posts 'yen though I was Still only a Megha. 
laya Police Service Officer, the most 

being that of the Superintendent of Police of 
(undivided) 'Iast Khasi Hills District. I havø 
never shirked my responsjbjljtje5 and feel that : 
I have devoted the best of my ability and given 1 
the best years of mylife to the service of the 4 people. But 1 reget to say that I am deeply 

grieved at the order assigning me the year Of 
allotment in the l.P.S.. 

[5. 	Lastly, your attention is iflitød to the 

Judgement of 5upreme Coutt of India in the Casa 
of ItS. Das and Others vrs. Ihe Union of India 
(Ala 97 SC 593) 1erajn erhasjs has been laid 

on advance Preparation of the Select list 
well in advance to avoid any delay, 
of the judgetnent is as folios S. 

kxtract of the judgetient of the Supere. Court 
delivered on 11.12,1986 in the Case of R.S, Das 
and others vrs, Union of Indl. 

'Ag the select list is to be prepared each 
year, the State (overnrnent should take action 
well in advance to avoid any delay.If unde delq 
is CaU5d in Preparation of Sil,ct list, it PIOvjdøg - OCCaSSIOn for suspicion again$1 
authoritj05 and it is likely to generate frus. 
tr.tjor and heart burning among th. memt,,rg 

of 
the State Clvli Service, which would obviously 
be detrimental to public a*iiinjstratjonl. 

.1 S • • S • • , 61_b 

p 
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.1 
I wuId thereferQ, frvent1y appeal tha 

4
my case 

as regard the assigning of the year of all itment m ay k1ndlybe 	
[ once aqain represented to the Government of India as per facts 

given abeve with a recmrendatIn to.refix the year of allGtnent 

not later than 1.933. 1 am confident ttit my appeal would not go in 

vain and have faith that Government in its 4sdom and compassion 
will redress my grievance, 

Yeurs faithfully, 

- 

Asstt. lnpcte GenqrIh of Police, (A), 
t!egi4aya, ?hi1long 

a..... 

a • - 	a 00 
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A1I'41i(L-V 

OFFICE OF TH4 DIRECTOR GENERAL OF POLICE:tIECHALAYA:SHILIJIJC 
4" 	 . 	 .. 	

I 	

. 
"• 	 I 

I am forwarding herewith the representations 'of Sarvashree 
H.S.Syiem,Ip$,Assjstant 	Inspector 	 '(A) 

' 

•' .• 
Genera], 	of 	Police 	and S.G.Momin,1P8,Commandant,2nd MLP 	Battalion. 	The representaeton,I think,contain facts and need to be 	ooked into seriously and with priority. 	From 	the 	records 	avail.ableundue , delay appeared to have been caused to place,these'two officers. ,  in 	the 	aeluct 	list.'s'Thj 	office 	had 	taken 	up 	with 	the •', Governmentof':Meghalaya since 1986 for 

M.P.S.as a feeder service tothe I.P.S. 	and lalso 
. 	 . 

to place the above officers in the select list vide letters NO.Ftl/XXVI'.9/65 dated 6/2/86"and FM/XXVI.9/77/68 dated 4.4.86.  
'Government 	vide 	letter 	No.HPL.76/77/141, 	dated ' 27.8.87 ' Conveyed the' observation 	the of 	Joint Cadre Authority of the 

Assam Heghalya Joint Cadre in its meeting held on,18/5/85 that "since 
, 

the 	recognition 	of' the 	H.C.S.is 	at 	the 	final 	stage awaiting the approval, 	of 	the Government of 	India 	it 	is 	felt that 	there 	is no difficulty. to recognise 	the 	other 	services like 	the 	M.F.S.,M.P.S.aS 	feeder services 	to 	the 	respective A.I.S. 	The Qovernment 	of Meghalaya 	will 	therefore prepare 	a. working 	papQr 	for 	both 	the 	services 	for 	diacussion'. 	Even though the cso 
•, 

of the M.C.Swas cleared and notified on 23rd ' July' 1985 	the 	case 	of 	the' M.P.S. 

, 

, 	 •, 	 , 	', 
was 	not 	pursued. 	It'. 	as perhaps unfortunate that the matter was pursued only after the issue was 	raised 	in 	the 	floor 	of 	the 	Assembly 	by, Shri' H.DR.Lyngdo 	' during 	the 	Autumn 	Session •.'' 	' 	 H', of 	the 	Meghalaya Legislative . Assembly,1988 	conveyed 	vide 	Governent . letter No.HPL.264/85/3 	dated 

. 	 ". 

. 11.8.88. 	In 	reply 	to 	the 	Assembly Question,thiq Office informed the Government that 
since all..the materials relating to the question are already with the . Government,Government 

. 	 . 	 . 

maYtherefore,appropriateiy, 	reply t 	the question. 	,' 	 , ' , 	 . 

.. 

. 

The Joiflt Cadre Authority finally approved the M.P.S.as' a , 
feeder serviqe to the I.P.Son 20th '. •' 

	

April,1989. 	Further to' 	dd  
to 	the 'alrody 	delayed 	process 	and 	to 	the 	heartburn' 	and, frustration 4f ' the ofticerg,the notification of the recognition was 	publiahd 	a 	year 	later,vjcje 	Government 	NOtiftcàtjo No.HPL.76/77/248 dated 

.. 

5.4.90. This I feel is a great injustice done to the Qfficera with no fault of theirs. 	• 	. 

' 	

• 

, "J. 

I 	•, 
As 	a 	Vesult 	of 	the 	said 	secretarial , 	dlay, 	in 	the'' recognition of the H.P.S.a 	a feeder • 	 ,' service 	to the 	I.P. S.tha 

, 	 ... Government o 	Assam had utilised 7 (seven) promotion vaancjes of Keghalaya" as of the year 1990. 	In pursuance 'to Government  notification No.HPL.76/77/248 dated 5.4.1990 the first'vaancy.1 
was released by the Government of Assam in the year 1990 vicie '. •' their letter No,fIMA GI/88/30 dated ., 

," 24.10 1990. 
In 	pursuance 	to Government 	letter 	No.HPL160/89/6 dated 15.7.89 a prçposal for the inclusion 

'lt 

in the select list of 	çhe 	', . 	 •' two 	officers 	was 	' sent 	I by 	this 	office 	• vide 	lette',', No.FM/XvI_9/124 dated 27.9.89. 	But 	though the 	recognition'of  the M.P.S,,as' a feeder service was published in April1990 
and  the first vacancy released by Government of Assam in l99Q,yet', '' selection 	of. 	the M

the 
• two 	officers 	WflB 	delayed 	till 	l2çh 	' • 	

, 

arch,1991. 	• 	
' "' 	' .: 	 • 

I',,,,, 

•, 	, 

P12. 

10000 

4 
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Further,on the matter of assigning the year of allotment ;. in the .I.P.S.ii 	respect of the two officers,it was represented 
to 	the 	Government 	vide 	this 	office 	letter 	11o.FM/XXVI-9/160 dated 	31.12.92 where 	reference 'was 	also made 	as 	regards 	the 

.' 	 ;•' 	"'..'.. •Assain 	Police Officers 	of 	1976 	batch 	of. the 	A.P.S. 	While,one.
,
.' . 	 ,. 

'Assam Police Oeficer'of the 	1976 batch was duly appoLnte' to'. 
•,' 

the I.P.S.in 1990 and two in'1991,our two officers of the 1975.; 
batch of M.P.S,were appointed to the I.PS.in March 1992, As'a . 

.: 

result,the Assam Officers wereassigned the year 1985 in the. : 	•. 
case 	of 	one 	0ficer,Shri 	A.ICNath,while 	the 	other 	two,Shri' 
P.D.Goswami 	and N.M.Dutta,were assigned theyear 	1986 	as 	the 
year of allotment in the I.P.S. Therefore it is surprtsig and 
unfortunate 	for 	the 	two 	Meghalaya 	Officers 	that 	the 	Home ,•:,. . 

(Police) Department Meghalaya did not recommend their case as 
by suggested 	this 	Office 	vide 	letter 	stated 	above. 	The . 

.• 
Government 	of 	India 	had,therefore,accepted 	proposal 	of: the. '. Government of tjeghalaya and assigned the year 1987 as the year. ....... 
of allotment tq the two Meghalaya Officera,as per the new rules 

' 	
. of 	1988. 	All 	this 	happened 	because 	of 	the 	undue 	delay 	in . 

........ 
placing the twQ representationists in the select list.  

Even the Police Officers of Sikkim & 'Nagal.and werèin much 
better position. 	They were straightaway 	assigned 	the year of allotment 	5 	from 

,,•, 	. years 	the 	date 	of 	joining 	of 	Police 	in '.: ... 4agaland and 2 years from the date of joining in Sikkim at the 
' time 	of 	initial 	constitution 	of 	the 	I.P.S.Cadrp 	in 	their. respective States. 	 . 	.. 	 , . :. 

In 	this 	connection 	an 	extract 	from 	the 	judgement 	of,: 
Supreme Court delivered on 11/12/86 in the case of R.S.Das and 

. 

oth&?s.,vrs.Unjon of India is given below for peruBal.  
. 

e State 
old any 
Select , 

torttiea 	'. ' 	 ' 

burning. 
', 	 '• h 'would ', ,' 	1 

,.. 

a review 
:o 	the 	, ,' 

•'. 

tch have  
ment 	in •  
if 	. 	the. 1 . 

.P.S,are 

.975 	and 	" 

.S.,that 
Df leers 

the 	.. " 

:heyear 
y 	go 	to  
ting 	tO: 

HA S  the Select List is to be prepared each year,t 
Government should take action well in advance to a 
delay. If undue delay is caused in preparation o 
List,it provide occasion for suspicion against the aut 
and it is likely to generate frustration and heart 
among the members of the State Civil Service,whi 
obviously be detrimental to public administration".,' 

The above extract speaks for itself and calls for 
of 	the 	assignment 	of 	year 	of 	allotment 
representationtats by the government. 

As the officers of Assam Police Service of 1976 bi 
been assigned 1985 & 1986 asyear of their allo 
I.P.S.it will be in the fitness of things' 
representationjss who belong to the 1975 batch of 
given 1984 as their year of allotment in the I.P.S. 

The repreentatjonjstg joined M.P.Sin the year 
have been assigned 1987 as the year of aLlotment to 1.1 
is,12 years after that recruitment in M.P.S. The A.P.S, 
of 	1976,appointed 	one 	year 	later 	tha 
representationtata,have been' assigned 1985 & 1986 as 
of their allotment in I.P.S. 1 am sure that if th 
tribunal/court ,Governinent may not be in sound fo 
counter their arguments for justice. 



" 
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11. The reprsentatjonjsts are. first rate officers who are 
working with tmmense dedication and devotion in discharge of 
their duty and have proved their worth as excellent officers of 
the Department. I will be grateful if Government considers 
their representations right earnestly with Bympathyat an early . date. 	 . 	 .. 

• 	 . 	. 	
I 	: 	 •. 	. 	• 

	

(D.N.S.SHRIVASTAVA), . 	.. 	•:: 
Director General 	 ., . 

	

and 	. 
Inspector General of Police,Meghalaya,. 

• 	 . 	.• 	•. ....• 	SHILLONG 	.. 	.• 	• 	 f:, 

Shri K.K.Sinha lAS Chief Secretary,Meghalayashj0g 	 . 
0/0 No. FM/XXVI-9/195 .. • 	Dt.19/5/94, 	 • 	

'..• :' • • 	•• .' 

• 	 ,: 	 ' 

• 	 , 	 • 

I . 	 , 	•, 

'. 	
t•. 	

I' 

• 	
. 	 . 	 • 	 I. 
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QQy}rr F,1XA : 	 T-W 
. • . 	 ac 	(PtLxcz) ipiriz 	1 .  

1P 	... 	 •.. 1 
-: NO.IIFL. 16/9WPt/3, 	Dated Shifloug,th. '5 J%lyol  1994., 

Frcins 	 Shri I. 1ngd1ob, 	 . ' 1•• 

Uxder Soetary to the Cbvt, of )bghalaya. . ..: 

To  
The Unr 3euetax3r to the G)Vt,ot h4i.N . 	 •.• 

• 	 Mifliatl7 of 1e Affaira, 
NOV Dslhi-1 10001.. . 	. 	 . . 

3bject.z 	ips (Regilaton of Sn1oiIty) Th,iee 1988 t)ct 	nation 
of Sev4ority of prcmt.e WS 1f4 	 . .... .,. 	; ' 

	

I 	 . 

teferenoe* 	Xlnigtry'g letter No. I.15016/77192.1P3.I dated 10.8,93. 	' 

Inviting irstezioe to the )linithry'. 1et tO, it.d abova 
I dXeUte4 to forwerd berevith the reprs.eut.stita iheite4 b  

'' 	 (s.87)iIa.o, Main,1P3(3PSu87) apd 'oBtO 

1. The Joint OWbre Litherity of A44egbaLaya h&o eppxoved 

the propoa4 of reoognition of the Nsgha1nra Polio. 153rvico un feeder oeryi 

ibr rti to the IJ.8. In its aesting he]4 on 	 ag,-,f. 	I 

2, Aster receiving the awro. of the loint Cah' Attlority, 

the State (bverzaent mugbb for the aroval of the )Unistrytuxçr State 
Cbve=Gnb.t G letter No, IlL. %/77/236 d*ted 9,8,89.  

3,ol 11ae Ministry In their letter Na, 1 101:V10 	PI 
dated .2.90 have c*mvd th.ir decigion on the natteei. 

4. The State 	Text cild dealer. tb M.P.3 	feeder 
eorvioe 0n17 on 5.4.1990,  that is after the 8*1*tIon 	1iteoMWting fW 

proparatlon.of the Salem UA 1990 was he&d 	 . 	I.  
5 The State Cbvemsent in their i.atter o .H1.164/89/2t .  . 

• dated 197.90 have  raaeated the tJ.'P,S. 0 to oc'a4r as a %e4t0. 8eet1on 

Onittee Meeting ibr )ghaiaya Wing and the UPSO In their letter NoJ7/2(2)/..,; 
89..L1 (N) dated 60 8,90 have r.p.st.d the State .vuent .tonihajt propo 

• for oonveiiig a aeeting of the Selection Oaitt.e and *iocordinI4vthe8tate .•." 

Wverzit have etbnitt.d the proioea to the GiaeIon vido latter Na. I mldr. 
160/89/55 deed 23.8.90, 	rwer, the Selection Oj,t4ttee )ting oou$e 
held durIng 1990 and the Select List 1990 for )bghelft Wing cld not be 

• 	prepered.  

	

Unr the cirziastaoee Indicatod Iboy., Itherefore, 	. 
to request the Ministry to lr4ndly  favt,irably CDnaicith. rqreoitati*a 

r1}' mlnitted by the officers and oonver neoessery orri 	w' eatr date. •. "I 
() 

\ 	 I 	...........• 	'I 	• 	4, 

unr aeextay to the 	t: 
/Hm e (Police) Det4e 	•' ' .. 

I 	,' 	-4' 	• .1 
•S 	•III'I 	I 



'U- 

1-bino No, IffL. 

of HU 
XVI-9/ 

- 

6/90/ft/35, Dated Sh11longthe 'Juiy, 1994, 

f(Wwarded to the Direetox nera1 '&18poctor Cnera. ha1a1), 	with referen to bie 1ettwiJ/oJoj)y..1 

By order etc., 

	

• 	 ,.. 	 . 	
. 

- 	

•. 	 S Under Sem-et ary to  the (bvtof 
Ibe (PQlice) .Departrtxt. 	•. 	 . 

	

... 	

. .. 	 : 

- 	 I 



\\ 

c 	)iJ • 

Oo I15O1137/924PS....I e  

(VL:: , ;;T c 

!'Li.ttry O fl? 

Plew D1bi, the 18,7.96. 

To 
Yq  

cr 	cretnry 
Govt, o f iich1y 
ftr 	( 	 E(1 T 

i1orçc 

of $/thd I L. 	 II?s 

(Ps7) ;id S 	Mbiifl, I P S (sP3;7) 

	

n c.trct1 t 	 t, ttE Q,vt' a ictter 

io PL16/9O7Pt/35 rtt 15794 on the bie ioted 

ubjct rn to 	' tht the 	pre 0111, ttin of thi  

o.tccr 	bei 	fiiy Cxcd It it. rtec 

;.t U 	 t b agrccd to. 

	

1h2 a)fltrled 	cr xey pic&e b tnrrned 

H 

YOurS E$th1uiiy, 

I 

c c r Q, t 	to th c &vt. of Incir, 
3O1152T. 

- 

4.  



, 

• 	 )VE9WT F 

HOt 1 (L1 CO • PJRIIN T, 

NoiPL016/9Q/Pt/54, Dt. thi).ông, the '9th 	zt,1996. 

Shxi Y.Lynabh 9  
• 	Un&r &ecta'y to th Gvt. of Zeghalaya. 

The Direcr Gierai &pecr fRr1 of P1ice 9  
• 	 I4chaiya shUiong 

Stbjct 	Irntation oI IV&hri 14.5yin XP(?sS7) 

and SGMotn I'fl. (s?$7) 	regercing. 

Sir.. 

I wu directed to 	hercith a copy of letter 
I15016/37/92P1 dated 16,7,96 f-mm the Under 

E3creta.y to the cvt of India, Vinitry of A. 

cii D'1hi 	r 	vur f in3rntitin, 

o'jr fithfu11y 

:3/ Illejbie• 
• 	 Under Secretary to the Qvt. o 

MecIy, omc (1ic 	prtrnE'nt. 
HPL16/9O/Pt/54-1 Dt. 6hillon 	the 29th Augtt1996,. 

1 	hi 	.syi 	IP, 	,cctor G€er&. of Police (ii), 
ègh al ay , thiUong 

2. 	 O1TLLflC jP.e  &indecit of PO1ICe Q  

WeFA Caro Hi11$ 	 • 

 

*zs f aithfuluyp 

Mndt Leretazy 	vt. of 

4  HQz!-e - (Pjj c 	arict. 



I f 

GOVERNMENT OF MEGHL4A 
• 	 HOME (POL10E)DEPARTMNr 	

, )" 
N 

- 

?)HPL. 16190/Pt/42 	Dated Shlllonq,the 16M3y, 1995. 

From 	:— 	 Shri Y. Lyngdoh, 
Under Secretary to the Govt. of Meghalaya. 

To 	 'V 

Subject : 

Reference:- 

The Under Secretary to the ciOvt.cf ind13, 
Ministry of Ff3me Affairs, , 

New Delhi —110001. 

IPS (REGULATION OF SENIORITY) RULES,1908—, ETERMINTION 
OF SENIORITY OF PROMtEE IPS OFFICERS. 

State Government's lettets'No.FL16/90/Pt/35 
dated 15.7.94 and NO.HPL.16/90/Pt/37 d*ted IR.7.94. 

Sir, 

In inviting a reference to the State 	 letters 

cited above, I am directed to request that Ministry may kindly 

convey necessary orders early. 

Yours faithfully, 
f (- 

Under Secretary to the Govt. of Meqhalaya, 
}-bme (Police) Department. 

Memo N3JL.16/9O/Pt/42_A 	Dated Shlllng,the 	May, 1995. 

Copy to Ass istnt Inspector Gnera1 of POlice(A) with reference 
to letter  1~b.F!WXXVI-9/94/8 	9 ,05.95. 

By order etc., 

tinder Secrctarc' c the Govt.of Mqhalaya, 
ç.}3me (Police) Deprtrnent. 

I /k-) 

- 	 I 

0 

ib 

4. 
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400  GCJSJERWfENT OF tEGHJ\ AYA 
H01E(PO1.,ICE) £EPN1TENT 

4ur Y-1 

cRDEI1 BY THE G'JEI(R 
• 	 NOTIFICATIU 

• 	 Dated Shil1ong, the 27th Juh,1c'95. 

NO.HPI .64/93/42 	- The fo) ) owing Notification i'$ued by the 
Government of India in the iUnirtrv of Home Affair', New Dpht ' 

• 	repub)irhed for genera) information. 

No.1-18012/4/94-IP.I dt.5.7.95 

In exercire of the powerr conferred by quite 3-A of 

the Indian Police Servi.ce(Probation) Ru)er, 1954  the Preldent ' 

p1eaed to confirm, in the Indan Police Service, the f1.lwin1 

menberF of the Inian Police rerviee ;  a).ocatecl to the cadre of 

tgha)aya with effect from the date indicated aaint the na'e 

ar Oncier $.- 

Sl.No. 	Name of the ofnicer 	 Date in c-nfirra1i'fl 
In f h Tt' 	-- 

1. 	 t4J4yiem 	 22..Z.9 

2. 	 S...hmjn 	 22..Z.93 

fi.i I1g1ani 
Under secretary to,  the Gvt.of India. 

Y • 

Under $ecretary to the Gr y t.')f gha)eva, 
Home (Police) Dpartmnt. 

I'emo No.HP) .64/93/42-A 	Dt.Shl)'ono, the ?th Juy,19°5. 
Cov to - 

The irector Genera) & Inrpector Generei of P)ice,hv. 
Shiliong. 
The Accountant Genera), 	gha)aya,rhilicnci. 
The recretary, Joint Cadre Authority, Aram-gh ava & 
CommiFioner and Secretary to the G0yt.r,f Aar,Derart'ent of 
Peronne) (Perronne)-A),Dipur,Guwahati-7810('6. 
The Under 8 ecretarv t'- the Govt,r)f Thdie,t 1in'try f fore 
Af:Faircr,Ne., Delhi-llQr)O1. 
The Under Secretary t the Govt.of Asam,Hc'ne (A) Department, 
Djrnur, Guwh'at{-7O1Op6. 
he officej' concerned )onqwi.t1i a cony of the t'tjfcatin 
received frn the Gryvt.. -,f India, Ninirtrv of Hce Af'ir. 

1. The Direct.-,r, Printlnq & rtationery, tgh1 aya, Shil 'mo for 
favour of puhliratton in the Gnette. 

3. Perronal f.t1er/Guard fi)e. 

- 	 By order etc., 

.S. Under 	 rahaya, 
Horns (Police) £àartrrent. 



• 	
JNNcuc-[ 

AlOt'CE 
( 

No.I-13012J4/94_ips. I 
'F. 	 Government of IndiilBharat Sarkar 

Ministry of Home Affair/Grih Mantralaya 

New Delhi, the  

• 	 NOTIFICATION 

• 	 In exercise of the powers conferred by aule 3-A 
of the Indian Police Service (Probation) Rules, 1954, the 
Presldentjedjo_confj, In the Indian Police 
.Ser4ce, the following mnbers of.the Indian Police Service, 
allocated to the cadre of Meghalaya with effect from the 
date indicated against their names as •t'nder- 

S.No, 	Nne of the Officer 	- Date in Confirmation 
Wshri 	 In the Ips 

ft 
M.S. SyiB. 	 224 2.93 

S.G. Momin 	 22. 2,93 

M. L.MIGLAkil 
Ut'OER SECY. 10 ThE (X)VT. OF ThOIA 

Ph. No, 3011527 

No, 1- 18012/4/94...xp, I, New Delhi, the 	- 7 - (9 

A copy each is forwarded to - 

The Chief Secretary to the Goverrdnent of Meahalaya 
Home (Police) Depar&nent with two spare copies for 
the Officer concerned, w.r,t, their letter No,I-1'L-54/ 93-8 dated 3.9•93, 

The Accountant General, Meghalaya, Shillong. 
30 	The Secretary, UPSC, (.Attn. * l Shri N. Namasivaygn, 

Under Secretary) Dholpur House, Shahiahan Road, 
New Delhi. 

• 	 S 	

• 

• 	 • 

• 	 ( M,L, MIGLANI ) 
• 	 UF'tER SEC?. TO THE (DVI. OF fl"TJLk 

iOspare_copies for the Section's use 

4 	)$. 
f 

- 
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• 	 . 	 -- 

..... 	 ..... 

IN THE CEN AL ADMINISTRATIVE TRIBUNAL 

\. 	
GUL*JAH fI 

etero 

Ork 0 .No.98 of 1996 

MaiS 	d Syiem 	........ Applicant 

Versus 

Union of India & O'rs,...... 	Respondent 

Written Statement for and on behalf of 
Respondent No.1: 

I, M.L. Miglani, Under Secretary to the 

Government of India, Ministry of Home Affairs, 

New Delhi, do hereby solemnly affirm and say as 

follows: - 

That I am Under Secretary to the Govt. 

of India,, M-inistry of Home Affairs, New Delhi and 

am acquainted with the facts and circumstances of 

the case. 	I have gone through a copy of the 

application and have understood • the contents 

thereof. 	Save and except whatever specifically 

admitted in this written statement the other 

contentions 	and 	statements 	made 	in 	the 

application may be deemed to have been denied. I 

am competent and authorised to file this written 

statement on behalf of Respondent No.1 

That with reference to paragraphs 1 & 2 

of the application, the answering respondent has 

no comments. 

• 	That with reference to paragraph 3(i) of 

the application, the answering respondent begs to 

.1 	state that the impunged letter has been issued by 
(z 	tr frr) 
•(M. L. MIGLANI) 

Undr Secretary 
1T 	'Zr 

Ministr Tcf Home Affairs 



theanswering 	respondent 	stritIy in 	accordance 

with the 	provisions 	of 	IPS 	(Regula€ion 	of 

Seniority) Rules,1988. 

That with reference to paragraph 3(u)-of 

the application, the answering-respondent'begs to 

• state that 	the 	applicant's 	representation 	was 

carefully 	examined and thereafter rejected. 	The 

decision was conveyed to the State Govt.for being 

communicated 	to the applicant vide the answering 

• 	

. respondent's letter dated 17-7--96. 

That with reference to paragraph 4 of the 

application, 	the 	answering 	respondent 	has 	no 

comments. 

6.. 	That with reference to paragraph 5 of the 

application, 	the 	answering respondent 	begs 	to 

state that 	the 	cause 	of grievance 	first 	time ... 
MIA 

acrued to 	the applicant in 1984,whereas he 	made 

his first- 	representation 	in 1994 i.e. 	after 	a 

lapse of 	aboutlO years. 	Therefore, the instant 

• 	application deserves to be dismissed as barred by 

limitation alone. 

I: 
. 	 7. 	That 	with reference to paragraphs 6.1 to 

6.9 of the 	application, the answering respondent 

begs to state that the same are matter of record 

8 	That 	with reference to paragraph 6.10 of 

the application, the answering respondent begs to. 

state that 	rule 2(g)(ii) of the IAS(Recruitment) 

' 	 (9 irr frrr4) 
(Ni 	L MIGLANI) 

- 	 -, 

ecretary 	• 	 . 	 . -• 

ZT . 	 . 	 • 

Mrnisir 	of 	iome Affairs 



- r 	- 	 - 	 --.-- 	 '-- 	 . --- 	 - 	 - 	 - 	 •- '- i 

: 

Rules,1954 and regulation 2(j)(ii).of'the lAS 

(Appointment by Promotion) 	Regulations, 1955 	P 
provides as-follows:--. 

• 	any 	service 	or 

services, approved for the purpose of the 

Recruitment Rules by the Central Govt. 

in consultation with the State 

Government, a member of which normally 

• 	 holds, for 	purposes of 	revenue 	and 

general administration, 	charge 	of- a 

subdivision of a district or a pot of 

• 	 higher responsibility." 

9. 	In terms of the aforesaid.rule posi'tion, 

• 	 the Central Government approved-the recognition At  

• 	 of Meghalaya Civil Service as feeder service for 

the purpose of promotion to- I-AS. It is, however, 

stated that the • applicant has raised the issue 	: 

re.gar-ding notification issued by the Ministry of 

• -• 	• 	Personnel, Pension and Public Grievances, whereas - 

• 	 he-  has not impleaded them as a respondent in the 	-. 

case. Therefore, the application deserves to be 	•'- 

• 

	

	
dismissed on count of non-rejo-inder of necessary 	- - 

party. 

- 	10. 	That with regard-to the statements made' • 

• 	 in paragraphs 6.11 and 612 of the application, 	 • - 

the-answering respondent begs to state that the 	- 	• 

contentions concerning Respondent No.1 made in 

• 	 these par 	 '• 

- -- 	 frmft)  
(M. L. MIGLANI) 	 - 

r :rEtary 	 - 	- • 
-- -i:r 	- 	 - 	 - 	• 

v ci i-ic5rne A1fair 	 - 	 - 	 - 	 - 	-- 	• 

- 



c 

I That with reference to paragraph 6.13 of 

the application the answering respondent begs to 

tate thatw appointments to IPSoint Cadre 

Authority ere made on specific recommendations of 

the JAC in respect of Joint Assam-Meghalaya 

• 

	

	 Cadre, as provided under regulation 9(1) of IPS 

(Appointment by promotion) Regulations, 1955. 

That with reference to paragraph 6.14 of 

the application, the answering respondent begs to 

	

state that this was the Rule position before 	• 1 

amendment notified vide DOP & T Notification 

dated 7-11.1989. 

• That with reference to paragraph 6.15 to 

6.18 of the application, the answering respondent 

have no comments. 

That with reference to paragraph 6.19 to 

6.32, and 6.34 of the application the answering 

respondent begs to state that these relate to 

the State Government. 

That with ref-erence to paragraph 6.33 of 

the application the answering respondent begs to 

state that these relate to the State Governmenmt 

and UPSC. 	It is, however, 	stated that the 

Selection Committee Meeting is convened by UPSC 

on the basis of service record of eligible State 

Police Service Officers and other information 

furnished 	by State Govt. 	direct 	to 	the 

Commission. 

(; nT 5r1ft) 
M. L. MIGLANI) 

J11 
Un-r .cretary 

---- 	 : qf 	 • 

Mir ':v 	Home Affatra 

	

•--••-•-•--- ,--•- 	 . 	 -'** 



- 	

1 
16. 	That with reference to-paragraph 6.35 of 

I 	 \V. 
the application, the 'answering respondent begs to 

• 	state tht these relate to the State Govt. 	It 	- 

is, howJer, stated that as a seperate Select 	- 

• 	LIst of each segment of joint cadres is prepred-,- 	 '- 

no manned of continuity can be irnputed between 

the-Select List of Assam Segment and Meghalaya -- 
/ 

segment. 

 

17-. 	lihat with reference to paragraphs 6.36 to 

6.38 of he application,, the answering respondent 

begs to state-that- these are ma-ttersof' record. •. ,,: - 

However, the seniority in State Police Service' 
• 	

•,•, 

that too in two different cadres -has nothing to 

dwith determination of seniority in IPS. 

18. 	1hat with reference to paragraph 6,39 of 

the application, the answering respondent begs to 

st-ate tht there wasno inaction or delay on the 

part of the Central Government. 	In terms- of 

• regulation- 2(1)(j)(ii) of IPS (Appointment. by • - 

Promotior) Regulations,1955, the applicant has no 

right to claim appointment to IPS. It is the 	
Ar 

• State Govt. 	which has to decide 'whether to 

induct SPS officers to IPS or not. 	The State 

Govt. vide their notification 	dated 5-4-90, 	• 

recognised the Meghalaya Police Service as feeder-  

service for the purposes of appointment to IPS  

Meghalay'a Police Service was ' not a feedcer 

service prior to 5-4-90, therefore, the applicant  

-has- no 'vested 	right for 	consideration 	for 	* - 

	

romoti'on to IPS prior to that date. 	The • 

17z;

snioritYand year of allotments in the Indian 

0 	 ' 	H - 	• '• 
(M. L. M!GLSANI) 	- 

C1 	 • 	 ,. 
• • Un- 	r 	-: rtary 	 - 	- 	• 	'• 

• 	 ' 	- 	cf - i - 	 -- 	 - 

-• 	 :Q Acfar9 	 • 	• 	: •-. 	- 	- 	- 	•. 	- - 	'- T 	- 
- 	

-: 	 - 	 •- 	 - 	 •- 	 • 	 • 	
•:, 	- 	 -. 	 - 	 - 	 -- 	 - 	 , 	 '- 	 '- 	 •• 	- 	 - 	 - 

4' 	 ..•--- 	 -••- - 	 - 	 • 	 -• -- 	 -fl-----. 	 -. 	 -- 	 - 	 - 	
•0 
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Police Service of the applicant and respondent 

• Nos. .6,7 & 8 has correctly been fixed under rule 

3(u) of 	IPS 	(Regulation 	of 	Seniority) 

Rules,1988. 	iMeghalaya Police 	Service 	was 

recognised as;feeder service for the purposes of. 

appointment to .IPS from 5-4-90 i .e. much after •. 

.theenactment. of Seniority Rules, 1988, therefore 

the said rules has caused no hardship to the 

applicant. This case is not a fit case to invoke 

rule 3 of lAS (Condition of Service - Residuary 

Matters) Rules,1960. 	Meghalaya Police Service 

was declared feeder service in April, 1990. 	No 

Selection CommitteeMeetings prior to.1-990 can be 

convened. 

'19. 	That with reference to paragraph 6.40. of 

the application, the answering respondent begs to 

state that these relates to the State Government. 

Shri H.L. Deb's review was done in pursuant • to 

directions 	of 	this 	Hon'ble 	C.A.T. 	The. ' 

applicant's case is not identical to that of Shri 

Deb. 	

0 	 • 

20. 	That with reference to paragraph 6.41 of 

the application, the answering respondent denies 

the contentions made in this para being 

hypothetical. 

	

• That with reference to paragraph 6.42' & 	•. 

6.43 of the application, the answering respondent 

begs to state that the rule position quoted in 

para is admitted 	The Govt 	of India 

WT t19) . 
• 	(M. L. MIGLANI) 	 . 	• 0 	

' 	 . 	 •. 0 
0 	

0 

Tj. 	elary 

11arZ 
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decision No.1 below rule 3 of the AIS (Ccnditions 	- 

of service - Residuary. Matters) Rules, 1960 

provides that:- 

"A doubt was raised whether the 

power of relaxing rules was intended to 

be applicable to "Recruitment Rules" 

also 

The Government of India have heLd 

that the "Recruitment Rules' cannot be 

• relaxed under rule 3 of AIS (Conditions 

• of Service - Residuary Matters) Rules, 

1960." In view of the above, it is not 

possible to invoke the power vested in 

the Govt. 	of India under rule 3 of the 

aforesaid Residuary Matters 	Rules to 

relax the relevant rules 	for initial 

induction of applicant to IPS. 

22. 	That with reference to paragraph 6.44 of 

the rb1 rtien the  nsIAJrina rsocndtnt bas to 

;t;t:::mane; of continuity can be imputed 

between service 	conditions of 	State 	police 

Service of various segments of a joint cadre. 

Even two officers namely S/Shri A. Rajkumar and 	• 

P.C. Neog, who joined as Dy.SP.on 1-2-76 under 

Assam Government, have been appointed to IPS on 	H 	: 

29-12-95 and assigned 1989 as year of allotment. 

The yegulation 9(1) of the IPS (Appointthent by 

Promotion) Regulations, 1955, quoted by applicant 

in para 6.45 stipulates that appointments to the 

/ .j-.-_•_•_ 	 • 	 •..•. 

I 
cM L. MJGLAN) 

. 	 I 	 •.• 

Jnd 	

Ecrtary . , 	 ', 

Mm 3trv' c'f 	ic Affamr 



servi.cehas- to be made from the.Select List for 

the time being in foce and in t.he order in which 

names appear in such a Select List, 	A ,  Select 

List comes into force only from the date on which 

it is approved 	by UPSC. 	The applicant was 

appointed to IPS on the basis of inclusion of his 

name ,in the Select List 'approved by UPSC on 

15-7-91. 	Moreover, the 	IPS (ppointment by 

Promotion) Regulations do not provide for making - 

appointments to the Service with restrospectiJe 

effect. 	Therefore, the applicant has no vested 

right to .be appointed in IPS prior to 21-2-92. 

23. 	' That with reference to paragraph 6.45 of , 

the application, the answering respondent begs to 

'state that as stated in para 6.42 and 6.43 above, 

it is reiterated that Residuary Matters Rules 	 H 

cannot be invoked for the purposes of initial 	 ' 

recruitment to the Service. 

24.- 	That with reference to the paragraphs 

6.46 to 6.49 of the application, the answering 

respondent begs to state that the applicant's 

representation 	was carefully 	examined , and 

rejected on merits.' The State Govt. was 

informed accordingly with a request to inform 

suitably to the concerned Officers. 

25. 	That with references to the paragraphs 

7.1 to 7.7 of the application, the answering 

resondent begs to state that in view of what is 

Wr 
(' u M1cLAN1) 	 ' 

1Jfl''t 	r.:rearY 	 ' 

'j dome A1iaU 	 0 	
•0 

'0 •0 0 ' 	
0,', 	 •--" 	

0 	 , 0 



tP" ~r - - ~ / q )/ 
stated- herein above, the issues r.aised'in grounds 

pertaining to the answering respondent are not 

maintainable. 

That with reference to paragraph 8 of the 

application, the answering respondent bogs to 

state that the representations of the applicants 

were carefully examined. 	However, it was not 

found possible to accede to their requests. The 

decision 	taken by 	answering respondent was 

conveyed to State Govt. with a request to inform 

the concerned officers accordingly. 	 V 

That with reference to parag.raph 9 of the 

application, the answering respondent have no 

comments. 

That with reference to paragraph 10 of 

the application, the answering respondent begs to 

state that in-view of the submissions made in the 

foregoing paras, it is stated that the applicant 

is not entitled to get any of the relief(s). 

sought for by him and the application deserves to 

be dismissed being devoid of merit with costs. 

That in view of the, submissions made 

herein above, the petitioner is not entitled for 

any of the interim relief(s). 

4 
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it 

30. 	That with reference to paragraphs 12 to 

13 of the application, the answering respondent 

have no comments. 

(M.LrvjfA 

L. 	
V, 



VERIFICATION 

I, M.L. Miglani, Under Secretary to the 

Government of India, ' 	 . 

New Delhi, do hereby 

made in this written 

knowledge derived from 

I sign this verification on this the 

16th day of September, 1996 at New Delhi. 

D 'PONENT. 

(1F 	T9 T1Tfl 
(M. L. MIGLN1) 

3T 7  
Under Secretary 

Ministr of Home Affairs 

IILHLL.I ;F V 	VMV  

ec1are that the statements 

statement are true to my 

the records of?  the case. 

:r:. 



r)4 
-. 

tyj 

Th CWTRAL ADUNISTRATIVE TIaBUDA1 0  GUWAHATI BH, 
,... 	' • :. c 

- -. 	 GUW1thT1. 

J 	 O..Z. No. 	 of 1996. 

Shri Mat tty 8w rd Syi e, I. P. S. 

-Versus.- 

Union of India & Ors. 

.. . I.... ______________ 

S S•. S•. • 

sl.Wè. re,a. re& 	____ 

 ipp1icatiofl. 

 Veriftcetion. 

30 Appointh1t letter dt, 16.12.75 Ae 

4. , 	 NoUficatiori dated 2146,85.  

50, Appreciation letters. 	(Sezies.  

6. Letter dated 23.7.85. 	 - -  

7, letter dated 6.2486  

8. Letter dated 4.6.86 EU) 

9. Letter dated 27.8.87. P 

10. Letter dated 18.9.87. C 

11. Extracts of the minute of the 
meeting of the Joint Cadre Authxity 
held on 2.4.89. H 

12. Letter dated 15.7.89. I 

13. Letter dated 9.8.89. 

14. Letter dated 6.9.89. K 

15. Letter dated 17.9.89 L 

16. Letter dated 3105.89. M 

17. letter dated letter dated 23. 2.90. N 

18. Notification dated 5.4.90. 0 

19.....0 
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.19. Letter dated 24.10.90. 
 Letter dated 24.10.90. 
 Order dated 21.2.92. 

22, letter dated 15010.94. 
23. Letter dat 	10.8.93 
24, Sioxity List, 

 Order dated 	.5.96, 
 Rresetation dated 29.3.94 

27* ietter dated 19.5.94. 
280 Letter dated 15994. 
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IN IHE CE CENTRAL AU1INISTREVE TRIBUNAL, GUWAUA[T B11 

WA1-IA2. 

O.A. No. 	of 1996. 

1.Efuti, cul 	of the joplicgnt, 

Shri Naitty Sxrd Syien, I. P. 5., 

.Assist1t Inspector General of Police (Adim.), 

Neghalaya, shillong. 

2. 	rrsof the Resr)ofl dents. 

Union of India, 

thzough the Secretaxy to the 

Gvt. of India, Home D,arthent4  

New Delhi. 

Union Public Service Oxuni ssion. n 

Dholpur House, 

New Delhi, 

Joint Cadre Authority, 

Assn-Megha1aya Joint Cadre*  

rresented by the Commissioner & 

• 	 Secretary to the Q)vt. of Assn, 

(Personnel (z) D,tt.), 

• 	 Dispur. 	 V  

State of Assa, 

V 	
through the Chief Secretary to the 

• V 	
V 	Gvt. of Ass an, Di spur. 

N 
5...... 

\/ 
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5. State of Mea1aya* 

thzouh the Chief secretary to the 

Gvta of Neça).aya,  shillorig.' 

6 0  Shri 	,K.Nath, I.P.8. •  

Kahilipara, Guwahati- 19. 

7. Shri N.N.Dutta, I.P.S.. 

nun&idit, 8th J P. BattaUon 

Bazhnptir. Assn. 

8, Shri P.D.cbswai, I.P.S., 

.C.B,, Assfl, 

Giwahati. 

9 • Sh ri PiUmbar Deuti, I. P. S. 

.I.G. 	(R), 

Office of the Director Geera1 of Police, 

Assa, Qiwahati, 

10, Shxi PaUav.Bhattacharjee, IPS, 

s.P., Dhubri, 

District - Zlrnbxi, Assn. 

ii. Shxi &B..Singh, I.P.S., 

.Asstt. Director, Bureau of Police Research. 

& De elopm a t, P. G. 0. Ompl ex, 

Ladi bad. New Delhi. 

12. Shxi Jni1 Kr. Jha, I. P. 8.. 

&P.Karimgj. - 

P.O. & Dist. -Karimgj. 

.13. Shri Jyotirnoy Chakrguarty. IPS., 

Conidait, 	2tidZ.P.., 

Derga. 

14.. .... . 

a 
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14. Ran Prak ash Agaxwal. 

S.?., CI B.I., Nagpur. 

35. Sri ChdrNathai, I.P.S., 

C/0. Ministry of Home Affairs. 

New Delhi. 

.169 T.K.SinhaKashyap, I.P.S., 

C/O. Seczetary to the Govt. o f  Ass an, 

(Home Deptt.),, 

td.pur. 

17. B.Lyngdh R Bugn, IPS., 

4?., Rj..thoi district, 

Non çpOh, Meghal sys. 

- 	 3. . 	 cation . 

Paxtiailars of the order against which the 

application is made. 

(i) Letter No. I-15O16/37/92-IP..I, dated 10.8.93 

issued by the Under Secretary to' the Qvt. of 

IndL, NHA, New Delhi, fi4ng the app1ict 

year of allothent in the year 1987. 

Vii) Non disposal of the rqrestation filed by the 

applicE!it on 290.94 Bprwarded to the Qvt. 

of Meghalaya fDr consideration of the applicwtor, 

c6se, the last of which was issued on 18.5.95. 

4.... .. 
4 
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fohi 

A- 

4 	Jurisdiction_of the Tribunal $ 

The applicant declares that the subject matter of 

the order impugned in this case is within the 

jurisdiction of thr Tribunal. 

5 1 	Limitation.. 

& An application &r conbnation of deijy is ]eing 

filed along with this 0. A. as i abundt caution 

though there is no delay in filing the case. 

6 

£ 3. 	That a= the applicant 	a citizen of India and 

a tribal of the State of Mealira, has become a victim 

continued State inaction and apathy arid the persistEnt 

ustice, inequity and unfairness in action writs so large 

the instgt case that the applicant is left with no 

other rner but to approac*m this Non' ble Tribunal deian ding 

jstice. That to fulfil the long standing aspiration of 

t0e tribals of Neghalaya for self-adiinistration to renove 

feeling of drivation amongst the tribj3s because of 

century old sod inherent ills of our class-bsed society, 

State of Megha1iya was created in the year 1972 with 

t1e promise of equal opportunity and equal treatment. 

Btt the irony of fate of the applican t' s case is that, 

eerm after the lapse of 24 years of its inception, he is 

not treated at par with the peple similarly sithted with 
*3 .  

the other parts of the country and despite hav.ng power 

v4sted in thei by law, the (bvt *  is not exercising that 

to gji proper relief to the applicant, 

6 • 2....... 
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6.2. 	That on sequelt upon fbmnation of the new 

State of Meialaya a in 1972 c*rving out f±om iss, 

the existing dq,arbnents of the (bvt, of Assam were 

bifurcated and sqarate darthtets were created for 

Neghalaya and for the purpose of recrzithient of its owt 

officers in the  State Civil Service and other allied 

services, Meghalaya Public Service Commission (NPSC)c in 
short) was aflstituted in 1972 itself under the 

pxvisiofls of Chapter II of Part Niv of the Constitution 

of India vide Gvt. of Neghalaya notification No. PER.136/ 

72/56 dated 14.9.72. 

6.3. 	That the N.P.5C. after abut two years i.e. on 

27. 3.74 made an advertisQneit for ombjned recxuitent 

of Extra Aesistait Commissioner and D)uty Superintendt 
of police (Dy, S.P. in short) for the State of Meghalaya. 

6.4. 	Lhat pursuant to the said adsertisement dated 

27.3.74 N.P. S.C. onthcted an interview when the applicant 

had appeared and was selected for appoinit as a 

Dy. S. P. and ultimately he was appointed in the sane post 

and posted under the Super1ntendet of police, Jaintia 

Mills District • Jowai, vide Gbvt. notification No. HPL153/ 

73/Pt.1/14 dated 16.12.75. The applicant was subsequently 

sent for training in the Assan Police Training College 

Dergaon,. 

1~1 



Dergaon, and on successftal cDmpletion of his training 

and the probationary period, the Gvt. posted Mm as 

Dy. s, P (D. S. B) Gro Hills, Tura, w1ere he joined on 

14.3.77. 

A copy of his appointhent letter dated 16.12.75 

is annexed as Innexure 'A' to this application. 

6.5. 	That for the purpose of regulating the appoin tment 

d andition of service of the person appointed to the 

N.!'. s., the Gveior of Necialya,  in exercise of his 

• 

	

	 power anforred under Article 309 of the Oristitution 

of India, made a rule nanely - the Neghalaya Police 

Service Rules, 1976, whiCh cane into efBct from 14.12.1976. 

• 6.6. 	That the app1icit states that after having 

served in the various capacities for about, 9 (nine) 

y e8rs in the junior scale of M. P. S. the applicant was 

pxomoted into the senior scale of N. P. S. vide Qvt. 

Notification No HPL. 256/85/4(d) dated 28.6.85 and on 

promotion as auth he was transferred as 2nd in Connnd 

2nd N.L.P. UI. , Tura, where he joined on 1.7.85 and 

ultimately on 15.10.86 he took charge as Superintendent 

of Police Wi1iinnagar. He is presently posted as 

Assistant I*spector General of Police (Aninistrtij) 

at. . . S.... 

1~1 
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at Shillong. The applicant is substtive in the State 

Police Svice aid gollowing are the  details of the 

postings held by him during the last 20 years. 

Post h&.d. Ptorn To 

 t. &P(R* DSB) Tura, 14.3.77 6.2.78 

 Dy. S?. (Cit 7) 	 Shillong. 9.2.78 1.8.80. 

3, SDPO, Nongpoh. 118.80 2.8.83. 

 sy. SP. , Jowai. 12.8.83 16.8.83. 

 Asstt. Comndt, 1 ML?. 
B, Shillong, 17.8.83 1.5.85. 

6, Asstt. Prinsipal P. 1', S., 

Shillong. 1.5.85 3.6.85. 

70 2 i/c. ML?. 1b, 2tira. 1.7.85 7.10.85. 

8. Mdl. s... 	,1ra. 7.10.85. 15.10.86. 
 8.P.Wi11iawagar. 15.10.86. 2.11.87. 

 Comandant 	d ML?. Bn,, 
Tura, 2.11.87. 16.1.89, 

 S. P. In filtration, Shillong. 25,1.89 25.5.89. 

 &P.(City, Shillong. 25.5.89. 10.7.89. 

 S.P.,East Khasi Hills, 

Shilong. 10.7.89. 

34. Asstt. I. Q.P.(i)  
16.4 .92 - 

Meghalaya. Shiflong. 

A opy of the  notification dated 2896.85 is a1ne,d 

-' 	 as ZJflhexuxe - 'B' to the application. 

6, 7.. 	.. 
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6.7. 	That the applicant states that he has an  

'jbjjh sevice reord aind achieved various distinctions 

including PresidEnt' s Police Medal for meritorious 

services. He is als seiiounost nongst the MPS. officers 

d from the enormous appreciations received by him from 

his superior officers, hehas k reascrn able belief that be 

has an outstanding record in his A. C. H. althzoughout. 

Q)pies of Lorne of the appreciation letters received 
series 

by him are ann exe d hereto as inn exure 'C' m=dmu to 

this application for perusal of the Hon'ble Tribun&.. 

6.8. That the applict states that for the purpose 

of appointment into the I. P. S. from nongst the State 

Police Service Officers and through other metlKds under 

the Indii Police Service (RecraitrnEnt) 	Rules, 1954, 

following creation of the State of Neghalaya, the cadre 

streth of Assn tder the Indian Police Service (Cadre) 

Rules,1954 (in s1rt Cadre Rules) had to be refixed and the 

share of strength betwen the constituent states in the 

Joint Cadre of Assan, Meghalaya has been fixed as follows, 

which took into effect from 1989 

Assan 	 56 

- 	 Megha1ira 	17 

6.91 That,the 73 posts stated above , 34 posts were 

fixed to be filled up by promotion from the state Police 

Service 

'I 
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Service officers and according to the I. P. S. (Fixation 

of Cadre streigth) Tth Amendrtent Regulation 1989, the 

ratio 02 promotion pa sts for Ass an an d Negh al W a are 

26:8. 

6.10. 	That the app1icnt states that the Gvt. of 

India through their. letter No. 14015/45/79-7418(1) dated 

23.7.85 conveyed their approval BDr reoition of 

Meghalaya Civil Service (MCS) as State Civil Service for 

the purpose of recruitment to the 174$ by promotion under 

sub-clause (ii) of Clause ( of Rile 2 of the 174$ 

(Recruitment) Riles 1954 read with sub-clanse (Z of  

Clause (j) of sub-regulation 2 of lAS (AppoLitznent by 

promotion) Igu1ation 1955 0  although the aforesaid rules 

tbes not in any way contemplete that the approval of the 

Gvt. of India Ja is required. The (bvt. of India 

therefore did not apply its mind and approved the sane 

although when approval for recoiition of N. p. • as 

feeder service was sought by the Qvt. of Neghaia, 

it clarified the legal position and by giving correct 

interpretation of rule 2(j) (ii) of the I.P.s. (zçpointhent 

by p rono tion) 1 gui ation, 1955, stated that such recognition 

of the vt. of India is not necessary vide their letter 

dated 23.2.90 (Annexure - 'N" to the Application). 

fPQ 

A copy....... 
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A copy of the letter dated 23.7.85 is anne.Ned 

hereto as Annexure - 	this plication. 

6.11. 	That the a&resaid letter dated 23.7.85 

recoising M. C. S. as State Civil Service thereze led 

the (bvt. of Meha1aya* or for that matter the Joint 

Cadre Authority (as would appear fm Annwmre - 

letter dated 27.8.87) to believe that similar recognition 

in respect of N. P. S. would also be required r the 

purpose of piomotiofl to the I. P. S. The (vt. of Meghalaya, 

the reb re continued to make a zeixt series of 

correspondces with the c?ovt. of Idi a for necessary 

appmval in this regard and it is only their letter dated 

23. 2.90 by i1ich they clarified the positifl. The 

applicant therere could not approach the Hon'ble 

Txib.rnal earlier for proper relief. 

6.12. ' That the applicant states that although many 

of the . P. S. officers including the applicant were eligible 

for promotion to the I. P. 8o against the vacancies 

earmarked for Nealaya wing of the Joint Cadre of Assam-

Megha1ya, yet the Govt. of Megha1ya took no steps to 

,rward their nanes before the sel ection Oommittee on the 

mistakol belief that the state }blice Service is recrired 

to be xecDgnised as a feeder service by the Qvt. of In di a 

as in the case of MCS as stated ave. 

6.13.... 
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6.13. 	That for the aforesaid inaction ot the part of 

the Qvt. of Meghalaya, the vacancies meant to be filed 

up by promotion from the .N. P.S. officers fixed under the  

Cadre Iile, were utilised by the Gvt. of Assu and the 

applicant ontiued to be drived of his &ie promotion 

to the IPS from 1983 when he was eligible for consideration 

for pronrtion. the Govt. of India, with the concurrEnce 

of the Joint Cadre AutlZity, therefore appointed the 

PS, officers altbugh they had 110, jurisdiction to make 

such appointmEnt. 

	

6.14. 	That the applicant states that Regulation 5 of 

the Indian Police Service (?pointmEnt by Promotion) 

Regulation, 1955 provides as follows S.- 

5.1 	Prartion of a list of suitable officers 

1. 	Each arnmittee shall ordinarily meet at 

in tervals not exceedtflg one year and prare a list 

of such members of the State Police sejce (eiphasis 

supplie d) as are held by them to be suitable for 

promotion to the service. The number of members of 

the State Police Service included in the list shall not 

be more than twice the nznber of substantive vacancies 

anticipated in the course of the period of twelve 

months, 
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months, conmieicing fm the date of prazUon of 

the U st, in the p0 st avail abi e for them under Rule 9 

of the Recruitflnt Rules, or 50 per cat of the 

seior posts shown against itens 1 a nd 2 of the 

Cadre Sdiedule of each State or group of States, 

whithevrer is greater. 

(2 	the ODmmittee shall consider br inclusion 

In' the said list, the cases of mnbers of the State 

- 	 Police Service in the order of sio ri ty in that 

iervice of  a  number wh ich is equal to three times 

the number referred to in subregulation (1). 

Provided that such restriCtion shall not apply 

in reect of a State where the total mxr of 

eligible officers is less than three times the 

ma4mum permisible size of the select list ind in 

such a case the Connittee shall consider all the 

&.igjle officers : 
' U 

Piivded further that in computing the numbt 

br inclusion in the field consideration, the number 

o f o ffi cers referred to in sub- regu 1 atiofl (3) shall 

be excluded. 

Provided alzo that the Committee shall not 

3 	- 	 consider the cases of a menber of the State Police 

Servi ce.,..... 

4 
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Service unless, on the first day of January of 

the year in which it meets he is substantive in the 

State Police Service and has  ompleted not less th an  

eight years of contintus service (whether officia-

ting or substantive) in the post of Duty 

suerntdat of Police or in any other post or 

posts declared eqiivalelt thereto by the State G)vt, 

Exnlanation z 	1iie powers of the State (bvt. 

under the third proviso to this sub-regulation 

shall be exercised in relation to the members of the 

State Civil Svi ce of a oDnstituent State, by the 

(bvt, of that State. 

6 1 15. 	That the applicant states that 'State Police 

Service' under Clise (ii) of subregulation (J) of 

hk Regulation 2 of the ±1's. (Zpptt. by Pxoation) Regulation 

1955 states as follows s- 

(J) &State Police Service' means - 

(i) 	for the purpose of filling vacancies in 

the India Police Service Cadre for the 

Union Territories under rule 9 of the 

Ruitxnt &iles, any of the folloudng 

services. namely - 

( 	the Delhi and Mdaian and Nicobar 

Islands police Service ; 

(b) •..•.... 
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• 	(b) ba, Denan and Diu Police Services 

(c) Pondicherry Police Service ; 

(. 	the Mia,ram Police Service; 

(e) the Azuflachal Pradesh Police Service ; 

(ii) in all other Cases, the Principal Police 

Service of a State, a mnber of which 

	

• 	normally holds charge of a sub-division of a 

district for purpose of police a.Iuinistration 

d includes any other &ly constituted 

police service functioning in a State which 

is dedlared by the State Gvt. to be 

equivalent there. 

	

6.16. 	Ihat the app1ict states that 'State 

CbveznmQlt' under Regulation 2(K) of theIPS. (Apptt. 

by pmotion) Regulation .1955 defines as nllows : 

(K) State Gvt. mean a s.. 

in re,ltion to a State in respect of 

which a separate Cadre of the service 

exists, the Gbvt. of such State; and 

in re3. ation to a group of State in 

respect of which a Joint Cadre of the 

Service is a)nstituted, the Joint 

jdre Autbori y ; (enpbasi a suppi ie; 

(iii)00000000  

4 

4 
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(iii) in relation to a group of Union 

Territories in reect of which a 

Joint Cadre of the Service is 

con sti toted, the C€ntral (bvt. 

(La) 	All other words and eression used in 

these regulations but not defined shall 

have the meaning respectively assied to 

there in the Recruithet 1Oiles, 

6.37. That the applicit 2 states that pale 2 and 

4 of the All Ina services (Joint Cadre) Rules,1972 

defines a "Joint Cadre Authority" 2Dr the ontituent 

States as bD11OWS 3— 

2(a) "Joint Cadre zuthori ty" means the CYninitt ee 

of aqresentatives refrred to in rule 4 

(b) 'constituant States' means the states in 

- 	respeàt of which a Joint Cadre is 1nned. 

4 	Committee of rresentatives s' 

There shall be a Committee E 

con stiting of a rqresEntative of each of 

t) (bvernmants of the Con stitut States 

to be called the Joint Cadre Authority. 

The represeitative of the Overnments 

a f the con stituen t States may either be 

members of an All India service or Ministers 

in tge........ 

4, 
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in the Ounci3. of Ministers of the Constituet 

States, as may be specified by the (bvernmets 

of the ConstituEnt States, 

6.18. 	That the applicant states that Rule 5 of the 

AU India Services (Joint Cadre) Rules,1972 reads as ,liows : 

5. 	Duties and fctin Of the Joint CpdeLtrity. 

(1) 	The Joint Cadre Authority shall determine 

the notes of the members of the All In c a Servi Ce s, 

who may be recpired to serve from time to time 

in a,mection with the affairs of each of the 

ConstituEnt states and the period or periods for 

' which their services shall bS available to the 

GoverninEn t. 

- 	 (2) 	Where there is a disagreancnt on any 

matter anong the menbers of the Joint cadre 

Authority, the matter shall be referred to the 

ce tral Gv eminEnt ibr deci sion and the GovernmEnts 

of the ConstituEnt States shall gl.ve efNct to 

the decision of the CEntral GovernmEnt. 

6.19. 	That the applicant states that from a oDnjoint 

reading of Regulation 5 and regulation 2 1 J) (ii) of the 

- 	 1.1'. 5. (zppointniett by Promotion) Reguletion,1955, and 

rule 2, 4 and 5 of the All India Service Joint Cadre 

Rules, 1972, it would appear that any member who is 

substantive... 0.. 



substitive in the State Police Service aind has crrnpleted 

8 years of continuous service as Duty superinten det of 

Police wuid be entitled Lr consideration BD r promotion 

to the I. P. so  and since the N. 1. S. which is created under 

the M.P.S. rules, 1976 has all the ingredieflts of a State 

Police Service being the Principal Police Service of the 

State, it recpires no qppmval. either of the Govt. of 
or 

India am from the State G•vto ior declaration of the 

N.P$. as State Police Service and it a4tomatical1y 

becomes the ie der service b r promotion to the i. PS. 

This legal position was clarified by the Govt. of India 

in their ie tter No. I..11013/10/89-1 PS..l dated 23. 2.90 

(Mneure 'N') addressed to the Chief Secretary to the 

bvt. of Neghalaya, shillong. 

The appli6 an t further states that the tclaration 

of the State Govt/Joint Cadre Withority is necessary only 

in c8e of '&y other duly constituted Police Service' 

in the Stte whith are not the Principal Police Service 

of the State and the Govt. of India's letter No. NHA. 28/ 

38/64.-iIS(iii) dated 5.1.65 provides that a State Govt. 

(Joint Cadre autrity) is competent to declare any duly 

constituted Police Service in the State as equivalent to 

the Principal Police Service of the State for the purpose 

of regulation 2(j) and 2(g) of the I.P.s. (Recruitment) 

iles, 1954. It WDU1d be pertinent to metion here that 

tin der,. 
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under Rule 5 (2) of the All India service (Joint Cadre) 

Rules,1972 decisjon of the Govt. of India is required to 

be sought only in ease of disagreene'1t on any matter among 

the mbérs of the Joint Cadre ziuthority. 

6.20. 	That the applicant states that the ovt.. of 

meghalaya omtinued to igore t his case fxom 1983 and 

did not forward the ntne of the applicant, to the 

Seie ctiøn Qnittee for on Si deration afl d was unnecessarily 

secing approval of the Govt. of India for recoition of 

MPS. es Feeder Service for prom) tion to the irs. 	The 

details of the 1etters/cx,rrespondces made in this regard 

betwean 1986 	1992 are s  given below in seriatim. 

I 

6.21. 	That on 6.486 the Asstt. Inspecr Geieral 

of Police (Adun.) Neia1jiya, shillong vide his letter 

No, l4/XXVI9/65 dated 6.2.86, reguested the Govt. of 

Megh slay a to t ee up the matter wi th the Govt. of In di a 

:ODr recogition of MPS. as feeder service Wrpromotion 

to t1. IPS. Similar letter was also written b the I. G. P. 

Shri k4A&Chittaranjan on 4.6.86 vide .his letter No. FN/XXVI-

9/77/68 stating therein that as many as 5 (five) M. P.S. 

o fficers have already o,mpleted 8 ye5rs of service. 

Qpies of the letters dated 6.2.86 and 4.6.86 are 

annexed hereto as ?nnexure - "E and • E(l)' to this 

spplicatiofl. 

6.22.. .••.•••• 

4 
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6.24 	That the (bvt. of Meghalaya vide its letter 

No. HPL.76/77/141 dated 27.8.87 wanted the views of the  

Eirector Geeral of blice, Nealeya,  Shiuong with 

regard to the manner in which the vacancies of Meghalaya 

Wing of the Joint Cadre of Assan,.Ne1alayá of the IPS. 

so long utilsed by the ASSgn Wing are to be transrred. 

'fne (bvto  proposed under serial No. 3 of that proposal that - 

3. 	5 (five) promotion vacancies We to Meghalra 

Wing and currently utilised by the (vt. of Assw may 

be released by the (bvt. of Assn at the rate of one 

- vacancy per year till such time that the five 

vacancies are fully reco4eat by Meialaya wing, 

from the year of recognition of the NPS, and subject 

to the condition that the vacancy caused under Assw 

Wing against the promotion qubta should be more then  

one i.e. if only one vac'cy is caused in a particular 

year the Assn Gvto need not transfer the only vacancy 

to Meghataya in that particular year. 

A copy of the letter dated 27.8.87 with the proposal 

annexed thereto are annexed as Annexure NpU to this 

application. 	 -. 

6.23. 	That the ]G.P. Meghalaya agreed with the 

proposal made by the (3vt. as areaid with the modification 

that instead of the proposal Al r release of one vacancy 

per year by Asswt it should 'one or more than one as may 

be.. . • 



- 
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be agreed to by the Joint Cadre authority'. This Ouggestion 

of the t G. P. Neghalayc was oniraunicated vicie A.I. G. (A) 

letter No. 4/XXVI-3/79/Vol.III/84 dated 18.9.87. 

A apy of the letter dated 18.9.87 is annexed 

as Z4flnexure '0' to this application. 

	

6.24. 	'ih at the appli ci t state that since there aro se 

a feeling of deprivation Wd discrimin ation aivng the 

minds of geera1 tribals, the question was mooted in the 

State Assenbly in the Autumn Session of the 1988 State 

Asseubly, but that did not attract attention of either the 

Cetral or the State (bvt. and the matter renamed unresolved. 

	

6. 25. 	That the Joint Cadre Authority however held its 

meeting on 20.4.89 and appnwed the N. P. S. as Feeder Service 

br appointnet of the N. P.S. officer to the I. p.s. by  

promotion, though such reoition was not necessary in 

respect øf the Mo Po S. officers since the service of applicant, 

in the N,p3• has already been incorporated under Rule 3(b) 

of the Neghalaya Police Service Rule 1976 6ad in Principal 

Police Service of the State fulfilling the reqairEnslt of 

Rule 2(J) (ii) of the Regulation making him eligible fr 

appoinneit to the I. P.S. under Regulation 5 of the said 

Regulation. 

3 	 Opy of the extract of the minute of the meeting of  

the Joint Cadre Authority, held on 20.4.89 is annexed 

as Innexure ' H' to this app1icatLon 0  

2. 26. . . . •. 

-\YI 
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2.26. 	That on 15.7.89 the Govt. of Neghalaya forwarded 

a letter dated 12.5.89 from the Secretary, U. P. s.c. and 

recluested .he AG.P. 4egha1aya 13) furnish the inmation 

in respect of the 1975 batch of M.P. S. officers for placing 

the saiie before the Selection Ommittee for promotion to the 

I. P.S. an d further intimated that the Joint Cadre Authority k 

has approved the N. P.S. as a feeder service for promotion 

to the i.P.s. 

A copy of the letter dated 15. 7.89 is annexed as 

tnnexure - 'I' to this application. 

	

6.27. 	That in the meantime the Govt. of Meghalaya vide 

its letter No. 9.8.89 to the Govt. of India forwarded 

minutes of the J. C. A. details of the agreenent betea, Govt. 

of Meghalaya and A85  am an d N. P. S. Piie,i976 to the Govt. 

of India and recpested to approve the proposal to recognise 

the N. P.S. as Feeder Service ' for promotion to I. P.s. 

A copy of the letter dated 9.8.89 is annexed as 

neure - 'J' 13, this application, 

	

6.28. 	That the Govt. of 14eghalya again on 6.9.89 

requested the L G.P. Megha1j'- a to furnish infonnation sought 

for for onward trEn.tssjon to the UPSC e  for promotion of 

N,P.S. officers to the I.P.S. 

A copy of the letter dated 6.9.89 is annexed as 

Anciexure 'K' to this application. 

• 	 6.29,,.....,.. 

S 
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6.29. 	That pursuiit to the a:bxesaid let1rs of the 

GoVtt. the z. I. G. (?) Negh al ay a forwarded the names of the 

app1ict and Shri S.(.Mwn, with necessary particulars 

to the (but,, the letter furti ier intimated that the number 

of VaCanCy in the pntion quota of the ips, for Meghaiaya 

wing of theJoint Cadre of Assam-Meghaiaya is 8 (eight). 

A copYof the letter dated 17.9.89 is annexed hereto 

as i'inexure - 'L' to this appiiction. 

	

6930. 	11hat the applic*rit states that the Govt. of 

Meghalaya again on 31.10.89 requested the Govt. of India 

to appve the N. P. S. as Feeder Service for appointment 

to the I. P. S. This letter has again halted the process of 

his selection in 1989. 

A copy of the letter dated 31.5.89 is annexed as 

Afl nexuxe 'N' to this application. 

	

6.31. 	That on 23.2.90, the Govt. of India, in response 

- to the letter dated 31.10.89 of the Govt.. of Meghalaya, has 

intimated that if the N. P.S. fulfils the condition laid 

thwn in rule 2(J) (ii) of the I. P. S. (Appointment by 

pxontion) Regulation • 1955, which defines feeder service 

as principal service of the State, it would automatically 

become the feeder service and the recognition of the Govt. 

f India i5t be necs 	(eiphasis supplied). 

A opy... 
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A copy of the letter dared 23,2.90 is annexed as 

Jnnexure 'N' to this application, 

6.32. 	That the (bvt. of Meghalaya thereafter by an 

apparent misiritexpretation of Gvt. of India' s letter 

dated 23. 2.90, issued a notification declaring NP.S. as 

State Police Sexvice under ib...clause (ii) of Clause (g) 

of Ru1 e 2 of I. P. S. (Recruithient) Rule 1954 read with 

subclause (ii) of clause (j) of sub-regulation (1) of 

Regulation 2 of I. P. S. (Appointhient  by Promotion) 

Regulation, 1955. The notification dated 5.4.90 further 

laid cbWA terns and condition for sharing of vacant posts for 

Megha3.ya Wing between Assirn & Neghalaya. 

A copy of the notification dated 5.4.90 is annexed 

hereto as Innexure - 1 0' to this application. 

6.33. 	That theu.p.s.c. thereafter by its letter dated 

6.8.90 had reqiested the Qvt. of India to intimate them 

as to whether the Cadre strength letween Ass an-Mea1 aye 

• 	has been bifurcated and also whether a Selection 0,mittee 

• 	meting could be onvened in respectm of Meghaleyax Wing 

and by sending a copy of the aibresaid letter dated 6.8.90 

to. the (bvt. of Meghalaya, end further wanted a self-

contained proposal for convening a meeting of the Selection 

Ozrnuittee, along with requisit dooments and upto date CRs. 

to be sent to the Commission. 

A copy... 



A QOPY of the letter dated 6.8.90 is annexed 

jinexure - 'P' to this application. 

	

6.34. 	That on 24.10.90 the Qvt. of Assan vide letter 

Na, HMA.51/88/30 had inSned the (bvt. of Negha1a to 

utilse the vacancy of * Sri P.Kar, I. P. S. who retired 

with effect from 1.4.90. 

A copy of the letter dated 24.10.9 is annexed as 

nexure - 'Q' to the application. 

	

6.35. 	That the applicant states that there were 

altogether 7 (sev€n) vacancies on and from 198 against 

the Meghalaya Wing of the IPS. Joint Cadre of Assn-

N ea1 ay a, but the Gv t. of N eghal ay a took no steps to 

,rward nnes of the N. P.S. officers before the Selection 

Coittee and selection Cimmittee which met during 1989 and 

in 1990 considered the cases of the 3o11owing Assgn Police 

service(APS. in short) officers only who were all juniors 

to the applicant in the rank of Ly. S.?, and the applicant 

was dqrived of his legitimate promotion to the I.P. S. 

The said officers were subeeqaently p,moted to the I. p*  s. 

on the date as shown helow : 

4 J  



il/c \ 
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Nanes of the A. P.S. Of4icer5. Ippointed Apptt. 
P&5i,fl. to IPS. 

14, 	 Shxi A.K.Nath, Dy. S. P.,Assan. 1.2.76. 6.2.90. 

2, 	Shr. N.M. Dutta, Dy, SP. ASsgn, 1.2.76. 11.3.91. 

3. 	Shxi P.D.swrni, Dy.Sp,Assn. 1.2.76. 1.3.91, 

6.36. 	That ultimately the selection Committee met on 

1243.91 and amsidered the case of the applict for PE 

promotion to the I. P. S. wd the following officers 

inc131ing the applicant were slected • though they were 

entitled 5r pxomotion much earlier - 

(1) Sri ?1.S.Syien. 

(Z Sri S.C.Min, 

6.3% 	That in pursuance of the abresaid selection 

by the Selection Oninittee, the applicant was pxomoted 

to the I. P. S. on 21. 2.92, though he was entitled to be 

to be piomo ted thng 1983 on ompletion of B (.ght)years 

of service as Dy. &P. with State Cadre. 

A CDY of the order dated 21. 2.92 is annexed as  

inexure - 'R' to this application. 

6.38. 	That the applicant states that the Cbvt, of 

India thereafter by it6 1etr No. 1a.11010/17/92...IPS..). 

dated 5.10.92 fixed the year of a.Uothent 8(eight) zPs. 

officers whi ch inC1ues the n wie $ of the folowin g APs, 

officers who iere all juniors to the applicant in the 

State Police Service (Si's) Cadre : 



1 

e 1 

Nameof APS.officer, Date of 	Date of 	Yearof 
appointnent appointment to allot- 

__________________ ...us Dcr1 	. zzIP$. 	_aent. 

Sri A.K.Nath, 	 1.2.76 	6.12.90 	1986. 

sri N.N.Dutta. 	1.2.76 	1.3.91 	1986. 

3, P. EGoswni. 	1.32.76. 	1.3.91, 	1986. 

A 	of the letter dated 15.10.94 i5 annexed as 

jnneire - 's' to this application. 

.39* that app1ict states that since his delayed 
pnomotiorn into the I. P. S. was not attributable to him and it 

was only because of the laches on the part of the Govt. of 

Meghalaya and the inaction of the Govt. of India which 

the appointing authority, he was legitimately expecting 

that thz Govt., at would act fairly and would either issue 

necessary direction to wnve a meeting for review of the 

select lists prared by it from 1983 to 1991 during which 

the apticant was eligible for promotion to the fl'S. under 

its power of review or at least fix his year of allotment 

in a position earlier to Respondent No. 6 to 8 (_ c- 4 14  

who were pzonted to the I. P.8. fxm the State Cadre of Assgit 

and are juniors to him as L'. SiP.,, by giving appropriate 

weiçtage towards fixation of his year of a1iothent by 

relaxing Rile 9 of IPS (ppoin bnent by Promotion) Regulation 

1955 or any other rule/regulation deening him to be promo ted 

in 
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p nor to 1990 and fix his year of a). 3othen t and sio ri ty 

in the apppriate place bebre his juniors in exercise 

of the power conferred on 

of the AU India Service 

matters) Eiles 1980 since 

to the appl i ci t. But the 

unfairly and unreasonably 

the Citral Govto  tinder Rule 3 
S t  * 	 4 

ndition of Service-Residuary 

it is a Case of undue hardship 

Cbvt. had treated his case very 

and by its letter No.115016/37/ 

9 2i.IPS-"I dated 10.8.93 fixed his year of allotnent in the 

year 1987 under Rule 3(1) of the I.P.s. (Rultion of 

SQiioxity) Rules, 1968 by ca1cu1iting the weightage fmm 

1992 in' an tinj ust and txndair manner in d consequently he 

was made junior to the private respondents in the 

gradation list.  

A copy of the letter dated 10.8993 and a copy]x of the 

seniority list are annexed as Annexure - ' T' and 'P-I ,  

to this application . 

6.40. 	That the 4plicant states that the Selection 

Coxønittee, which met on 1983 (21.-12.83) • 1984, 1985 

(30.12.85), 1986 (30.12.96) • 1987 (17.12.97), 1988 

(29.12.88 and 30.12.98), 1989 1990 and 1991 (243.91) 

did not on&.der the case of the applicant evi when he 

was entitled to be considered under Regulation 5 of the 

I. P. s. (içpoinbneit by Promotion) Igu1 ation, 1955 aid as 

such the above selection were ãne improperly being cbne 

in violation......... 



in vio1aton of the above regulation. The applicant 

- 	 therefore is entitled to be considered in those selection 

through a review and antidate his appointment in the year 

fist he is found suitable from 1983 to 199]. The 

applicant deens it proper to metion here that in a case 

filed by $hri I%L.Dec, I.P.S., SP/i6C.B. Assan, in 0.A. 

No, 8 3/94 before this lion' ble Tribunal, the Hon' ble Court 

was pleased to hold that the applicant shri Dev should be 

deened to have been inCluded in the select list of 1983 

when his nane was not included in that year because of 

some adverse rnadcs in his A. C. Rs. which were later on 

enpunged. As &L.Po was however taken before the lion' ble 

Suprene Court' against this decisions of the Hon'ble 

ibunal and the Hon'bie Suprene Court, by nvdifying the 

order passed by the non' Me Tribunal, directed the (1)vt, 

to reconsider the case of the applicant shri Dev by 

o)nven1eing a review selection Committee meeting for the 

year 1983 and in compliance with the above direction the 

U. P. S. C. conducted a review of the above selection and 

the Coinittee bving formed him suitable selected him and 

ultimately (bvt. antedated his appointBent from 1992 to 

1984 in the Joint Cadre of Ass1-Megha1aya vide O,vt. 

of India's Notification No. FIMA. 250/94/129 dated 29,5.96. 

The applicant therefore states that the Govt o  has power 

4 	 to review the selection made during 1983 to 1991 and 

- 	 he is......... 



he is entitled r a similar direction fm the Hcxi'bje 

The applicant furtMr states that since the Q,vt. of 

In di a' a I ettr dated 23.7.85 (Inn exuze - '1)') recognising 

- 	r.i. S. C. as State Civil Service onfused evexdy and the 

Qvt. of Meghalaya also gave out that such reaoition is 

necessary in case of . P. S. which is in peri-meteria with 

the N. C. S.. the spp1icit cX)Uld not appWach the Hon' ble 

Tribnal eaxLier and had to wait for a specific order 

frm the Gvt.of India. 

A copy of the order dated 29.5.96 is anned hereto 

as Nnexire T2 to this £pplication. 

6.41. 	That the app1icit states that he has a right 

to be o,nsidered br prono tion to I. P.S. in the 1983 to 

1991 select list and becaase of the inaction on the part 

of the 'bvt* those respondents were placed above the 

applicant in the seniority list resulting total miscarriage 

of j utice. His right to career advancBnent is the rere 

put in j  sop ardy since with 1987 as his year of a11otnnt, 

he can at best retire as SEL ection Grade I. P. 8. while the 

Respondent NO. 6 to 17 wuld soxe a march over him and 

rise upto the rank of I. G. P. if not D. G. P. in the 

Assafl-Megha1ja Joint Cadre, 

6.42. That the applicant states that Rule 3 of the 

All India services (Condition of service Residuary 

Matters) Rules 1960 pavides as 11ows 1 

....... 

\ 

- 
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3. 	Power to relax rules and regulation in 

certain cases ; Where the Ctra1 (bvt,, is 

satisfied that the operation of 

any rule made or deeied to have been made 

iJder the All India Service Act, 1951 

(61 of 1951), or 

any regulation made 'der any such rule, 

regulating the condition of service of 

persons appinted to an All India service 

courses under hardship in WY particular 

case, it may, by order, dispense with or relax 

the recpireents of that rule or regulation, 

as the  case  may be, to su ch extent and subject 

to such exception aid condition as it may 

øn si der n eces ary necess ary b r dealing with 

the case in a just and equitable manner. 

6.43. 	That when a question arose regarding the extent 

of the powers vested in the Gvt. under rule 3 of the Als 

(ndition of Stvice - Residuary Matters) Rules, 1960, to 

deal with the cases involving relaxation of rules and 

regulation, the (bvt. of Indiavide M.H. A. letter No. 30/1/ 

4 
	 63-AIS (11) dated 1.3.66 have held that - 

( 	undue...... 

A e 
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( 	un&e hardship signifies unreseEn or 

unmerited hardship to an extent not con tQziated 

when the rule was frgned md cbes not cover 

any ordinary hardship or inconvenice which 

normally arie 

the relaxation should enable the case to be 

dealt with in a just and equitable manner and 

not on grounds of compassion however justified : 

and 

the benefit t be conferred in relaxation of 

any rule or rules w=jwzmd must be of a nature 

already provided r in the rules; Govt. are 

not empowered by this rule to confer benefits 

which are not contemplated in the rules. 

6.44. 	That the applicant states that the (bvt,, failed to 

consider his case br promotion even after the bvt.of 

India clarified that no approval br recognition of MI'S, as 

feeder service to II'S. was reqiired (vide their letter dated 

- Anneaire .'N') and as a result of this inaction 

on the imart of the (bvt, of Meghalaya, the Respondent No. 6 

to 8 who are junior to the applicant got selected and by 

j
virtue of their earlier selection as such and consequent 

promotion pursuant to that, they got 3986 as thair year 

of . . •. .. . ... . 

1 1  

.114) 
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of allOtnent t*ider rule 3(1) of the seniority rules,1988. 
The app1icit would have got earlier than that had his case 
beei onsidered in due time. Since his non selection 
fir pmotion to the I. P. S. as &bresjd I s directly 

attzibztabie to the (by t. and not the applict it would 

have been fair and just on the part of the GDvt, of Indi5 

to act ecjiitab1y and pass necessary orders that ba the 

pxoxrotion order which he got thring 1992 (nnexure -B) 

• 

	

	suld be dmed to bove .  been made prior to 1990 to place 

his posit.on ab.,ve Respondet No. 6 to 17 in the inter....s 

$ aiiori ty p0 sition to meet the ends o 2 j us ti Ce. The G Dvt. 

therere in the alternative should onvene a Selection 

Qnnittee meeting of the select list prq,ared d.iring 1983 

to 1991 so as to place him ae the private respondeits in 

the seniority po st tion or give nr e wei ghtage by reX acing. 

the appzopriate rule br fixation of his year of allotment 

• 	prior to tho sa respon deits. 

6.45. 	That 'since Rule (11) (d of the I. P. S. • Regulation 

of Seiority) &iles, 1988 provides that the weightage 

metioned....,. 

II 
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metjoned in ub..cLause (6)of the said rule shall be 

calculated with effect from the year in which as officer 

is appointedto the service an d since under the Regulation 

9(1) of the I.P&SP( Appointsent by Promotion) Regulation, 

1955, an officer cnot be appointed to the service unless 

his nme appeared in the select list for the time being in 

brce, justice and equity dnads that the reirct to 

renain in the • select list for the time being in brce' 

appearing in the said rule for promotion to IPS. should be 

dispsed with g4/or relaxed retiDspectivelY so that the 

applic ant may be  deened to be promoted prior to 1990 select 

list Air the eids of justice, ecpity and fair play to keep 

the nne of the applict*t alzve the Respondt N 0. 6 to 17 

who are all juniors to the applicit, if a review of the 

earlier select list cmot be made. 

Relevat provision under Rile 9 of the Indian Police 

service (i,pointm$t by Promotion) Regulation, 1955 is 

extracted below: 

90 	ipoinhints to the service from the select list. 

(1) 	Appointment of mnbers of the State Police 

service to the services shall be made by the 

qetra1 C1vemnt on the reo,anedations of the 

State Ovt*  in the order in which the nans of menbers 

of the State Police service ippear in the Select list 

th r the time )ein g in b rce. 

6.46 .•.•. 

Nl-~/ 
- 	 . 
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6.46. 	That the applicit therebre filed rresitation 

on 29.3.94 to the Govt. of Neghalaya thv.,ugh the Director 

Gaera1 of Police#  Meghalaya, to tJce up the matter with 

the Govt. of India to review the order of his year of z 

allotmst. The E GP. Meghalaya, vide his letter dated 

19.5.94 by rwarding the said represeitation gave the 

details of the circximstances wider which, the applicant's 

selection br prom tion into the flS. was considered .)(e*er 

than A, P.S. officers Shri i.K.Nath aind others ID justify 

the hardship caused to M. P.S. officers as stated ahve. 

(spies of the rresentation dated 29.3.94 along with 

U .rwarding letter dated 19.5.94 are annexed as 

znn exures 'U' ri d •' Vt to this application. 

6.47. 	That the Govt. of Meghalaya, thereafter, akjain 

requested the Govt. of India vide letter dated 15.7.94 to 

consider the &ases favourably - but the said request was 

not considered till to-day. 

A coy of the letter dated 15.7.94 is annexed as 

Annexure 	to this application. 

6.48. 	That the applicant thereafter approached the 

Govt. of Meghalaya a number of times but the Govt, only 

gave out that his case has been taking up with the Govt. 

of *00*00000 



of India and in fact, the Ovt. of Meghalaya vicle its 

letter No. HPL.16/90/1?t/42 dated 18.5.95 rejiested the 

Union Home Ministry to convey necessary orders to that 

ef3ect. The applicant with the hope so given by the 

bvt. of Meghalaya did not appn)ach the Ha'ble Tribunal 

so ion g. 

A copy of the lctter dated 18,5.95 is annexed 

as Annextire 'X' to this application. 

6.49. That the apLiCant states that even after the 

lapse of an year the (bvt. of India did not pass any 

order with regard to his fixation of year of ailotm€nt, but 

in the meantime on 27.7.95 confirmed the applicant in the 

is allocating him to the  cadre of Meghalaya. 

A copy of the order dated 27.7.95 is annexed as 

nneo.ire 	Ys to this application. 

	

7.1. 	GROUNDS 

	

7.1, 	For that the Ovt. oc acted illegally in not 

forwding the nne of the applicant he fore the Selection 

Ornmittee of the Joint Cadre of Assn.Meghaiaya during 

1983 to 1991 particilarlY during 1989 when the Joint Cadre 

Authority itself approved M.P.8. as feeder service for 

promtion to I. P. So (nriexure • H) and also during 1990 

when the.,. 

A 
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when the Govt. of India had also clarified that no 

reognition by the (bvtt of India is necessax:y (Jrinexure - 'N') 

id as such promoting him in 1992 arid onseent1y ficing 

his year of aUotmt in 1987 allowing, his junior officers 

in State Police Service to supersede arid/or go ahead of 

him in inter-se seniority positi0n is a gss miscarriage 

of justice and as sud-i the applic&it is entitled legally 

to be promoted retrospectively to fix his year of allotment 

prior to Responde'it No. 6 to 1?6 

	

792. 	Flor that the applicant being a victim of the 

akn.thistrative lapses resulting fixatiofl of his year of 

allotment to IPS. later than his juniors and there being a 

power vested on the (,vt. to xeleave the applicant from 

the undue hardship caused to him because of the rgur 

of a rule, by making appropriate relaxation thereto, 

fixation of his y ar of allotment in 1987 as against 1986 

to his junior was unfair, unreasonable, irrational and 

against the principle of equity arid justice and fair play 

in - action. 

	

70. 	For that the right to equal opportunity in public 

employmait guaranteed under Article 16 of the Constitution 

of India also carries with it the right to one' s career 

athancencit..,. 



- 

adv1 cement, an d as such fition of the year of 

a11otmit of the applicant later than his jtviors for 

reasons dizctly attribitabie to them amount s  to driving 

LI 

	

	
him of the right guaranteed utder Article 14 and 16 

of the Constitition of India,, 

br that the facts and cirimstances of the 

plicant' s case being sauarely cravered by the p17)Visions 

of Iile 3 of the All india Services (Conditions of Service 

Residiary matter Rules 1960 and the decision of the Gov t. 

of India vide N.H. A. letter NO •  30/l/63-21S(1l) dated 

1.1.66 incorporated below that rule the RespondEnt G)vt, 

should have acted fairly and granted the relief to the 

apLtcant to safeguard his clianc e of moving on the 

promotional ladder. 

7.6. 	For that, the settled principle being that no 

rule or order which is meant to benefit anployees should 

normally be construed in such a manner  as  to  pork hardship 

and injustice specially when its operation is automatic 

and if any inj ustice arises owing to a cause attrftu table 

to the Gvt itself, then the primary dity of the G)vt. 

or other authority ja is to re1ve it in such a manner 

that it may aid any loss to one without giving unãie 

advantagez,...,... 

H 



- 

dvtage to other. But antrary to abw e. the Gvt o  

construed the releat rules and regulations in a manner 

prejudicial to the interest of the applicant and giving 

undue advantage to the members of the M'S who are all 

juniors to him. The order dated 10.8.9 3 fixing his 

seniority is therere not tenable in law and is liable 

to be reviewed to give piper benefit to. the applicant. 

7.7* 	For that eqiity#  justice and public interest 

dwian ded that the Qv t. ought to have releaved the 

aplicant from the frustration and disapointhent emanating 

fZOM aP4 unresee' and unpreductable situation beyond 

his N antlDl by relaxing application of 1i1e 9 retspect.. 

i vely and/or any other rule whi di is causing ixn due hardship 

in his case since no rule can be oDnstrued to be so 

ethaustive so as to defeat the very obj ect aimed at by 

the rile itself namely efficiicy in public adninistration 

to *zektx alsure that the rules BDr promotional 

hannel has been pvided, but the G.vt,, without application 

of its mind wBit strict into the rule causing ineq$ty, 

injustice, disappoifltust, frustration and heartbuxn of 

the applicant. 

S. 	Details of the ranedies exhgLslec6.  
SI 	 The applicant declares that there is no remedy in 

the service rile and the Honble Tribunal is the 

only.,..... 



\\ 

, ~ 'k - 

only raedy available to the applicant. However 

an apLication against the order dated 29.3.94 has 

been filed by the applicant, which has not been 

H 

	

	 respondeded. The said rresantaUon was lbrwarded 

to the (bvt. of India vide Ovt. of Neghalaya's 

H 	 letter dated5.7.94. 

9 • 	 tt 	tcLthwi with any o ther_ç. 

- 

	

	 The applicant declares that the instant matter 

is not been tcen to any other court of law. 

10. 

2 
1b declare that the applicant is deied to be 

selected in the select list prared by the 

Selection Committee prior to 1990 so as to get  his 

apppriate year of,  aUotmet and siority 

prior to Reaponnt No. 6 to 17. 

2) 	A direction to the Respon dant No.1 to 5 

r review and consider the case of the applicant 

Lor inclusion of his nane in the Select lists 

preared from 1983 to 1991 and fix appipriate 

year of allotinant and saniority into the 

applicant's IPS Cadre. 

OR.0 *00 180  



Wz 

'to direct theeondet NO.1 to 5 

to relax or dtspnse with the appipriate 

rule/nation as may be rei1red in 

- 	e,xcise o f the power an f erred on the 

• Ctra1 Govt. under Rule 3 of the All 

In di a service (Qn di tion of Sezvi ce - 

• 1siduary Matter) Rules 1960 to fix the 

• 	applicant' s appixpriate year of a1lot1flEt 

•afn d saiority prior to 19860  

• 	 .4ND- 

2 'lb pass any other order/orders as to the 

Han '1* e Tri hin al may deem fi t and proper. 

11. Interimorder if e 

i) 	If in the metime the Respondent No. 6 to 14- 
•are - promotec to a higher rank, the pmnvtion 

• 	shall kC subject to the result of the oxiginal 

application filed by the applicant.. 

Paency of the app1iction may not be a bar for 

• 	 the Respondeit No.1 to 5 to oDnsider the prayers 

he made in his apPlication. 

1 2. . •. a a • 

17 
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alaa  of_postal_order in rectof 

the_aU ionfee •  

Postal Order No. 

Date 

Issued from 	- 

Payable at 

 

DCumEnt s No. 	to 	hOgfl in Index. 

VERIFICATION. 

I,, Shxi Naitty Svrd Syisu, IPS. Assistit Inspector 

Gene of Police (Adnn.) Meghalaya, shillong, cb hereky 

verity that the oñtents of 
C 	'I5 	I 

are t rue to my knowledge an d tho se made in paragraphs -i 47 C • 3 
,4y,cçare true to my infJormation dezived from the 

recod d the rest are my humble su)nission nd I sign 

this erification on the' ( L f day of T z, 	1996 

at 

athre. 
S° s1) 

- 



(JJV:iWllLJd 0]  
• 	 1101 E,j'Pi11I 	!T 

• 	 ORDEflS PY TJJi GO 1 LPflOR 

1T0TIFIC!].ON 

Datàd Clnllon g , the 16th December, 1975. 

No.HrL- i53/73/Pj/14- In pursuance of the recolnc]ldation of the11eghaLaya Fublic 
service commission, the following parsons are appointed tamporariJy as De'ry 
Supor:i.ntondents of Police in the scale of paj of J.50G-5-'745--3'5-1C25-E-.4O.-
1225/.- p.m. plus other afloiwcos as aclninisciLlo under the rules with effect 
from. the date of taJdng over charge and until Ibri1r orders and ars posted to 
the Stai;ion noted against each:- 

1I'-CC 01 nostin 

hri Errol Christopher ?'Iajaw, - Office of the 0.1:..,  Garo hill, Tura. 
Shri Ilaitty Sword Sylem, - Ofic of the S.P., Jantia ILilis, Joui. 
Shni S1çylance G. Noiain, - Offico of the S.P., Kha.si Hills, Shillong. 

V. FiJUi\jJ 
Secretary to the Cover iaut Of HegJisiaya, 

I101ilO Depi 'i.;nent 

Heh!O.flO.HPL...153/73/F-t3.I/14_.A, 	Dated Shiflong, the 16  th December, 1975. 
Copy forwarded to 
The Suporintandcai -b, Govt. Press, Neghalaya,Shillow for publication 111 the 
egiufLaya Gazette. He is requested to supply •I,1J Dj4;t. i,rith 10(ten) spare 

copi(.-,-s of the Notification. 
The Accountaul General, lioghalaya, Addl .11.0. Puildij g, Shillong-793001. 
thE. Inspector General of Folicc, 	i_lay- i, 'halloi for 'r10 wLion and 
furher necessary action.. This has a refercncc to his u/o IJo.i .VxviII_/3 -j, claled 5 -9-75 and latter ?ro.n,f/xvI_/37, uated 22-10-75. 
The Deputj CQmmissionor ., Khasi IJills, S1aflon/.ya,inti,s Hi:Lls, Jowai/uiro JUfls, Turn, 
The uper'ntenuents of Policc, 1thoi }iaLLs,'u1toni 	1hfls,Jon/ (..aro Hili,Tura, 
The Deputy Corrnrissioner(Supily), Hhasi 1iiUs,Shil1o,. for favour of release 
of Shri ii'rol Christopher l'lajaw, Inspector of Simply. 
The Director f Agriculturo,1.iegi 	va,0hi]Jon for favour of raloase of 
Shri Maitty Sword Syicra, Statistical Officer. 

) The Dirict Fimily Plannine Bureau Officer, . Garo Hills, Tura for favour of 
release of' Shri S]rlance G.Homiii, District Far'iily P1w uiag Infon'iation Officer, \.. The Secretary to the Governor of !Ie.haioya, 01d1io:g. 
The Private Secretary to the Chief Minister, 1Eahal:,Shiflong. 
AU Private Secretaries/personal !sstts. to Janisters and Ministers of State. 
The Privat Secretcr to f lie Chief' Secretary to the Gave. of' Meghalaya. 
The Secrctr to the Govb.of J'JeghaLLaya, Supr1y DcjLt/(ricujturo Deptt. and 
IJeal-bhi &F.P.Dentt. for infoniia -Lj 	_0 n.ccar'r cel±on. 
Personal File3. 
Shri Erro:L Cliristopor Mr.jaw, Ilission Coi:ipoivai, 	for ii:ferr:ujtion aflr1 Mawkhar, P.O.Shillorig-2 1  1hasi itills Disric±.. 	sry sction. They 4(1) Shri Haitty Sword Syiem, Iliatsajnthiaji, 	 ro requested to roporf 
iiawkhar, P.O.Shiliong-1, KLiasi iLLs DiaL.aiet. 	for '.iirLy iimediate1y to the 17) Shr S)l:nce G.Momin, District Fimil Plrniin1 	Supdts of Police of the 
Duroau, P.O.Tura, Garo Hills District. 	. 	4ic1.r±ets concerned. 

Dy erd'r etc., 

ieJ( 

• 	 Unci'_r Sac re;wir.' to Jrrr;yL., fl'ioghalaya, 
}iom.e (PoJ:ico) Du.rtnie -t. 

Pi:1 lx±i75. 	 • 	---x-- 

(. 1z1 
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NNXV 

• GOVEMNT OF MEGHALAYA 
• HOME (POLICE) DEPARTMENT 

....,. 
ORDERS BY:.Th'E. 'GOVE IN O 	" 

Dated Shi1ldrig,.the-28th 	June, 1985 0  
NO.HPL.266/85/4 	-. Shri W.R.Marbaniang,. IPS,Canmandant, 2nd MW Bfl, 

Tura is transfErred 'thd posted until fthe 
orders as Suerintendentpf Poliçd, West Garo 
Hills, Tura, 	Ee0s Shri:APradhan, IPS 
tranpf erred. 	

•.'.. '• 	 S 

NO.HPL.256/85/4(a) 
• 

—cn reijef, 51w! A.Praclhan,Ips,. Superintendent of 
Policé,'WestGaro H1Is,Turajs transferred and 
posted'..asPr1ncjpal,.po1jce;Trajng; School, 
Shiliong.vice;Shri. B.K.'Dey,... IPS,..whose"services 

• 	• are being placed at the disposal.: of' Education, 
Youth & Sports Department. 	

• 
NO.HPL256/85/4(b)_'The 

. 

services of, Shii 	K.Dey, IPS,"Principal, 
Police Training Schoo1, 51-iilIön 	àrë placed, at the 
disposal of Education 	Youth & 'ports Department 
for appointment as Director of Sports,Meghalaya 
*ith efect from the date of handi.ng.over' 

• 	 ;.charge,' •• 	
': •0 

NO .HPL . 25 6/85/4(e)... 
•' 

Shra. A,K,Mathur, IPS, ZdLt1on a]. Superintendent ..... of. Po'ice, West 	aro' Hil1.:Tura who'as also 
alwed to function as 2nd—i,n.Ccrnmand, 2nd MU' 
Bn.,Tura is transferred and posted as Canmidant, 
2nd MU' En , , Tura vice: Shri W.R.Marbaniang, IPS., 
transferred.. 	0 	

' 
NO 	.256/85/4 (a)— 

'. •• 	. •• 
Shr M • S. 	MPS, Assistt Principalpojlce 
Training School, Shiliong Is prcinoted to the 
Senior 'Scale of the. M ,P .5. and on promotion he 

i trsf erred , and pOsted,s 2nd 'i—Ccimand, . 2nd MW En s , Türa vice Shri A.K.Mathur, IPS, 

Memo o.HPL.256/85/4...A 

Coy forwarded to : — 

S.. 

B. N(NGKNRn-I, 
I..NDER SECY,TO THE GOVT .0? MEGH)LAyA, 

HOME . (PoLIcE) DEEARTMFj1T, 

Dated Sh.Ulong,the ....2h 	June, 1985 

1 Th Special Secretary to the Governor of Meghalaya Shillong, 
2 Tl PJ.S. to Chief Minister. Meghalaya, Shillong 	: • 
3. The P.S. to Minister.. Home etc,, Meghalaya, Shiliong. 

4, Th Special Asistant to chief Secrêtay Mbghalayajilong 
0 , 	 • 	

0  cOnt.2/ 

ey 

0 	

00 	

0 

00 
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' S  

The Thspector General of Poic, '  Meghalaya, i1lg, 
The Aot 	

Megh,1aya, Shillong. 7 0  The tider Secy. 0 tije Govtof ,  i1I, MiniStr of HOme Affajrs' 1Iew Delhi. — 110 OOi, 
S 	 . , 	

•. The Under Secretary to 

	

	 S tie Dispur. 	 GoVt.of Assam, Hcine (A) Department \  

All .SUejntendents of 

The C'nMandant.. 1st 	 Megha1aya'jjjog' 
i 1. The Canmandt 2rdjj) .P .Bn,, ura1 
1. The Pr1flajpl, Police Training S 
1 	 chool# Shillong.'  3, The Director. Print 

in the jn & Stqtionerjr Gazette. 	 Shiflg for pubhi.catj on 
f Ice-*cs concerned 

15. PeZ'8a1 fi.1es/Gud 
file. 

By order etc., 

Under 
?Y.tO..theGo.of Meghaláya, * 	• 	 •• 	. 	:,,••• e . 	S 	 . 	 S  

. 	
.mrs - 

i( ,e5:1  

. 	 ...... -S  

/111 
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CopT o 	U 	 ' 	 nE/177 fiui 	Dei ty 
Irjsncctornri1 oc r'u•;: • •. 2 	;L.r.,efa1iya,'-'hi1iong 

• 	 to the. nipdt.of Poltce,'Jes Thro ;iills,mira. 
• 	•• 	• 

	

Th Ins pee Loreierai of i'ullt: ,: 	a1aya was 1cd enough 

to mal-,6 the C o11owg 	iarcs •goLi UlrouE,h .he. Sleekly Stid y Notes 

df Shr:L 	yiei, 	)y..r. 	 •. • 	
0 • 	•••• 	 • 

• 	•' . 'The roby. DT.3Uxit.Of Poilec :jS iiking a good. beg inning. 
-, 

!I1S observationsare. ts iiiquisitie is t1test are oxpeced to b. 
• 	

ippehewlllklthellip. t ' 	 • 	 • 	 .• 	 . 	

• 

he Officer may ploase he 	 oried ácording1y. • . 

• 	 . 	. 	• 

DF210 1  OF ' 	JFJ I 1)' 	) 	' 0 'OI E 	3 .G1JO IflLL'.T1JPA - 

lLerno 11o.B/77/77/ c. o (s 	 / ated Tura,th 	thuñe/77 

Copy ,  to1hri 1I.S.Syi i, Proby. Deputy Supdt.of Police, 
for information. 	• 	 . 	• 	., • 	. •. 	• 

V4

- 	 I t 

	

uporiiitendent of. Policer9 	0 

- 	 !oL Grio 11illS,Zu] , a. 

	

0 •  , 	 ••• 

• 	 .• 	 . 	 S 	•• 	• 	. 	• 	- 	-. 
• 	 . 	 . 	 •• 	

0 	 •'• 

	

I • 	 . 	 • 	 . 	 . 	 . 	 - 	 0 

• 	 - 	 - 	
5 	

0 	 5-. 	 •0••' 

I 	/ 
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s i x V•Ik 	- 

Shri B.S.Baber,I 

Director Genl.and INSPECTOR GENERAL OF POLICE 
MEGHALAYA 

SHILLONG 

RIn - • 22nd April,19850 
9B The.............  ................ ......... 

Dear Sylem, 

I am very glad to notice that your 

performance at the 5th Training of Trainees 

Course at the National police Academy from 

4.2.1985 to 2.3.1985 was very good. 	 / 

Please keep it up. 

Yours sincerely, 

( B.S.]3lUER.' 1  

Shri M.S.Syiem,UPS, 
Assistant Principal, 
Police Training School, 
Meghalaya,Shiflong. 

S .. 

'S 
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I. 0. NO29.L77LV°  

N NU 12 & C. 

SH1U M.I.S. IYER1.P.S., 
DIRECTOR GENERAL 

AND 

INSPECTOR GENERAL OF 	'E 

NEGHAIAYA, SHL'.ON( 

July, .... 

' 

The Shillong District Police went through 

a trying time for more than a month in tackling the 

situation which arose after the disturbances which 

occured in Shillong on 26th May,1989. This situation 

lasted for, more than a month and required deep dedica-

tion to duty and continueus hard work by officers like 

you. I am happy to place on record my deep appreciation 

of the excellent work put in by you, thankto which 

the Superintendent of Poiice,Shillong could tackle the 

situation arising from agitational programme launched 

by some student factions effectively. My appreciation 

may also please be passed on to your subordinate 

	

offIcers and men. 	 ' 

Yours 

( M.I.S.  IYER? ~)  

Shri M.S. Syiem, M.P.S., 
Superintendent of Police,(Gity), 
Meghalaya, Shillong. 

F 	 / 
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d 1 't.1OO4  
CONFIDENTIAL! IIvTD lATE   

• ' .t7fl 

• ?T•. 1'OOO4 

F.No.23-AII)/96 	
Janua, 1996 

	

To, 	 . 	.. 

The Secretary to the 
Goverrinent of tvkghalaya, 
Home (Polic) Deptt., ' 	 .. 

SHILLONG. 

Subject:-AWRD OF POLICE MEDAL FOR MERITORIOUS SERVICE ON THE.00CASION OF 

REP1LIC DAY, 1996. 

Sir, 

I am directed to say that the President has approved the award of 

the following medal on the occasion of RepbIic Day, 1996 :- 

	

• 	POLICE MEDAL FOR MERITORIOUS SERVICE 

SHRI PRB1 SINGH 
DY. I GOFPOLICE 
CID, SHILLONG 
?VEGHALAYA 

SHRI M.S. SYIBi 
AIG OF POLICE 
SHILLONG 
?VEGHALAYA 

SHRI M.M. DHAR 
DY. SUPDT. OF POLICE 

COERAGRE 	
2ND M..P BN 	, 

MEGHALAYA 	 . 

	

'2. 	An announcement to this effect will, be trade in the rrurning 
newspapers of the 26th January, 1996 and the award will be notified in the 

• 	Gazette of India on Sa1urday the 10th February, 1996. 

	

3. 	Similar intimation has been sent to the Secretary to the Governor 
of Meghalaya, RaJ Bhavan, ShilJong. 

• 	 0 • •• " 	 Please' acknowledge receipt. 

• 	' ••- 	 Yours'faithfully, 

(GB. Pradhan) 
DIRECTOR 

• 	:• 	 ••• 	

••; 	• 

Copy to Ministry of Home Affairs, New DelhI. 



) 
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No.14015/45/79IS (I) 	- 
Govt,.of India,Ministry of personnel & Training, 
rrv,Reforms and Public Grievances and pension 
eptt.of Personnel & Training). 

• 	. 	•'" New Delhi,the 23rd July,19.85. 

To 	The Chief Secretary to the Govt.of Meghlaya, 
Shillong. 	 . 	 . 

Sub : Meghaiaya Civil Service-Approval as State Civil Service--
for pirposes of I.A.S.(Recruitment)RU1PS,195.4 nd I.A.S. 

ppointment by Promotion) RegulationS,195$. 

• 	 Sir, 
I am directed to say that the proposal of the Govt, -of 

Ncghalaya for recognition of the M.C.S. as a State Civil Service 
for the purposes of recruitment to. the IS in tex -m 	of the provi- 
sions of the IASRecruithCnt)RulCS,1954 and the IASApp3intm0flt by 
Promotion)Pegulations,1955 has been considered.The Joint Cadre 	- 
Authority of the Assam 	nd.-Meghalaya joint cadre of IA'had recom 
mended approval of the MC.S, as a State Civil Service.They .  had 
also proposed that the Goverients of Assent and Meghaiaya may. 
jointly arrive at--a decision on matters connected with the recogni 
tion of the M.C.S.The Govts of Assam and Meghalaya have, after con 
Sultations with each other and with the Govt.of India informed 	. . 
that the connectôd issues have been decided to be settled in the 
following manner. 

1 	Alf the A.C.S.officcrs serving in Meghalaya shall be absorbed 
in the Moghalaya Civil Service. 

2. 	The promotion quota of the joint cadre will be apportioned bet- 
ween the two States in proportion to the. senior duty posts in 
the respoctive Wings from time to time, 	• . 	• 

3 o . The future vacancies in promotion quota in-each of the two 
wings will be filled by promotion from among the resr.ective 
State Civil Service officers, 	. 	. 	. 

4, 	The five promotion vacancies due to the Mghalaya Wing,and 
currently utilised by the Govb.of Assam will be released by,  . 
that Govt. at the iate of one per year, beginning from 1985. 

5 • 	If any promoted officer, as imitually agred to between the 
two Governmonts,is to be transfthrred from Assam to Meghalaya 
during 1985-1989, such officer will be adjusted against the 
five promotion vacancies to be released in favour of Ncghalaya. 

6, 	If any officer promoted to the LAS from A.C.S.or from M.C.S., 
is transferred from Meghctlaya to Assam or from Assam to  Moghalaya,then Meghalaya or Asam. will take in exchange another. • 
promoted officer from the other State or as mutually agreed to 1  

7. 	In course of next five ycars,corrrcncing from 1985 if any non 
State Civil Service officer of the Govt,of Meghalaya is appo 

/againsb inted to lAS in the M3ghalaya Wthng the same would be adjusted/ 
the five promotion posts to be released in -  favour of MeghalZtya 

- 	Wing from 1985 onwards. 	 . 	. 

2; 	In viw of the above,I em directed to convey the approval 
of the Govt.of Inclia,under sub.laüse (ii) of Clause (g) of Rule 2 of 
the IAS(Recruitmcnt)Rules, 1954,read with sub..clause (2)of. Clause (j) 
of sub-regulation(1)ot Regulation 2 of the IAS(Appointment by fl 
Prornotion)Regulations,1955 to the Meghalaya StatO Civil Service 	0 

as a "State Civil Service" fo± the pxrposes of recruitment to the 
Indian Administrative Service. 	 • 

Yours faithfully, 

BABU JACOB) 
Director. 

,- 

4k t,ir-t 

'00 
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OLF10E Oi TiiE INFCTE GE EAL OF 

Lt. t.er ?k. FM/XXVL.9/65 	Shillong,the 	' 	February 1986  

• 	From 
Shri S. Prasad, I.P.. 

Assistant Inspector General of !'ol•ice (Mcin), 
gha1aya, Shillcj.. 

To 
• 	 The special secretary to the Covt.of ?Ehalaya, 

home (Police) Departcnt,Shil1on. 

Pubject: 	 FEEDER EnVIcJF 

jr, 
As directed, I ai to state that as at present, only 

A.P.F. Is rcorni - ed as feeder service for the purposes of I.P.S. 
(Aopointrent by proriction). Hegulatlon 195, //fter creation of the 
Ftt.0f Mehalayack,vernrncnt. have created M.P.S. with effect from 
the Year 1976. The first batch of officers recruited twderM.P. C . 
have already completed more than B yearc of service in the cadre. 
nd hence, many of thaw cnay be eliib1e for inclusion in the Select 

List for I.P.E?. }wever, this shrill obv.ousiy rquix M.P.S. to be 
recogn±zed a,5 feeder aeriicc at par with A.P.S. for the purposes 
of above mentioned Regulctior. Here, it may be pointej out that as 
at present we do not have any S.P.S •  Officers from tfthalRya on the 
Select List. The vacancy caused due to retirement of Shri J.C. 
Mawrch, iS also likely t.o he ut1lied by Asam .ng of the joint 
cadre for f 	iup the quota of 5.P.. Officers, unless steps are 
1rnrediately taken to g't N.P.5. recornlsed for the above purpose. 

In the circstances, it 13 reqtested that 1eiediate 
!tep3 may be taken t0 move Go veirvir;Ont of India for getting J.S. 
rconsed as feeder service. 

tours faithfully, 

A51'tant Thrector. Cenerj. of Police (Admn), 
bghalaya, fhillont. 

/ 
( 	py to file 	M.P.S. Fittles for record ). 

4 



/ 00 
OFFiCE OF THE DIRECTOR CENIEAL OF POL1eE:l'EGHALAIAa 

SIiILLONG 
a. . 

NO. 	Dated Shillong, the 	June.198641 

ShriB,S,CbIttaranjafl,IPS, 
Inspector General of Police,(Adnn.)1 
1e ghalaya ,Shiliong 

• 	TO:-. 
The Secretary, 
lio 	(Podlice) Department, 
Govt. of egha].aia,SbiUong. 

Subject:- B.P.S • AS iEDiR SRVE_OR IJ.S 

Reference:- This office letter No.FM/VI-9/ 65 
dated 6th. February,1986, 

S IF, 

I am directed to invite your kind 
attention to the above cited reference and to 
request that Immediate steps may be taken to 
nave Government of India for gettin04.P.S. 
recognised as Feeder Service to the I.P .S. It 
may be mentlonedthat as many as5(fIve) M.P.S. 
Officers have completed 6(eight) years of service 
and it is tinE that some of thEm atleast get into 
the S ele C t Ion Ljs t' for the I • P .S. 

Early action may kindly be taken 
up In the mattcr. 

Yours faithfully, 

(Ii .S 
Inspector Genra1of Police,(Admn.), 

Neghalaya,Shillong. 

7 
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r4C6T flfljtrE 

• .. 	. 	. 	 G?r OF 1tEG1WAYA 	. • 	. 	. 	 BcE(P(tItc.) DEPART11Eb'r 
• 	 S. 	 S. 

Dated Shillong, the 27tIi lugu3t j  19E7. 

From 	:- 	Shri. B .Nonnrih, • 	
Depity Secretary to the ('rt.f ?ghnlcya. 	

. S 

To. . 	•:-' ue Diredtor C#nero1 & Inspector Cziora1 of Folice, 
• 	 . 0 	

. 	 1eghalaya, Shillong. 	 . 

• 	Subject :- 	Recognition of Fghaliya Police Service as a feeder • 	. 	 service for çromoticin to the flS. 

• 	 Sir,  

• 	. 	 . I am directed to send .hereith a Note on Recogiuition 

• 
0 	

of MS an A  feeder service for prooticai to the irs nnd to roquo3t th&t 

•0 	

.•. 	your views on pQrtion nirked 'X' thereof my please th furnished to 

Govt.. urgently. 	 • 	• 	 • 	• 	 • 

Your 

• 	
• Depty ecreta.t7,r to the Govt..of ?bghaloya, 

1bme (Thlice) Deprtvent 
0••• 	

0•• 	 0 	 0 	 • . fl 	 • 

• 	 .5. 	
•4•_ 	

0 	

•••• 	 0 	 • 	

S 	 •\ 	

- 	 S 

0 	

© • 	 • 	 S 	

• 	

S 

• 	 1. 	 i)N'v 	0 

• 	 •••• 	

0 	 • 	 • 	

••• 	 •• 	 v_.__.l 

• 	 0•••••• 	
• 	

5•0• 	

• 	 • 	

0 	 . 	 •• 	 ••.. 

5. 	 5 	

0 



7. 

fleconition of ?bghaleya Police_Service as afedr 
servIce for promotion to the IFS. 

• 	 iii the Roint IFS c.-dre of AssaTn_Fbghala,  thero are 

27 promotion posts against which Stato Police Service Officeis are promoted 

• under the IISAppointment by Fromotion) Regulationsj 1955. According to the 

cire strength out of these 27 posts, 21 posts are me&uit for àasan wing and 

( 6 pots for thhalaya wing. ll;over, uptil now all the 27 posts are filled 

up by pombtion of Assan Police Service OfficerA. ft also appears that all 

those promoti,ct posts are filled up at present i.e. utilised by the Govt. 

of Assain and only one promoted offiLor from tsii Police service viz.; Slid 

B .A.Khongmgn, IFS-SFS is serving under the ?bghalaya wing. The above positiai 

is due to non-recognition of the ?bghalnya Police Service as a feeder serviOe 

for promotion to the IFS. 

Since the constitution of the ghalaya. Police Service in 1976 

this St ate Govt.. have taken up the question of recognition of the }bghalaya 

Police Service with the Joint C1re Authority from time to time but the question 

could not be settlod uptil now. The Joint Ctire Aithority in its meeting hold 

: on l&5.€5 observed that since the recognition of the MCS is 'z >at the ina1 

st.e awaiting approval of the Gayt e f !hdia, it is felt that there would not 

be any difficulty to recognise the other services like M.F.S. or M.P.S. as 

feeder service to the respective  All ihdia Servic • The Govt.of lbghdbayao  

however, will prepare a working paper for both the services for discussion/i 

The GovLof J'ghalaya recruited itsz first .atch 6f officers in 

the M.?S. in 1975 arid'aa such by i'those officers are eligible for considera-

tion for promotion to the I.P.S. Hiever, the M.P.S has not yei.4  been recognised 

as feeder service for promotion to the IFS, it is not possible to take up their 

cases for promotion to the IFS and so long the Assarn Police Service officvrs 

are enjoying the share of promotion Vacancies meant for lieghalaya wing also. 

. • . .2/- 

r3ck4 



I. 

II. 

... 	 .. 

Since all the promotion vacancies meant for Assam wing and 1ghaleya 

iing are filled up it is also not possible for Azsam Govt. to transfer the 

share of promotixi vacancies to 1ghlaya wing at a: time even if the Meghalaya 

Police Service is recognised as feeder service to.the IPS immediately. In view 

of the position explaffi& 1above and to facüitae the rcogx4tion 0/ the ,l'bgjelaya 
• 	 4.rtv j) 	 iih,' , ,( 

Police Service as a feeder service for 1  prc*iotaon o the ifoint IFS C5 (five) 	'p3" 
prmiotian vacancies now utiied by the Govt.of Assun, it is proposed as below 

for consideration of the Govt.of Asswn. 
- 	

1, The promotion quota of the Joint Ifs c.dre may be apportioned 

between Assazn and 1ghalaya in proportion to the senior duty posts in the rea.. 

pective wings (i.e.senior posts under St atS Govt. and Central Depitation 

eserve) from time to time, 

2. Future vacancies in the prcxiu:itici quota in each of the two wings 

may be lilled. up by promoticrt from among the respective State Police Service 

officers. 	 . 

3. Fiv (5) promotion.vacanciesilu5 to ?bghslaya wing and currently 

utilised by the Govt. of Assam may be released by the Govt.oç iscn 	.tl3e rate 
I tt-.'' 	 o,.A 	 ' (n. j  t& • 	-t..)  

of one VaCSflCY per yearjt il l such time that the f4ive vacancies rare fully.recciped 

by 1ghalaya wing, from the year of recognition of the MI'S and subject to the 

conttit ion .that the vacancy caused under Asoein wing c.inst the pronaticzk quota 

should be more than one i.e. . if only one vacancy is caused in a particular year 

the Msani Govt. need not transfer the only vacancy to ?bghalaya in that parti_ 

euler year. 

LU0 

If any promoted officer, as mutually agreed to between the bow Gort.o. 

is to be transferred from Asn to ighalaya before the compl6tiofl of transfer 

of five promotion vacancies onviaag?d a}iove, such officer will be adjusted 

against the five promotion vacancies to be released in favour of !bghalaya by 

Assain. 	. 

If any officer prctnatod to the iFS either from IJS or from MFS is 

transferrod from /issam to ?bghalaya or from !bghalaya to Assam, then the State 

from where the officer is transferredwili take in exchge another promoted 

officer from the other State or as mutielly agreedto. 
'S 

4 

•1 



\ 
• 

4UTCE OF THEI DIREC TOft GENERAL & INSPEC TOR GENERAL OF POIaCE 
MEGJIAj.Al&;SHILIG. 

• 

0 

 I 	
thd Shilng, the/J'èpt.t87. 

From 	: 	Shri W.R. Marbaniang, II'S, 
Ass tt. Inpectxjr General of Police(Adnn), 
Mc'ghalaya, Shillong. 	 •y 

To 	
0 The Deputy 8eretary 

• 	• 	 to the Governnt of Mhalaya, 
home (Police) Deparent, Shillong, 

• Subject.. :- &cognitjon of Mehalaya Police Service as a 
feeder service for promotion to the II'S.. 

• Reference :- Govt. ietter No HPL. 76/77/1 1 ,1 9  dt 1  278.87. • 	
Sir, 	 . 

With reference to above, I am directed to inform 
you that the Director Generai of Police agrees with all the points 
in the portion marked 'X' except a little change at point No. 3 

• which should be incorporated as fol1ow  

• . 	 3. 5 (five) promotion vacancies due to Meghalaya Wing 

and currently Utilised by the Govt 1  of Assam may be 
released by the. Govt 1  of As sum at the rate of one 

Vacancy per year or more than one as may be agreed 
to by the Joint Cadre Authority till, such time that. 
the five.vacancjes are 'fully recouped by. MeghaJLya 

Wing from the year of recognition of the 1PS áncf 

• ....subject to the condition that the vacancy caused under 
• 	Assam Wing against the promotion quota should be more 

than one,. i.eo if only one vacancy is caused in a 

partjcuar year the Assam Govt. need not transfer th e • 	. 	 only vacancy t0 Meghalaya in that particular year. 

You's faithfully, 

Asstt. Inspector Gerieral/o? Pol1ce(Adm), 
)1 eghalaya,shj11ong, 

• 	 . 	 • c .  

.-000.. 	
( • 	. 	

. 	 C 
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\K. 

EX]hAt 

 

OF MB&JTE W TliS MEJ1G OF THE JOJ1T C1DRB AJT11tTjly HElD GI 

1. . Sbri A.P.Sa.rwan, LA.8, Qief Secretats  

2, 	 V . Ranakrishnan , i) 44 S, Chief 

• 	 : 	 . 	. 	 . 	
. 

12, Recnitjof lIPS as a Feeder Service to 1P3,' 	. 	. 

.Toft C.re Athorit.y approved 	proporni of recogniticm ' 
of )4eghalaya Police Service as Feeder Service for oppo1flt1errt to the iFS 

by prat.ioxi., 

A.I. 	 1/.. V. ntNN, 
Qiief S etry iia 	 ciief Scretr Megh&.aya. 

0••o* 	 . 	. 

H 
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' 	•'!'4 	:r' 
py 

- 	 GOVERN.NT 	 '- 

S 	Q 	 - 

No.H.. 60/99/6 	( ted r! 	Al-nd 19 	1 

Frcn: 	 Thri H,P.Ofiyn, 	 IV 
• 	 Under fecretary to-the 	 P(Yas) 7 

)•' 	

)• 
To ~e Director General & 	 of rolice, 

	

Me • 	

0 	
1 t1aya,Sh1]1bng. 	I 

	

• 	 Subject: 	Selection Corniteeeetin ' & selection of 

	

• 	 ftite ro.ice Service 	 fc promotion to 
-theindiinPoHceService. 	 - -  

Sir, 

I am directed to forward herewith a copy of D.O.letter 

No.F.4/3/89-AIS dated 12.5.1989 alongwith its' enclosures from the 

Secretcry,Union Public erv1ce Cornrnirion and to request you to 

furnirh Lhe infc,riiintion in rerpr*t of t 	1.I.Urr1rt.rr of 1975 

batch as per guidelines laid down by the Union Fublic erv1ce 

Comission to this Department Fnriediathly. 

The Joint C.dre Authority has approved the MOP.S 
- - 

asa feeder service for promotion to the I.P.S. As such we may 

furnish the particulars of the above menti oned M.P. Officers to 

the Union Public Service Convnision pending appro'al of the 

Government of India. 

	

Yourr f.iithfufly, 	 i. 

Under ecretry to the Govt.of eghal aye, 
k7r Home Department 

0 

14 
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11l1 J1i)].iU'E 

ANI N 

GOvEw!€Ir1' OF 	HALATh 	 ) 

HO1'E(PcL IcE) DEPffGIOU VY ' () 	 1) 

in 	

;) 
NO.HFL.160/89/16, 	D:atod Shillong, the 6th Septber, 19890 

Fran 	:- 	Shri H.P.OfJ,yn, 
UiIor Secretary to tho (iovt.of MoghaLaya. 

To 	:- V-T 	ctar Ceneral & Inspector (neral of Police, 
1.bChalaya, Shillong. 

1ibject :- 	Select in O3llunittce Føting for selection of State 
Police Service Officers for prooticn to the XIS. 

Reference :- 	thtterNo.HPL.160/89/6 .drLted 15.7e C9. 

Sir, 
In inviting a reference to the letter cited above, 

I am directed to request that the information called fbr in it may 

please be furnished to this Department immediately as the Govt'.of India 

has fixod a time-schedule that the infoxnation in this reg3rd should 

roach the UPSC latest by September, 1989. The Govt. of Assn have alre&dy 

sent their proposal concerning the A.F.S. Officers t0 the U.F.S.0 

Yew's faithf\Uy, 

C I  
Und9r Secretary to the Govt.of 1bghalaya, 

4."4kne (Police) Department 

y 

U 



_too/ 	 A N tq E X VAJ&L 

Col3 lide ntill. 
OFFICB OF TH3 DIHfiCTUI GNML & 13PECTQ1 GENML oI'i'oucai r, 

MIiGW\LAYMSHILLONI3. 

Letter NO.FM,/XXVI-9/124, 	Dated Shillong, the ?75.pt.mber, 189. 

From 	 Shri Prern Singh, IPS, 	- 
Asstt. inspector Geral of Police (A), 
Moghalaya,Shi1long.. 	I 

To 
Shri H.P. Oflyn, 
Wder Secretary to the Govt. of Meghalaya, 
Home (Police) Department, Shlllong. 

•1. 

&ibject 	 Selection Committee Meeting for s.lection 
of State Police Service Officers for promo- 
tion to the indian Police Service. 

Reference :- 	
Govt. ,letter No. HPL160/89/6, dt. 15.70 

Sir, 	 1 

With reference to the above letter, I am 

directed to state that only 2 (two) directly recruited Meghalaya 

police Service Officers of the 197' batch are eligible for inclu-

sion in the Select List for promotion to the Indian Police Service, 
namely (1) Shri M.S. Syiem, MI'S and (2) Shri S.G. Momln,MPS. 

The required information/documents as per 

Annexure 'A' are furnished as follows :- 

(1) 	(a) Shri M.S. Sylern, lIPS. 

	

• 	 (b) Shri S.G. Momin, MI'S. 

	

1 	(2) 	A.C.R's of the above named officers available 

'."Iinthisoff$.Fe are enclosed herewith. A.C.It's for the following 

periods in respect' of Shri Sylem could not be furnished as the 

same are yet to to initiated. The Reporting Officers havebaen 

requested to initiate and subnit the same early. Lime llbe 

su*nitted to Govt. as soon as they are received. 

jjneof Officer : 	 Periodl 

1) Shri M.3.Syiem, MI'S. - (1) 3.1.87 23.7.87," 
(2) 23.7.87 - 1.11.87.--" 

(3) 	The number of Senior Duty costs borne on the 

Andian Police Service Cadre (Meghlaya Wing) of the JointCadre 

of Assam and MeghalaYa is 17. 

.....2/- 
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(4) 	The number of existing vacancies in the prom. 
tion quota of the Indian Police 5.rvlc. (M.ghalaya Wing) of the 

_Z Joint Cadr. of Assam S. Meghal.aya upto 30th November, 1990 is 8 

which is the total number of posts to be filled by promotion and 

• 	whIch are now being utilised.by the Assam Wing of the Cadre due 

to non—recognition of the Meghalaya Police Service as a feeder 

service. Apart from these 8 1posts,there are rio other anticipated 
vacancies for the period In questIon. A separate note on this is 

enclosed herewith at Appendix 'A'.. 

	

(5). 	(a) Shri M.S. Sylem, MPS. Both belong to the 
I - i 	 ShriS.G. l.kMnin, MPS. Scheduled Trib&, 

Certified that their integrity has nct been 
• 	 questioned. S  

• 	 •••• 	•• 	•• 	 - 
Th be furnished by Govt, -• 	• 

Nil. 	 : 

Not applicable. 

(10),, This concerns Hone (Police) Departmert. 

Enclo:— 'As above'. 	 -. 

- 

fri . 	•' 

Yours faithfully, 

.i__• 	-i i ' 
• 	

0 	 Asstt. Iflspector General of Police' (A), • 	•.' . 	• 	 ,Yjo gbalaya. Shillong. 

( 	 - 	 • 	 ' • 	
•0 

•;, 

0 	 •• 	 - 	 ' 	I. 	 • 

t • 	•0_0 ' , 	 • 

VT 	 •' 	
• 	: 	-' 	

• 	 I - 

• 	• 	 •q_ 	 j 	 ,-' 	 ' 	 • 

..' 	 ;. :. - 	 ' 	 • ' 

• 	 0 • • 	 I 



.ENDIX . 

- 

Subject 	 Transfer of promotion quota from Assam 
to Meghalaya. 

In reply to Govt. letter NO.FIPL.76/77/141, 

dated 27.8.87 1  it was suggested to Govt. vide this office 
letter. 

1'3o. FM/XXVI_3/79/VOl.111/84, dated 18.9.87 (copy enclosed for 

ready reference).aS follows z- 

5_promotion vacancIes ( now 8 ) due to the 

Meghalaya Wing and currently being utilised byAssafl Government 

may be released by the Government of Assam at the rate of .1 

vacancy per year or moxe than I vacancy as riny be agreed to by 

Joint Cadre Authority till such time as all vcancinS are recouped 

by Meghalaya Wing. 

In view of this, it is suggested tnat the 

Government of Assam be moved for releasing 2 promotion vacancies 

i.e. one for the year 1988 - 89 and one for 1989 	90. 

•1 

•.1 



NNXHU-.M 1' 

•fl11EU 

GONM 	OF }EG!ALAYA 

	

• 	 na(PoixcE) Dprz4nr 

N0.HPL.76(77/243, 	Dated Shfllong,  the 31st October, 1990 

From 	 ri H.P.Qfl.yn, 
UnIer Secretary to the Govt.of 1*gha1cya. 

To 	 The Joint Secretary(Ik,lice), 
Government of India, 
iniutry of &ine Affairs, 

New Dolh.i 110001. 

abject :- 	Recognition of th.eHoghalaya Iblice Sorvice an a Feeder 
Sorvice for aoirrtmont to the Th3 by prcxt ion-
uopoaa1 for. 

Reironce :- 	)Unistry'e W.T.M3ssage No.1.-i 1013/1O/C9-IFS.Idatod 25.1089. 

Sir,. 
?n inviting a refrence to the Miiiiby's W.T,Meaage 

cited above, I am directed to f\irnich herewith a ooy of the propoBal sont 

uncbr letter No.HPL.76/77/236 dated 9.8.89 alongwith its oncl9mrel3 for 

favotir of obtaining/ Ministiy'a arova1 on the propo&il. 
C 

-ic 	 • 

• 	 Iours fithI1ULy, 
( 

)/ Lg; 
• 	 tither Secretary to the Govt,of  MghalQya, 
• 	 ?V}ktie (Police) Department 

- 

	

21 	/ 

4 



\ ANNEXUlE   N 
( 	- - 65 

' 	

1' 	 (••.. 

- 
No. 1-11013/10/69- IFS- I 

Cove rninent of in'J ia/R1arc L Scrkar 
Ministry of hone /ffirs/Grih Mantra1ay 

New De 1 h .i—j 	t 1 \4 23rd Feb. , 90 

.• 
To 

,-iiie Chief Secretdry, 	 q 
Government of Meghaiaya, 
Home (Police) rpartmen .t, 
Shillona 

Subject 	flcognition of •the I.-I.p.S i  as a Feeder 
Service for apj:oi.t,nent to JPS by 
promotion -. Proposal for. 

	

, 	. Sir,,  

I amrected to refer to yout letter 
No. HPL7677/243 dated 31st October, 1989 op the 
subject mentioned above and to say that the feeder 
service for Indja Police Service 	defthed in 
the sub-rule 2(u) (ii) of.I.P.,S.(i)pojfltnfl by 

j 	 Promotion) Regulations, l953i the principal 
SCIVICC of the State. 	In case 1.11-1 .5 fulfil5 
these conditions, it automatically become the ..' I feeder sex-vice. However it is not clear under 

	

X 
Lwhat rule such, a recogn 	on has been souqht for. 

Yours faithful)' , , It 

gh L),? ! ly 
UIE 	TfiY ru tYb GUVT. OF 

E 



NCTIFIC11TI(II -BIE  IF ICAi 1W [UflG NO.1iPL.76/77/243 D.4f ED 5TH AfPijL _1 1990  

0 

GOVu1ME11r iF iiEGHALKOLAU 

	

ii 	(roi TCi) lJ 	jtr 
b 

'I. 

I I Of iF ic/LU iai 
	

'I 

No.IIPL.76/77/24E3 - i exorcise of the powers conferred under sub-se (if) of 

clai.se () of Rule 2 of the I.P.S(flecruitent) .Ru.les,19.54 read with iIi.c (if) 

of cloo (j) of sub-regulation (1)  of Regulation 2 of tTie I.P.S(A o:inLerrt, by 

Promotion) Rcjilations,1955, the Governor ofbgltaLaya is pleased to rocouise the 

Meghol.ya Plice Service" r.s a 'State Police Service" for the purpose of 	xut:er.t 

to the Ibdian Polie Srvice with the following terms and conditior3:- . 	. 

That the proirot ion quota of. the Joint IPS Cadre shall be apportioned betwen 

Arn and Neghalaya in proportion to the Senior duty posts in the respectivo Wings 

(.o. Senior posts under the State Coverriineiit and Cerrtrsl Governmorrt Doj:iutation 

	

Resrvo) from time to time. 	 -. 

P\xturc vacancies in the promotion quota in each of the two Wings shaLLi. be  gilled 

up by proiition from wrong the respocti.vo Stato Police Service OLiicers. 

7(3ov.en) promotion vacancies due 	Ikg1i:iL;ya Wiflg and currently utfl.izcd by 

Government of ksani siiall be released by the Governi;ient of .Asun ut the rit•o 

of one vacancy per year beginning from 1990, till such time that the SeVOl 

vacancies are ftlly recouped by Meghalaya wing, with ijiinediato efioct suhjc; 

to the condition that the vacancy cised under Assam Wing against pror.oi 

quota should be more than one. 

fl any promoted off leer, as rutualiy agrec1 to between the two Govrniirs lis 

to be transferred from Assair to tbghaLya before the eompltion of 7(sovon) 

prohoG ion vacancics envisaged above, such officer will be adjusted aatast tlli 

7(suvn) promotion vacancios to bo released in favour of I4eghalaya by Jisnam. 

If any offic2r promaotod to tio I.P.S either from A.P.S or jvl,P.S is trcnsforrx1 

froi-ji Assam to Moghalaya or from I4ghal.3ya to Aain, then the State from whore 

the officer is transferred will te in exchange anot1 - r promimotod officer from 

the otlier State or as nutually agreed to.. 

A. A.F.3.Oii1cerfj n;L -  (i) :i. 	rii:a .'.d (2) 	ri 	 ,brxy ore. 
ásord. in the IA.T.S with ot.fot 1rom (.. 

0 	 J fl pfl 	
0 	

0 

c*3POC11l Secretary to tho Govt.of IiLa, 
home (Fblico) Doptinont 
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lw No.IPL76/77/, 	

atod 
1iOth 5th 	19 	. 

Copy 
f r iformation and 

fl0• 	
action tO:_ 1. T0 	

mrnsS1Ofl0 & 
	

to 
the irnmt of'urth referonc0 to 

letter 1Vo.IJ51// 
dated 

Th0 revision of th0 earlier Notj. 
	

j 	
oi' t110CCt 

rv150 of Cd' trw1h vide 
	

No, flO52/7/r13. 
II) .. 

dated 1

9.12. 9j which w disSsQd Qnd aPproved n th
0  .j01 	

.4ithorj- 

:ü 1 d on 20 4.89 The vL .o 
As 	

ts N ificab Ion No JT 274/ £/33 

dated Z.4. 
mr so ease. be re .erreu to .. Th0 Suc 	ary, Jo 	ro 	

I:JWj!..)1 	
D:i. spur with 

to th0 ap1'01 of 	Jo 	
Cjr0 	

t0 roco1130 t;o 
Survc0/}0 	

Sorj 	
Ofl 20.4.89 as 	

incic 

2 O) () of 
I.P.S(IOt 

t bYotIO) Re1atiQ])51c55 
	 as 

. Tho 	
. Socrct 	

to the 	
of 1c1Ia,Jjl)jr 

of Home 	
fz Now DoihI1101 This has a refcrc0 

to 	iotjur flo 
llO13/1o/r9 IF,I 

datjrj 26.29Q 	

: 	• 	 -• 4, 1h0 	

Union i1c Service 	

11° °'j 	1 a 

1GI1 'JQLIlI ilOQli 	
0 

	

'S 	 - 

Secret y, 
fOj]ra

"Ublic Seric0 miI3c;j01 Sliilong. . The D:Lroor 
nor 	

octor  
Prs j  - 	 of Po1ic0, 	 • 

& ii.R(j) Dcparjnoir 

r ordor Otc., 

' 	
0 

Joint Soeret ar y to th0 	of 

	

• 	II0J]0(Poijc) Dopajint 
	0 
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(SANGHLOKSEVA AYOG) 	
S. DHQLPUR HOUSE, SHAll FIAN AD - AN 

it 
- 	

-flOO1 

	

N 	1fO6117  

eSeortarlyf tGtheOovt, c -   Kth 	 . .. -• .ttry, f o 	Aairi, 	
4/ 

S 	 4 	

.5 	 •. 	

.•: 

(A'tentio 4; 	$hzt P,&. Join, Uid,' 8eoz"etaz'y) 
i Selection Coa Sttrvjce Of!i,c a.tee fleeting oi' 	eo se1tjo o 2tte Police .. 

S 	

ot 4e1ialay for pro.wot.to ,. to • 	Cadre duriag 1990 91, 	. 	 . 	
'I 

I. &m treoted to refer to 00vt3 of J'1eghalay lotiti.oetjoROAM  76/777248'ateã t1i April, 1990 (copy endor8e( to you) r.xding 1eCogriij,')fl of 	gh 	2:o1i, 	
1N . 

 'NMOL4'Lt, 	z'yj,,w Zo' tp purpo 	ØX 	citi to the xcLi P01ice Servioe and to enquire e 	iether Cad.re Strth atween Aeaa eghloy 
hkø been bifurcated and a2.jo w12eth'. a c1ectio Coiuttttee;,,tjng 

ay be coven z  in  • 	z'eapot 	$.eIialay 	. 	 S 	 ,. 

•' 	

5 	 '. 	 . 

• 	 S 	

S 	
•: 	 Tour'a  

I 	
4 

d. .5 	

5 •. 	 S 	

S 	 Undez Soretar'y I 	 l 	
Upton PubUo 5ervjoe Ccimjj, 

81056, 

	

New elh.t,. thq4 	Au99 
Copy torwardj to "1e Be rotary tOiGovorrent of 	5 )loghalaya, Shi1l0, 	X cage t . e formu ii for corLt 4,t4jo of lleglmia3ra 11ng of the Joint nd.i 	Pplj .So'vjc Cadre ctre!oomplete, aaelf.contajfled opoa5l.' oónvenj 

	a neeting / 5 of the SOlectiOxl Committee, aX ziwith regWjt do'ciienta S 	
tLpt date.'C 	ay be *ado to tl CQflUf.aEjQ4. 	 S 

• 	S 	 . 	
. 	.• S 	 S 	 S 	

'• 	
(IP. 	li) 

S 	 S 	

thc1oz' Seoretur'y 	
.: 

• 	' 	

t04 PubLto $ervjoa Cojj 	.••; • 	:' 	 , 	
S 	1No.316  

fo 

S 	 S 	
•.' , L: 	S r  

	

- 	
- 

S 	 p 

55 	 5' 	 S 
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G0'JI!RN14*t2 U' A3SAM 	t 
HOME 	DJ'J1tL1€NI 

N0.HMP.51/88/30 	 Dated Dip.ir, t,b.e 24th Octobor, 1990 

.' romz 	Shri Q.C.Qiitia, 

• 	: 	
Udr Secretary to the Govt.of Aoam. 	 . 

	

• 	. 	
To 	The Seorotary to the Civt.f Meghaá, 	 • 

• 1me(Ib1ice) Departmet,S°1• 

	

• 	
3ub: 	Se].eatiofl bninittee meeting for selecbio of SPS officers 

for pronKtiOrl to IPS. 

4 	
'Raft 	Your letter N0.kD?L.160/89/56 dt.23.8.90 

- 	 . 	 • 	 • 	 • 

II 	 Sir, 
.4 

I an directed to refer to yourlotter quoted above, áad to 

8Y th.itt the aoC of Sri 1.1cr, ips(SPS) retd, which 	osed with 

,•1 	t. 

1 	 effeb from 1 .4.90 may be utilieod by W3gh1sYa Wing. 

your  

S3/- O.C.thLttilL 
Jrider Se cret vxy to the Govt .of Aa.  

Home (A) Department 	
0; 

• 	 .: 	 : 	- 	• 	•- 	
, 	. 	 • 	 •. 	• 	

• 0 	• 	• 	 . 	. 	• 

• 	•' 	.. ...• . 	 • 	 .9.. 

t I 	 •" 	 • 	 • 	 • 	• 	 • 	
•- 	 •. 	 . 	 I 

I 	 I 	 I 

.4 	

I 

• 	 • 	 • 

	

ii 
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PTICIJLAS OF STATE POL:IrE SERVICE OFFICERS E;.IGLBLE FOR INCLUSICI IN TE SELECT LIST 

FOR PROMOTION TO INDIAN POLICE SERVICE FCR 	1990  

Si .No. 	Name of the officers 
-------------------- ---------------------------- 

Date of bitth X 	Whether hei.d sustan- Date of 	X Date .O 	:..X. 

x I. tiv appointnent in continuous I continuos 	I 
A . . •1. State Police Service .X:.officiatior_ officiatior.X 

as on 1.4.29 as DSPior itsl in 	IPS 	•. 	I 

. x I 	.. . eqva]ent I Cadre post I • 	
... 

V . 
I T DOSE . 	.. 	I 

---------'--• 
1 2 

-- - - 

. 3 I 
- 
4 

- 	---i.. 

- 
: 	5 

---------------------- 
6. 	 7 

,1 -- ------ . ----------- 

 . 	Shri M.S.Sym 	(S) . 1.5.1947 	,. £.P.$. &enibr Scale 3.1.76 : 	Nil  

 Shri G..min 	(5TH) 1.3.1945 . -do- -. 	22.1275 . 

 Shri T.:har- 	(STH) . 1.7.1954 . -dO- 17.2.78 N11.- 

• 	4, ShrI L.B.Sangma 	(Si) :. 22.2.1954 . -do- . 1.2.78 Nil.•: 

'S .  . . 

• 
[ 

• r- ------ 
- 	 . • 

: 

• - 	. 	. . 	- . 	 - • 	. 	- 	- 	. . 	 I.: 	-. - 	- 	- 

. 	•.. 	. •. 
. 

- . 	-.. : ::. 
.• 

. 

•. 
. 	
.. 	. 	. 

- 	-.. 	-- .: 	. -. . 	.. . 	.. •. ..• . 	.. 
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1, 

No. 1_1013/12/91_IPS—I 
Government of Idia/B'narat 

skr 
Ministry of Home AffairS/th Mantralayd • .. .• 

New uelhi, the 	)i 

£QT IF 	IO 
— — — .--- 

In exercise.0f the powei 
conferred by sub_rule( 1) 

of rule 9 of the Indian p
o lice Service (ecrUitment) 

Rules, 1954, read with sub_re9Uldt]0fl (1) of regUlatj
0 fl 

	

9 of the Indian police Service 	
p(Antmeflt by 

promotion) RegulationS, 1955, the president 
15 pleased 

Police 
to appoint the follO1fl9 members of MeghlaYa  
Service to the Indian Police Service on probcti0fl and 
to allocate them to the joint cadre 

o f s5am9 bye 

under sub_rUle (1) of rule 5 of the Indian police Service 

(Cadre)U1e5, 	
The appointments will take effect 

R 	1954.  
from the date of j 55 e of this NotifiCdt10 

• 	- - * -- — — ----.- 

uci 

 1.5.1947  
Shri M.S.Syiem  

2. 	
Shri S.G. Momfl 	

1.3.1945 

_. _. _. 	- _. _. _. _. _. •_. _. _. :5._I_s 

_• • 

S 	

I 

( BJA SL4GH ) 

OFFICCR 

 
ON SPEGJ.1L L)Jt? (pOLICe) 

I-

qt 

— L 

4 



H 
No. I-14013/12/91—IPS—I 	 Dated: 	- 

A copy each is forwarded to :- 

 The Chief 6ecretry to the Govt. of Meghal3ya, 
Shillong w.r.t. their letter No. 	HPL.160/89/129 
and 137 dated 26.8.91 and 1.10.91 (with t.vo 	spare 
copies for onward transmission to the officer 

V  concerned.) 	 V  

 The Accountant General, Meghalaya, Shillong. 

• 	3. The Secretary, UPSC, New Uelhi 	V 	

V 

4. The DG & IGP, ivleghalaya, Shi11on. 

1 
• 	 V 	

( 	
SUA S1.'h3H ) 

V 	 V 

OFFICER ON sptCLi.. uufy (POLICE 
) 

ISectio Q 

Vt 
V 	 V 

• 	 V 	 V 
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'I- 

81r, 

Sub 

To 

(,qN*u'R 
	(/S5f 

..;16, l 7/9 2-Ipi 	• GOVCr:11I  
Min 	 of tflcia/3herat istr 	 arkr y of 	

;iffflirs/Grjh.;.t 
•#. 

The Chjf 	
t) the verflhien t,rf  

(1k), bcp ut., 	 • 	

• 	: 

	

1. 	\ 

.•,rjy) u s, •U38_Proposaj for dotermj.,1 	.•E 	
:tp 	 • 

QE ficer 

I m  let t: ter   No.   t-i\   694/8i/r  	
3r1  	,   p292   Dfl   the 

Subject cit  	

•j•1'  	f   S/She 
N.c.   Penging •nd   

SOVOP  	:h.  	s   
;:'•r   15("it  	of  	•-•   • 

•  	Seniorjty)pul  	
1989  	:)fl   the  	y  	Yr!YIaf.ion   furhjshed, 

by   th   State   Government,  	:!   1   b-   s  	ir  	GrQdatjo 
list Of   I? °fficrs of  	

C::j. 	 ., 
S Name of th 	Dt0 	

f 	
o,•-- 'T-t,. 	• 

NO.officer (in 	
! 1 1 	

tog rs 	
of 

the drer of 	in 	
t•. 	

:f :r tg in allot 
their Place- 	nt 	• I'S 	vice 	trms 	'nent, 

14 
A. 

thent in th. 	th,- 

 
Selpct list) 	L'.:- 	

i 	?(3)(jj) 	
I •-. 

	

rn 	f the 

l:tjOflS 

Zy.. • 	egu 	
10 

r.enj 	 • 

	

j) 	 • 	

• 	 •1 

	

C-:, 	 • 

- •- - - - 	 - - - 	 .. - 	- - * - - - - 	 - - - - - - - - 

2 	
.3 	

•: 	
6 S/Shrj 

.N.C. Pcnginj

22 	
::r 7 years 1993 • 

•P• Deoj 	
i52_7 	

16 	5 	1985 

•sGoha• 	
15-J27 	

16 :'.rs 5 Ynrs 1985 
.A.K. Nth 	1-2_7 	

2-:-- 	14 Yc2r5 4 Y°ar 	186 

,NM• Dutt,, 	1*276 	
13_ 	

y." rs 5 C-c-ers 1986 
,P.D Gosw.rni 	1-27 	

.1-31 	15 	
5 Ycers 1996 

Rah 	21 	
27 	

rs • 1986 

H.L. Deb 	
•tt;-3_2 	25 -  Vrs 	

1986 

I 



- 

01 

-2 
 

2. The yerr of allot:nent of 5/3hri S1. RThman 'rvi H.L. Db 
promotec 125 Officers hivo 	.n rtrict 	'to 1986 in terms 

• 	 of proviso to rule 3(3)(c) 	ws 	(o2ulti'Jn of's(.Iniority) 
Rules, 	1988 	Is Shri P.D. 	Gosirii IpS(S?5:86) ;ho ws seniro 
to these of Cicrs 	in 	1h - 	 t 	i.it 	-n 	w.'s lso appointed 
to 	Y 

 iu 1ndi;ri £'olice 	:rvc 	rrir to thce ofijc-r 	h - s bcen 
.assgn'd 1936 ns tho ye r 	f 	-dlotm'nt in the. Indian Police 
Service.  

3 	The above eiht officers -int-.d to IPS by promotion will 
be placed bel 	•: the JirtcL iYL'UjLS of tht yenr of tl1otment 
in terms of. Rule 4 of the IPS 	(Regultiori of seniority)RuleS, 
1988. Inter-sc-seniority 	them will be in order to which their 

nnics 	are 	rrngcI 	in pracjr::'h1 I 	Th(- n.rnc of Shri N.C. 

pirjg&ng 	shah 	however, 	'r belc';i 	th 	:i.'.mc of. 	Shin 	P.C. 	Ycin 

I2(SPS:93), 

JA111 
unLuR sEcRE:;i: ro 'ns ;ov'r. OF iNDIA 

NO.I15016/17/)2-IPS' 	 5-10-92 

Copy forwnrd:d 	•t It oiivL.i  

1. The Chief Socr:. ry t:- th: 
 

Deoartmeflt, )ipur(with 1 srar.. c.iO). The cDncrfld 

officers may please h i 	:ih 	c'riilY. • • 	. 

2, The Accountant Grt-.r.1, 	•:.:r. 

The Chief Secret-ry t:• tb.. 	::oc.la7a,- shihlong. 

The Accountant Gonral, 	 Thi1l 'n. 

I. 

J V -  •' . . Wt.. . 
A. C-.Y'.)F I-)I 

11 

. . . u 



	

0 	

I 

j9 

No.I,15016/3h/9 2 J 

Govrfl1flC1t of. 
 1nc i/13hi'at Sarkci' e  

Ministry 0f iome Affai.i's/Gr' MantralaYa 

New Deihi,the 

To ZiTUnder Secy. to the 
Government of Meghlaya 
Home(poiice)Deptt., 

llong. 

IPS(Re) tiort o Siior.ty) 
t1 Aon of ' 

of 

i i djrzcV.,d to ref'r to 	 r 

9O/P /i3 dtd 2nd June • 	cn th 	jct ctL 
• 	ay that th 	morty 	S/e M.$ 

3O P Qicrjr sh3i be as 	llwth the 	 J•t 

Ofirf M1ay a C ad.  

2. 	ta detal 1 3,  of sGrvi 	ept f th S3 	Fo3;' 	c3Z3 

to the IndIan Po1iv Srvi.c by prornct:o .re. asfl1ow 

I of the 	ef; 	Daeo5 Cp1' 
• 	No. Gfficer(th 	which ho1 	.ppoint- y.rs oIgh 

th order 	ding rank iint to Servlc.a 	in 
o' their 	not below 	I;?.So 	ndecl 	nt.cr 

placement 	that of 	 ic th 	of ru 

in the Se1 	Dy.5.P1.Or 	 rank not  

ect List). 	equivalent 	 below that of th\- 
of Dy o 5cP 	IP$ 0 ' 

0 

or vquiv1.- ltion5 	' 
• 	 ent 	 of seno-  

Ru11'3O) 

/Shri 	
S 

1, M$0 Syienl 	3.L.7 	:; 	•'-, 

• 	2 	 Morr5n 	22.127 	2)•e292 	:t'3 yr. 	 0 	 1937 

	

4 	0 • 	 • 	 • 	
0 

MJ / 	. 3,, 	The above mentined IPS Officers appointed to IPS by promotier 

t° / • 	
are piacd below the junior-m0t Direct ecruit of 1967 year of all 

/ 	S 	nct th terms of Rule 4 of. the IPS(RegulatiOfl of $eni.rity) ftulcsi? 

• Ier-e ser..oritY among thm w.l1 he in order in which iir nam- 

are arr,angd in paragraph 2 above 



II 	 H 

• 	 : 'oura 	uiy 

• P.,-1iILAI 
GQV.. OF  

NI,i5O1/$7/92IPmI dated 

CpytO . 

.Tbe Chief S,ecretaY to th 	ovt 	of Meha16ya, 
Si11ong ( 

with 	pare 

20 • The AccoUntrt GW1,'A81i Megha1 	,. 5hi11ong 

The Cb.ief 	iccrt&y,QoVt8 of Assm, 	s ur 

; 

( P. 	aAi ) 

UNDER S 	 O 	INDIA 

djstbUfl I
A 

. 	 .• 	.•s 	.• 
-. 	 .- 	 • 	

4. 	 .. 

- - -----_ .- - 

Copy each to  
• 

. 	Dea1thg$trotLrk/A 	8t P •)  IP$*•• Se2tiô.' ,  

• 	 • 	

. 
. 	10 sprcoP3r 

.:, 	• 	 . 	 •. 	. 	 •,. 

.3 	.... •. ... 

• 	 ..: 	•• 	3 	 .. 	
..: 

/ 	
I 	- 

• 	 -- 



ASSAM & MEGHALAYA 

Authorised Cadre Strength of the Indian Police Service (As on 1-1-1995) 

Snlor Posts 	 No. of officers in position as on 

1.1-95 

UndOr 	Under 	Total 	Depu- 	leave Reserve, 	Direct 	Promo. 	Total • 	 Direct 	Promótees 	Total 
the 	t the 	 tation 	Junior keserve, 	Recruit. 	tion 	autho. 	 Recruits 
State 	Central 	 Reserve Training Reserve 	ment 	quota 	rised 
Govt. 	Govt. 	 quota 	 strength 	No. in 	No. In-. 

Junior 	Senior 
Scale 	Scale & 

.above. 

74 	30 	104 	18 	- 22 	 110 	34 	144 	.8 	82 	33 	 123 

'St.. 'Name of the 	 Year 	Data of 	Date of Present post 	 Data of 	Pøy/ 	Police 	Remarks 
No, -Officer/source of 	of 	birth 	appoint ,  held 	 appoint- 	Special 	'Medals, 

recruitment , educe- 	allot. 	 ment 	 ment to 	pay 	If any 
tional qualifications 	ment 	 to IPS 	 the pro. 
and Home State, 	

sent post 

(1), 	(2) 	 (3) 	(4) 	(5) 	 (6) 	 (7) 	(8) 	(9) 	(10) 

1S/Shrl 	
flu, 

1. 'K.P:S.Gill 	 1957 	29-12.34 4-2-59 	DGPPunjab 	 9-4.84 	. PM 	. 	Ondep.to • 	 (RR) M.A. 	
- 	Chandigarh 	 PPM 	 f 

H.S.Chittranjan 
(RR) M.A. 

D;N;S.Srlvestev 
IRRI 8.A, LLM. 

Utter Pede,h 

(RR) MA. 

-:, M.M.Saga( 
'lRR)M.A. 

'6. I.-TLdngkumer 
•(Rfl):9,A (Hone) 

-Nsgaland 

7. K:Hrishlkaean 
(EC/SSCp M.Sc. 

.t8,b.K:Das 
'IRA) M.A 

19, EiNRsmmohen 
(AR) MSc. 

1961 6-1-37 13.1 161 DGP, Assam 

1984 26-8-39 30-7-84 	:PG& IG of Police 
- 	Megheiaya 

'1964 1-141 8-764 	1 DGCG &CDHG, 
• .. 	sssam 

1964 - 	.24-10-40 19-7-84 	Addl. DC (V&AC), 
Assam 

1964 6'6-41 18-7-64 	Dir, Clvii 'Defence 
- 	& CGHG,Meghai,ya, 

'Shillong 

1964 18.1.41 3-7-68 	Dir, (S&V) 011CC 
• - Nazlra 

1965 1241 6-765 	- 

1986 	20-11.40 26-785  

- lExtension 
in Service) 

1-4194 	- 	- 1PM- - 
PPM 

1'9'93 	77001' 	1PM •- - - •- 
'PPM. 

1-4-94 	 PM •" - 

26-994 - 	. 	 PM - 

9-793 	7400/. 	'PM '  
-. -rankof 

ADGP. 
-Ex-cedre 

11-9.91 	- 	'. 	 • 'Ondep.to 
601 

• 	 - 	 ' 
On etudy 
leave w.e.f, 

- •20-8-79& 
applied for 

- Voluntarry 
retirement 

- 	 PM Ondep.to 
PPM 601 

-. 	 19  
ts  çb 



ASSAM &'MEGHALAYA 

(1) 	 (2) 	 (3) 	. 	(4) 	IS) 	 (6) 	 (7) 	(8) 	19) 	(10) 

S/ShI 	
As. 

P.K.Misra 	 1965 	27-6-41 	14-7-65 	 • 	PM 	On dep. 10 

(AR) B.c(H), BE. 	 •,., 	
GO) w,e.t. 

14-11.79 
Oip.in 6.ev. Admn. 	

.  

(Birminham) 

P.C.Sharma 	 1966 	28.6.42 	10-8-66 	 - 	
Ondep.to 

	

(RR) M.A. 
	GO) 

P.V.Sirnant 	 1987 	26.12-45 16.7-81 IGP (Border). 	 5-12-94 	- 	fM 

(AR) BCom. 	 ' 	Asiam 	 PPM 

L.OaviL 	 1967 	19.3-44 	20-7-67 IGP (Operation), 	5-12-94 	- 	PM 

	

(AR) IJI.A. 	 Assam 

G,N,Das 	 1967 	18-4-38 	16-1-67 IGP (050). 	' 	1-7-92 	- 

	

(AR) M.A. 	 Assem 

K.Lalchunge 	 1968 	1.1-41 	3.7-68 	Advisor (S&V) 	 1-7-92 	 :PMG 

(AR) B.Sc.Hons. 	 ASEB Mum. 	• 

	

18. H.K,Deke 	 •1968 	8-1-46 	4-7-68 	)GP (SB) Mum 	11.12-90 • 	PM 
j .  

	

(AR) kA. 	 ' 	
PPM 

S,R.Mehre 	 1970 	4-3-48 	5-7-70 	IGP. BI(E0), 	' 6-7-93 	 - 

	

(AR) kiA. 	 Mum 

D.N.J3utt 	, 	 1911 	2-12-46 	10-7-71 1GP(TAP), 	 5-12-94 	 PM 

	

(AR) M.A. 	 Mum 

G.M SrIvasteva 	 1972 	15-7-49 	16-7-12 Div. (S&V) 	 1-12-93 	 'PM 	On dep. to 

	

(AR) M.A. 	 . 	 , 	Oil India 'Ltd., 	 PMG 	GOl 

	

.. 	 Deredun. 

L.Saulo '. 	' 	1972 	1-3.47 	17-7-72 IGP HORS (CID). 	, 	5-11.93 	8300/. 	1PM 

. 	 ' 	 (AR)M.A. 	, 	 ,egheIaya, 

'I 	 Mizoram 	 ' 	 Shillong 

RitMathur 	 1973 	30-4-49 	23-7-13 IGP (CID), 	 ti-3.94 	• 	PM 

: 	 (AR) B.Sc. 	 Assem 

Sharada Presed 	 1973 	12-9-50 	15-9-73 	 . 	. 	. 	. 	' Ondep.to 

	

(FIFIJ M.Sc. 	 . 	GO) 

B,K.bey 	 1973 	17.3-51 	12-7-73 :IGP(OSD), 	 61 1.93 	63001 

(AR 6.A.(H) 	 ' 	 Meghaieya, 

	

Meha I aya 	 Shillong 

24 S.K.Oeb 	 1973 	1.5.39 	7-11.78 IGP(Admn), 	' 	4-9-93 	- 	PM 

• 	(SI1S) B.A,(Hons) 	 ' 	 Assarn 

25. Raijit Biswas 	 1973 	21-1 1-37 7-1 1-78 Dir. Fire Service, 	23-1-91 	- 	- 

	

(S1S) S.A. 	 Assem 

	

26, B,cLkalita 	 1973 	6.6-40 	7-11.78 DIG (SB). 	 11.12.90 	 PM 

(S)fS) M.A. 	 Assam 	 PPM 

M.frhengal 	 1973 	1-3-38 	17.11-79 DIG (V&EO). 	 12-9-94 	- 	' 	PM 

(SIrS) O.Sc. 	
-Assam 

SSLk8 Berue 	 1914 	3-12-51 	20-7-74 DIG )Adrnn.I, 	 12-9-94 	- 

	

IRA) B.A. 	, 	 Assim 

Si'.Rem 	 1974 	15.3-49 	10-11.74 	 • - 	 • 	Ondep.to 
GO) (1) MSc. 	 '  

' 	 - 



• 	

0 

ASSAM & MEGHALAYA 	 'V 

(1) 	 (2) 	 (3) 	(4) 	(5) 	 (6) 	 (7) 	(8) 	(9) 	(10) 

.- 

S/Shr) . 
R. 

 K.C.Reddy 1974 6.19-48 21-7-74 	- - - 	 1PM Ondep.to 

IRA) M.Sc. - 
GO) 

 8.P.Rao 1974 10-6-49 14-7-74 	- - - Ondep.to 

IRA) M.Sc. GO) 

 R.N,Saik(a 1974 1.4-38 3-4-80 	DIG (B). Assam 2-3-91 - 

(SPS) M.A. 

 M.Mohan Ra) 1975 17-9-48 21-7-75 	- - Ondep. to 
(AR) 9.Sc, GO) 

 W.R,Marbaniang 1975 29-8-51 30-7-75 	DIG (Trg./AP), 1-6-94 5700/- 	PMG tx-cadre 

(AR) B.A. Megha(aya, ShillOng 1PM 

Megha(ava 

 J.R.Saflgram 1975 6.10-50 10-1 1-75 - - 	 PMG On dep. to 
(AR) M.Sc. GO) 

 A.K.Sahu 1875 23-4-53 16-7-75 	DIG (TAP/tB), 19-7-94 - 	 - 

(AR) M.A. Assem 

 K.Krlshan 1976 19-1-55 14-11-76 	- - Ondep.tO 
(AR) B.Sc.(Hona) GO) 

 Slbabrate Kakat) 1976 1-2-55 14-1 1-76 	- - - 	 - Ondep. to 
(AR) M.Sc. GO) 

39, Subosh Goswern( 1977 5-12-54 11-11-77 	DIG (AP), 12-7-94 - 	 - - 

(AR) M.Sc, Assam 

40. AnU Predhnn 1977 3-7-51 12-7-77 	DIGP (SB), 15-6-92 5400/- 	- tx-Cadre 
(AR) M,Sc. Magha(aya 
Meghaleya ShiI(ong 

0 

 Prom S(ngh 1977 1-4-55 2-12-78 	DIGP (CID) 17-8-92 52501- 	- tx-Cadre 
(AR) B.A. Moghelaya, 
Himachal Pradeeh ShiI(ong 

 J.Choudhury 1978 5-5-65 18-11-78 	- 	
0 - . Ondep.to 

(RA) M. A. GO) 

 N.flarnachandran 1978 4-10-52 18-11-78 - - - 	 PMG Ondep.t'g 
(AR) B,Sc; GO) 

 6.Kezo 1978 20-9-54 14-1 1-78 DIGP (WA), 2-6-94 5250/. 	- tx-Cadre 
(AR) M.A. Maghalays, 

Shillong 

 A.K.MaUIck 1979 11-9-57 13-11-79 	- . . 	 . On dep. to 
(AR) M.Sc, GO) 

45. D.K,Pathak 1979 1-3-66 13-1 1-79 	DIG (ER), 29-4-93 - 	 - 

(AR) M.A. Assam 

47, P,J.P,Hansman 193 8-12-54 13-7-79 	DIGP (ER), 3-4-93 5250/- 	- 

(AR) 8,Sc. Meghe(aye, 
Megh&eya Shillong. 

46, A.K.Mathur 1980 29-4-54 15-9-80 	- - - On dep.to  
(All) 8-Sc. 0 GO) 

49, Rojandra Kumar 1980 3-12-55 15-9-80 	DIG (SRI, 14-5-93 - 	 - - 

(AR) B.A. I.L.B. • Assem 0 

21 0 
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S!Shri 

 

Ondep.to 

R.-C.Tayal 1980 3-12-55 	15.9-80 GO) 

(AR) M.Sc - 

1980 13-39 	5.10-83 	DIG (CID). 
-  21-4 93 	 PM 

Kalyan DoshmUkhva Assam  
(SPS) B.Sc. 

980 28-9-39 	21-9-83 	DIG (A) Assam 214-93 	- 	PM  
PPM  Tara Pada 

Chakravartv 
-(SPS) M.A. 	 - 

1980 1-1-40 	25-9-84 	DIGP ICWR), 3-5-93  
Ashlrn Kumar ROy Assem - 
(SI'S) 5.A.(HoflS) 

1980 1-7-37 	24-8-84 	D1GP (R&W) 18-93 	5200!- 	- 
B.A.Khongme . 	 Megh., Shillong  

- ISPS) S.A. 
Meghalava - 

1980 1-1-46 	25-9-84 	IG (CID), 22-6-94 
- .P.Kar Assam  

(SI'S) B.A. 

1981 25-8-56 	11-1-82 	SR East Khasi 31.5-94 	4200!- 

Rajiv Mehta Hills, Shillong 400!- 

(AR) M.A. 
New Delhi - 	 - 

1981 1-1-53 	11-1-82 	DIG (Security), 22-6-94  
Gunotam Bhuyan Assom 
-(AR) M.Sc. 

Ondep. to  

Ravi Solanki 1981 29-7-56 	2-12-81 . 	
. 

- GO) -  
(RA) M.A. 

1981 1.1-39 	7-10-85 	DIG (WA), 6-7-94 	- 	- 
Bhahadhar Dutta Assam 
4SPS) O.A. 

S.M.A.8.Khad8kOr 19I 1.1.44 	/-11-85 	DIU (M-It. 20-6-94 	- 	PM 

Assdiui 
(SPSP 8.A. 

1982 1-12-55 	3.1-83 	Principal APTC 1.1.92 	- 	- 
Khaqen Sarniah OergaOn, Assem 
(AR) M.A. 

On dep. to. 

Ditip Kr.Oora 1982 1-9-55 	3-1-83 	- 	- - 	
- 

. GO)  

(AR) M.A. - 

Watisangba Ao 1982 19-6-50 	3-1-83 	AIG (Trg.) 30.6-94 

IRA) M.Sc. 
Assam 

1982 1-3-45 	23-7-86 	AIGP (Admn.) 26-7-91 	- 	PM. 
M.N.Kakati 

Assam 
(SPS) B.A. 

- - 	-• Ondep.tO  

B.B.Misra 1983 10-3.55 	29.8-83 	- -  GO) 

- (RA) M.A. 

Ra;endra Kr.Sh8rmá 1983 25-8-55 	29-8-83 	SR, West Garo 9-4-93 	3251- 	- 

	

4061- 	- Hills. Ture 
(AR) M.Sc. 
New Delhi 

1983 1-8-52 	15.12-83 SAP Pendu. 5-9-93 	-- 	 - 
07. 	Jatin Mipun Assam - 

IRA) 

AR. 	X.N.Sarma Baruch 1983 1.3-36 	29-12-88 SP curn FSA. 1-9.94 	- 	PM 

ISPS) M.Com . 
Assarn 

1983 1-3.37 	78-89 	Comdt.3rd APTF Bn.. 	17-9-92 	- 	PM 

(9. 	S.N.Mazuilder 
Assam  

Barijab 
(SPSI M.A.  

22 	- 
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(1) 	 (2) 	 (3) 	(4) 	(5) 	 (6) 	 (7) 	(8) 	(9) 	(10) - 

SIShri 	 . 	 As. 

A.K.Dos 	 1983 	13-44 	6-12.89 Corndt. PTC Dergoon. 	.7-91 - 	 - 	- 

	

(SPS) B.A. 	 Assam 

K.X.Nat.h 	 1983 	Ii 1-43 	6-12-89 SP (Border). 	 21-7.94 	 - 	- 
• 	 (SPS) 6.A.(Hons.) 	 Assarn 

13.KBorpujari 	 1983 	1-3-44 	6-12-89 Corndi. 1st AP Bri, 	.6.1 1-91 	 - 

	

(SPS) B.A. 	 Assarn 

P.C.Yoin 	 1983 	1-3-41 	7-12-89 Comdt. 2nd APTB 8n. 	21-1-93 	 - 
• 	 (SP) B.Com , 	 Assnm 	 - 

NC.Panging 	 1983 	1-4-39 	3.11.90 Corndt. 4th AP Bn. 	5-5.fl3 . 	. 

	

(SPS) B.A. 	 Assam' 

S.KJain 	 1984 	5-10-56 	19-12-84 - 	 - 	
On dep. to (RH) M.Sc, M.Phil, 

	 GO! 

•Mukesh Sahay 	 1984 	1-5-58 	17-12-84 S P CB), Delhi 	 19.7-94 	- 	- 	On dep. to 

	

(AA)M.Sc. 	 - 	 - - 	- 	
. 	 GO) 

77, Arvind Kurnar 	 1984 	30-9-59 	4-1-85 	- 	 - 	 - 	-  
(H 	 Ondep. to 	- 

	

A) M.Sc. 	- 	 . 	 - 	 - - 
	 GO) 

Umesh Kumar 	 1984 	4-12-56 	4-1-65 	SP (SO) Assam 	6-7-94 	- 	- 	- 
(RH) B.Sc. 

Pradip Kuniar 	 1984 	12-6.57 	4-1-05 	SP Ungon. 	 162-94  
• 	(AR) M.Sc. 	 . 	 Assarn 

Prit Pa) Singh 	 1984 	29-855 	4-1.85 	- 	 - 	 - 	
- 

	

(RH) M.Sc. 	 . 	 On dep.to
- 	 GO) 

• 	 81. Y.C.Modi 	 1984 	8-5-61 12-7-85 	 - 

	

 
(HA) B.Com 	 - 	 On dop.to  ,, U.B, 	

GO) 
R.M,Singh 	 1984 	10-6-59 	10.1.85 SP Sonitpu, 	 29-6-94 	- 	- 

	

(AR) M.Sc. 	 - 

P.SPurohit 	 . 	1985 	28.7-58 	6-1.86 	SP Janna HiI) 	• 4-10-93 	3700/-  • 	
' 	 (HA) M.Tech. 	

Jowai, Megha)aya 	 400/- 

	

Rajasthan 	 - 	• 	. 	 - 

R.Awasths 	 1985 	10-9-58 	23-12-85 SP Go)aghat 	 24-6-94 	- 	- 	-. (HA) M.A. 
S  

Ajil Prd. Ratit • 	 1985 	10-10.58 6-1-86 	Coindt. 12th A)' Dii, 	1.7-94  (AR) MSc. 

86, Kuiladhar Saikia 	 1985 	1-9-59 	8-1-86 - SP ACO, Assam 	 - 
(RR) M.A. 

Pitambor Deturj 	 985 	1-4-42 	13-11-90 A)G (A) Assam 	 9-8-91 	- 	- )SPS) BA (Hone,) 

8.N.Gohain 	 1985 	1-2-37 	13-11.90 Conindt. 1st 	 17-7.91 	- 	- • 	 (SPS) I.A. 	 - ASAP Bn. 

PalInv Bhat$ac)ra,joa 	1986 	17-1-59 ' 8-9-80 	S P Kuurlrngan) 	 17- (1-92  

	

(HA) M.Sc. 	 - 

S.B.Suuugh 	 1986 	24-4-58 	25-8-86 - 	 - 	 - 	
- 

	

(RH) M.B.8.S 	 On dep.to
GO) 

23 



ASSAM & MEGHALAYA 

(1) 	
(2) (3) (4) (5) 	 (6) (7) (8) 	(9) 

As.  

S/Sin)  

91 	Arril Kr,Jha 1986 1.5-60 25.8-86 	Comdt. 11th AP 80. 27-4-94 

IRR) M.Sc. 

Jyotirmoy 1986 1.3-62 15-12-86 Comdt, 1st APTF Bn. 18-12-93 - 

Chakravarty 
(AR) M.Sc, 

Ram Prakash Agarwal 1986 15-4-60 25-8-86 

(AR) 8.E.(Mech). 

RChandra Nathan 1986 13.12-61 15-12-86 - 

(AR) B.A. 

A.K.Nath 1986 1-6.45 13-12-90 S P SB Assam 26-7-91 - 

(SI'S) BA, U.S. 

N.M.Dutta 1986 5-1-49 11-3-90 	Dy. Director, 1-7-94 - 

(SI'S) M.Sc. Fire Services, 
Assam 

P,D.Goswami 1986 1-9-51 11-3-91 	S.P B(CEO), 15-3-91 - 

(SPS) B.A. Assam 

Dr. )-l.L.Dcb 1986 13-1-42 16-3-92 	SPV & ACO 19-5-93 - 	 PM 

• 	 )SPS) 	- Assam 

Ravi Kant Singh 1987 18-1-63 15-12-87 	S.P Tinsukia 3-12-93 - 

(AR) MSc. Assam 

A.K.Siiiha 1987 16-1-62 1-7-87 	SP Morigaon 11-12-93 - 

Kashyap 
(AR) M.A 

B.Iyngdoh Buam 1987 5-1 1-59 24-8-81 	SP Inliltrotion 7-6-93 3000/- 

• 	 (AR) MA, M.Phtl. Megha(aya, 400/- 

• 	 Meghalaya Shullong 

M.S.Syiom 1987 1.5-47 21.2-92 	Asstt. IGP(A) 17-7-92 4000/- 	- 

)SPS) M.Sc. Meghalays, 400/- 

Megha)aya Shillong 

.103. S.G,Momin 1987 1-3-45 21-2-92 	Comndt. 2nd MLP 30-10-91 4000/- 

(SI'S) B.A. Bn., Georagre, 400/- 

Megha(aya West Garo Hills 

Bhaskar Jyoti 1988 24-163 26-12-88 SP, NC Hills 30-4-94 -• 

Mahanta 
(RA) M.A. 

Binoy Kumar Mishra 1988 26-2-63 26-12-88 ComdL 2uud AP Bn. 14-9-94 - 

(AR1 M.A. 

M.R.Vijay Kumer 1988 22-9-56 25-8-88 	SI', West Khasi HiVe, 6-4-93 3200/- 

(AR) M.A. Nongstoin, Meghaleya 400/- 

Andhra Pradesh 

TDkhar 1988 1-7-54 11-3-93 	SSP(SB) Meghalava, 6-10-93 3 7501- 	- 

(SI'S) BA Shullong 400/- 

Megheleya 

Mukesh Agrawal 	- - 1989 6-2-63 2 1-8-89 	SF. Kokrojhar 23-6-94 - 

(AR) MBA. 

A 

(10) 	 : 	II 

On dep. to 
G0I 

Ex-Cadre 



ASSAM & MEGHAYA 
t 

(1) 	 (2) (3) (4) (5) 	 (6) (7 (8) (9) 	(10) 

S/Shy) 
. 

Kumar Vinoy 1989 5-8-63 26-12.89 SP. Bongaigaon 28-6-94 

Singh Deo 
(AR) 

Y,K.Gautam 1990 30.9-61 27-12-90 - - - On dep. to 

(AR) MBHS. 
GOl 

Iungrinding 1990 6-1 1-60 27-12-90 Add). SP. (HOP. 19.9-94 • - 

(RA) 8.A.(Hons), Ghy. City 

11.8. 

G.P.Singh 1991 8-1 1-67 6-1-92 	SOPO Rengia 9-1 1-93 

(RR)M.Sc. 

L.R.Bishnoi 1991 6-3-63 6-1-92 	SOPO Udalguri 1-12-93 

(AR) M.V.Sc. 

K.P.Chnngkaket( 1-2-43 23-3-93 	Comdt. APTC, 10-9-93 • - 

(SPS) M.A. Assam 

Harmeet Singh 1992 30-12-68 11.1-93 	SDPO. Bokakhst - • . 

(AR) M.A. 

Smt.Idoshusha 1992 30-10-65 1-6-93 	AssIt. Co. 2nd Ml.?. 5-12-94 2275!- - 

Nongrang Georahre, SD'O 

(RR)B.A. (Hons.) Dadengiri 

Meghalava 

Prakash Kr. lohia 1992 5-5-63 20-12-93  

IRA) M.Tech 

Marl Prasad Raju 1993 1-1-63 20-12-93 - - - - 

(RR) M.Sc (Tech.) 

Mrs. Malini 1993 12-7-65 20-12-9.,  

Krishna murthy 
(AR) M.A. 

Dr. Ram Prased Meena 1993 20.12-93  

(RR) M.8.8.S 

U.C.Das - 1.4-41 25.1-94 	SP SVC. Assarn 5-4-91 - • 

(SPS) M.A. 

L.8.Sangma - 	. 22-2-52 9-3-94 	SP, East Garo Hills. 5-3-92 38751- - 

(SPS) B.A. - 	Williamnagar 400/- 
Meghalaya . 

8.R.Rona - 3-2-59 30-12-94 A(G (FS/Traffic). 21-6-93 3480/- 
ISPSI B.A. . 	Meghalaya, 4001- 

- Meghaloya . Shillong 	. 	'. . 

I. 
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Mr 
GOVERN€NT0PASSAW 	 I 
HO€ (A) DEPARTMENT 

ORDERS BY THE GOVERNOR 

NOTIFICATIQN 

Dated DispU.C,thc 29th May, 1996. 

NO, HMA. 250/94/129 	The following N-,tificatiOfl No. 1-14013/34/ .  

-IPL.i dated 9.5.96 issued by the Under Secretary 
to the Government of India, Ministry of Home Affairs, 

New Delhi is republished. 	 --3 - 3 

Consequent to inclusn ef his name in 

the Select, List of 1983 by the 1/review Selection 
Ccm.nitee which met on 15.12.95 in pursuance of 
Judgement dated 21.9.95 in OA No. 83/94 of Central. 
Administrative Tribunal, Guwahati Bench and in 
exercise of the powers conferred by sub-rule (1) 
of rule 9 of the Indian Police Service (Recruitment) 
Rules 1954, read with sub-regulation (i) fRegu-

lation 9 of the Indian Police Service (appointment 
by promotion) Regulations, 1955, the president is 
pleas?d to antedate the appointment of Shri H.L. 
Deb to the Indian police Service from 16.39- to 
14,1184' and to allocate him to the cadre of Assam 
Neghalaya under sub-rule (1) of rule 5 uf the Indian 
Police Service (Cadre) Rules, 1954. This supersedes 
this MinistryS Notification No. I.14013/22/91-IPS. 
dated 16.3.92." 

Sc1/- M.L. Miglani, 

tit ~7~7 

	 Under Secy. to the Govt.of India. 

Nemo.NO.HWi. 250/94/129-A, 

Deputy Secretary- to the Govt.of Assam, 
Home (A) Department. 

Dated Dispur, the 29th  May, 1996* 
copy to :- 

The Accountant General, Assam etc., Shillongi'Guwahati. 
The Director General of Police, Assam, iJlubari,Guwahati-7. 
The Under Secy.to the Govt.of India, Ministry of Home 

Affairs, New Delhi- 110 001. 
4, The fleqitrar, Central Administrative Tribunal, Guwahuti 

Bench, Guwahat-5. 
.. The Under Secretary, Union Public Service commission, 

Shahjahan Road, Dhalpur House, New Delhi- 110 011. 
The Secy. to the Govt.of -Meghalaya, Home (police) Deptt., 

Shillong. 
The Superintendent, AssamGovt. Press, Bamunimjdam, 

Guwhati- 21 for publication. 
Shri H.L. Deb, IPS, Superintendent of Police, Vigilance & 

Anti-Corruption, 1arghuli, Guwahati-4. 
Personal -file of Shri 	. . .-.. . . . . "- ................. 

4 .............S. 

By order etc., 

2-C3 1 1% 
Deputy Sec 	ryto the G'Eof Assaih, 

Home (A) Department. 

SITAKAK 

A~l , q~ 

,-. 



From 

AN 114 E x U R E— U 

hri M.. SyIe:r,  
Astt. 1nspcctor :.,enera]. of Io1ice, (t), 
Metia1aya, ht11ong. 

To 

zubjoct 

ference'. 

The 6pecial secretary 
t the Gvexnnont of ehalaya, 
Home (Police) Dupartm,t, hillong. 

(Throuyh the L)ir9ctor (;enorl & inspector 
General of Pol Ice ,Meghalaya, 511il1on) 

tepresentaUon in the matter of assiing 
the year of allotment in the I.P.S. 

Govezrment letter H:,  1iPL,l9(p'Pt/17, 
dated 14/9/1993. 

S I r, 

1 write to represent herawlth against the 

OrdOXS as regards assigrithq of the year of allotment In the 

I.P..i. in my case conveyed vide Gvernrent if Mejhalaya 

letter under reference. 

1. 	 1 was rcxuIted and appointed to the 

Meghalaya PelIco 1>ervico in the rank of Deputy 

upeintendent of Police in the year 1975 on 

the basis of the emergency recruitment, the 

first ever recruitment of the Government of 

Mejhalaya for xtrà Assistant Gmmtsioners and 

Deputy SuporInten'ents of Police wall b - foro 

the .ervice Bules of the Meghalaya Civil Service 

and Police -service vc?re framed. The Iijl?S were 

subse:ment1y framed in the year 1976. The re 

cru1tint vvas made thrcugh thti Meghalaya PbIIc 

service (miis8Ien as ir advertisement tb, 

MP'i8/2/73-74, dated 27.3.1974. The ezarn3natWi 

ctnducted for bsth the (tvil and Police service 

was the same. 

Put tdle the rocntni ton of the Meyhalaya 

(1v11 service as a feeder s?rvIco to the I.A.S.  

was cmp1etd ,nd notified on 2'7/i9e5, the 

rconitlon af the Moghalaya Police 	rvice 

(M.P.) was unnecessarily delayed. 

.. . . . . .. . 2/.. 
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The L)irecter ienprai 0 Police, Iqh.Iaya-hd 

:t9ken up thc caso for tho recognition of the 

te:jhalaya Folice ervie since 1906 vide his 

i(tterS ho, Li./.U/I/65, 'at. 6.2686 and No4 

i':'.JXXV1...917113, dt. 4.6.86. 

In the y r 1?87 the Jo"eniment of Mehalaya 
informed the Lilrector 3 nerl of Poiice,Meghalay 
vide letter No. HPL. 76/77/14 9  dt. 27,8.7 that 
the Joint Cadre Authoxityof the Assaxn 	Megha].aya 
Cadre in its meottnq held on 1.8.5.85 observed 
that since thq recognition of the Meghalaya Civil 
services is now at the final stga awaiting 
approval of the .overnment of India, it Is felt 
th a t the' e wo'.i 3 r riot be any di ff .Lcu 1 ty to recojsm 
the othur sexvices like Mghaiafa Forest Service. 
or Meghal.aya Poljcq 6ervice as a feeder strices 
to the respective All India Services, 

4. Ilut th4 Join..Cadre Authority recognised the 
Meqhalaya Police z3, erv.1cq as a feeder service to 
the Indian ?311.cL, 	only till 20.4,1989 1, 

and it was not until 5.4.1990 the service was 
rcojnised and notified as a feeder service to 
t 	by the Gove,ment of Meghalaya. 

50 	 In pursuance to the recoiitfcn of the JoInt 
Cadre uthor[ty 3ovr!unent vide their l&tter Ho, 
fIPL.li/8'4/ô dated !.7.  1.98:) reues ted th 
Director ienera1 of iolice to furnish the particu. 
lar of the tw 1Y15 bntch of W.P.. officers, 
(i) Jr.1 M,j, 6yiem, (2) i ri 	Momin, foron'rd. 
3'thTI1SS1C to the Union Public Serv1cCommIssion 
for their inclusion in the select list for prmo 
t±on to the Indian Poflce Serv1.ce. Accordingly the 
s:me was suUnittel by the Director 3enral of 
Police, Merjhiya vide his letter ft. .FWxxVI9/i24 
dated 279 1  19p9. 

ut ejen 	):Ujh •0ti vac.ricy had faflen vacant 
ith cffr.ct from 1.4;199n and subseqtieritly surrenui. 

ce red by isai CoVpxnm.M t my Ceie was not taken Up 
to place me. !n he select: 1st of the year 1989 
n)r !9O. 

• • * C •, 
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1.0. 	Furthc,r, as . result o the delay in the 

r!coqnitiOn 

 

of th'? 	qhalya Pol ice Service as 

a fedr srvi:e  `V the .L'fl.n 'olico orvice. 

7 (snven) rr'm"tien vnGS 	e to tho Mogha.. 

iaya htng of the Jotht Cdxe nf Asn& MeghalNa  

wOZC uiiiSod by the 3ovewcient of Assam as of 

tv year 19O. 

)lnjin to tM 

St.3t0 o1ico 	 A re 'iiljthle for constriora 

tlori to bo p1Cer in the eL'ct 11t fir  •p;1t1t_ 
mont to th! 1.P.. on co!1p1rPtin of F3 (eight) 
y.r3 of 32rvico in the . 	 Pli.:e i1?rvjce, 

in riy c3O, I wou Id h;,ve tuerefoxe been due 
• 	 f-r •J:C!!'it'r1flt 	O 	.1 4 J5 0  tfl th? vr 197 

and as p'r tie old requl:tin of zieniortty ilules 
1954 t-,,hicn oas still in foice in the year 197, 

i: vmuld h ave been ass.tjiio' the y!ar 1q82 as tha 

y - ar of 31i.Ot!r'mt. Id if th- new llmlo is applied 
I 	uld h.ve te i ri aSstrnd 1993 as the year of 

alir,triont. 

H': hivin, hm app nt,o to the I.P.S. till 
1992 the 1k'rji..t1on of Seniority falls under the 
new kile of 198 WhiCh care into force with 
off cct 1x:t thit yar, VicAefrrp 1 vs\Sined 
1937 as the year o f 911otnt In thO 1 1 PS 

Th 	rec -  Jora1 t'f Pb1ce, ieg aLvR in 
hJ. 	ltt 	' . r.J;.'f.-./u:n, 	t. 	1.l2.1972 
add res ~ iid to th i.iepity • ?Crtry Hcn* (Police) 

V?rnret of i\'eyhalaya 	r'pi•50nt 	th 
facts r;f ry ce :;uite el iir;te!y and very 
ci?7f1v f'i cmirJer:..ti.on 	fl.e as si gnIng the 
yeai of 11c t nt te ,  tflE. Cut it is reurett.d 
that 	 "f !'e.;haJya vide their 

:.• 	L..1(/')P/Yt/J.:3, •t. L .593 ad'iresod 
tj th: U:idii •' 	r'tuty, 	vt. of lndi8,?4inistry 

of HrLme aiff airs had nt rei,rren ted my case t' 
the 	of India in tht ri'ht prspectjve.c3,,t. 
Of Irdt, in triy, his Simply r9peat ittj ttle sante 
)roposl of tho iovt. of 	.ha1aya while intIna. 
tIn iy yer of allotrnmt. 

•1• 0 . 
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7. 	As a result of 	:leiay in the econItIorof 
the M.P.S.  as a feeitr srvlce ti th  
3(three) Ass.)rn t1olic q  j ervicO (t,p,.i) officers 
of the batch one year juntrr o thi M.P.' o  j •  
the batch of the yr 1976,  of the A.P.3 1  wexe 
norn1nted to the J.P.S. 	ri1r than me,a M.P.S, 
offjct who Feloned to tb 19 	batch of M.P.S. 

The 3 (thr) officers of the 1976 batch of the 
has also been assignetpe year of a11ot 

mont in the 1.P..i. hit!her than me. i\ccarding to 
Government of h)ri, lottez No. I150I6f17/92..  

datqd 15.10,1992 thQ folloj 	offjce 
of the A.P.. tvere appointed to the 	 th 
dates shown 	aIst twir nane, 

irj A.K. Nth 

	

	appointe'J to the I.P IØ  
on 6.12.1990. 

.ri U.M. Uutt 

	

	- appointed to the I.P.. 
an 11.3.1991. 

SrI °.L..3oswt 

	

	app61ntcj to the l.P.. 
on k1,3.191. 

Tho abo'e throo °ff1c.rshaye been assigned 
the year of allotnmt In te I.P I S. as fo11a 

ri A.F. Nath  
.irj N.M. Dutta 	- 	186 
.ri J.I).Comj - 	.19fl6. 

8. 	kheroas In my case though I was recorumended by 
the Siect Cornittr, hold In ihillong cn 12th 
M3rch, .1991 1 	appeinted to the IndlaiV Poljc 
erv1ce only tIll th yr l92j. 	on 21.2.199 

though the (ovr:rent of ism had re1eased one 
vicarcy 

.with cffpct fxn I.4.19 	vide thjr 1et 
r 1, M1i/n/3r), 'it. 24.1O,90.it regret to 

say 'h.t as p r 3ovar,iment of india's letter Mo 
I5e1i 37/92- Th.. I, di ted 48 - 199 3 Conveyed 
v1.e 	 Vf •.eihalaya lettor Io. HPL.16/ 
9P/Ft/7, dated 14,9.19')j heave hen aSsiçnd the 
yr 197 as te yor of ll':ti,ent in the Indian 
i'o11c 	.lUrvjce 

9. y apto1ntmr1t to the 
th:an thc three officers of the 1976 

n'i ajain aSsijnt 	tl'f481  year 
th 	 later thr 

offjc rs is both unfair ar 
thtugh no fault of mine. 

later 
batch of th 
allotnent in 
the 1976 batch 
d unju5tifj.d 
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140 	I would also like to bring to your notice that 

I will attain the age of supperannuatton on 

1.3.2005, but havinj been assigned 1987 as the 
year of allotment I would probably retire only 

• 	 in the Selection Gradeof the I.P.. As stated 

in'para I above, I blopged to the first batch 
of Meghalay. Police Service, 19, and was also 
placedat the top of the seniority iit of the f 
Meghalaya Police Service. Government had seen iti 
fit to shoulder upon me important asSignments in i 

Cadre posts even though I was still only a Nigh.. 

lays Police Service Officer, the most important 
being that of the 5uperjntend.nt of Poljc, of 
(undivided)I5t Khasj Hills District. I have 
never Shirkad my re5ponsjbjIjj5 and feel that j 

I have devoted the best of my ability and given. 1 
the best yeirs of my life to the service of the 
people, But I reget to say that I am deeply 

grieved at the order aSSigning me the year Of 
allotment in the X.P.S. 

10 	Lastly, your attention is Inirited to the 
Judgement of 5uprame Coutt of India in the case 
of . 11 . 5,  Das and others vrs. the Union of Indji 
(Ala 37 SC 593) wherein emhasje has boon laid 

on advance preparation of the Select list 
well in advance to avoid any delay. Th extract 
of the judgement is as folioa 

'. 

extract of the judgement of the Sup,re Court 

delivered on 11.12,1986 in the case of R., Das 

and others vrs Union of Indta. 

As the select list is to be prepared each year, 
the State (overnment should take action 

well in advance to avoid any delay,If unde d.l.y 

is Caused in preparation of s1,ct list, it 
Provides 	

Occassion for Suspicion against the 
authorjtja5 and it Is lilc.ly to genera0 fius.. 

tratior, arid heart burning among the members of 

the State Clvii 5ervice, which would Obviously 

be detrimental to public 5(*tnIstratjone 

.1 • • • • a . , 

11 
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I wuId therefrc, fervently appeal that my caSi ~ as regard the assigning of thq year of all tment may kindly be 
once aqain reprented to the Government of India as per facts 
given above with a reccmmendatj,r to.Trefix the year of alltnent 
not later than 193. 1 am Cnf1dent that my appeal wnuld not go in 
vain and have faith tht Government in its wisdom and compassion 
will redrss my griovanco. 

YOUtS faithfully, 

- 

Asstt. .inspecto/ GenerQl of i'elice, (A), 
Maghytaya, 'hil1ong. 

S..... 

PzJb C', 



,00 

i%Nk 	UE 

OFFICE OF TI* DIRECTOR GENERAL OF 

I 	

- 

I am foiwarding herewith the representations 'of Sarvashree 
M.S.Syiem,Ip$,Assjstant 	Inspector 	General 	of 	Police 	(A) 	and S.G.tlomin,1P8,Commandant,2nd 	MLP 	Battalion. 	The representatipn,I think,contajn facts and need to be 'ooked into 
seriously and with priority. From the records availabLeupdue delay appeard to have been caused to place,these -  two officers in 	the 	8elpct 	list. -''This 	office 	had 	taken . up 'with 	the 
Government of Meghalaya since 1986 for the recognition of the "• 
M.P.S.as a feeder service tothe I.P.S. 	and 	lsb to place the.. 
above officers in the select list vide letters No.Ft-1/XXVI-9/65 

. 

dated 6/2/86 -  and FM/XxVI.-9/77/68 dated 4.4.86. 	., 	 . . 

" 

Government 	vide 	letter- No.HPL,76/77/141 	dated 	27.8.87 
..... 

conveyed the observation of the Joint Cadre Authority of the 
Asaam Meghalya Joint Cadre in its meeting held on .18/5/85 that "since the 	recognition 	of 	the 	M.C.S.is 	at 	the 	final 	stage awaiting the approval 	of 	the Government of 	India 	it 	is 	felt  that 	there is 	no difficulty. to 	recognise 	the 	other 	services like 	the 	M.F.S.,N.P.S.aS 	feeder services 	to 	the 	respective A.I.S. 	The 	Qovernment - of 	Meghalaya 	will 	thereforeprepare 	a. working 	paper 	for 	both 	the 	services 	for 	discussion". 	Even though the case - 

- 

' r 

of the M.C.S.wa8 cleared and notified on 23rd -  July 1985 tLe case of the M.P.S. was not pursued. it'. waS- 
perhaps unfo;tunate that the matter was pursued only after the issue 	was 	raised 	in 	the 	floor 	of 	the Assembly 	by 	Shri H.DR.Lyngdo 	didring 	the 	Autumn 	Session 	of 	the 	Meghalaya '-- Legislative - Assembly 1988 	conveyed 	vide 	Governent 	letter  No.HPL.264/8/3 	dated 	11.8.88. In 	reply 	to 	the 	Assembly 
Question,thiq Office informed the Government that since all the 

' 

materials 	relating 	to -the 	question 	are 	already 	with 	the Government,Government maY,tharefore,appropriateiy, 	reply t 	the  question. 

The Joint Cadre Authority finally approved the M.P.S.as a 
feeder aerviçe to the I.P.S,on 20th April,1989. . 

Further to 	dd - to 	the 	already 	delayed 	process 	and 	to 	the 	heartburn 	and. 	-. frustration cif the off icers,the notification of the recognition 	- was 	publighd " ... a 	year 	later,vide 	Government 	Notificàtjo No.HPL.76/77/248 dated 5.4.90. This I feel is 
. 

a great injustice done to the Qfficera with no fault of theirs. , 

As 	a 	result 	of 	the 	said 	secretariat. 	dLay- 'in' the-. recognition 	f the M.P.S.as a feeder ,- service 	to 	the 	I.P.S.the Government og Assam had utilised 7 	(seven) promotion vacancies of tleghalaya" as of theyear 1990. 	In pursuance -to Government  notification No.HPL.76/77/248 dated 5.4.1990 the firstvacancy..•1. was ". 
released by the Government of Assam in the year 1990 vide 

their letter No H4A GI/88/30 dated 24 10 1990, 

In 	pursuance 	to 	Government 	letter 	No.FIPL160/89/6 	dated 15.7.89 a proposal for the inclusion in the select list of the' 
two officerswa,s -- sent - by this office vide letter, - . No.FM/XVI-9/124 dated 27.9.89. 	But 	though the 	reco2njtjon'of the M.P.S.aa' a feeder service was 	 in , 	 -H published 	Aprit-.1990 and  the first vacancy released by Government of Assam in 199Q yet the 	selection . of 	the 	two 	officers 	was 	delayed 	till 	L2çh March,1991. 	1- 	 ' 	 - .- 	 - 

.P/2.. 
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Further,on,the matter of assigning the year of allotment 
Il

k  

•''' 
in the .LP.S.ifl respect of the two officers,it was represented 
to 	the 	Government 	vide 	this 	office 	letter 	No.FM/XXVI-9/160 dated 	31.12.92 where 	reference 'was 	also 	made 	as 	regards 	the 	' Assain 	Police Officers 	of 	1976 	batch 	of 	the 	A.P.S. 	Whfle',one,. 
Assam Police Officer ,  of the 	1976 batch was duly 	appointee' t 	•• 

. 

the IIP.S.tn 1990 and two in'1991,our two officers of the 1975  
•. 	• 

batch of M.P.S,were appointed to the I.P.S.th March 1992, As a 
, 	 •' 	.: 

result,the Assam Officers wereassigned the 'year 1985 	in the. .' . case 	of 	one 	Ouicer,Shri 	A.K.Nath,whi.le 	the 	other 	two,Shri P.D.Goswaml. 	an4 	N.M.Dutta,were assigned the year 	1986 	as 	the 
year of allotment in the I.P.S. Therefore it is surprising and' 
unfortunate 	for 	the 	two 	Meghalaya 	Officers 	that 	the 	Home  (Police) 	Department Meghalaya did not recommend their.cäae'aS 

' suggested 	by 	'this Office 	vide 	letter 	stated 	above. 	The Government 	of 	India 	had,therefore,accepted 	proposal 	of 	the 
Government of Meghalaya and assigned the year 1987 as the year 	' of allotment tq  the two Meghalaya Officers,aa 	the per 	new rules ' of 	1988. 	All 	this 	happened 	because 	of 	the 	undue 	delay 	in ' 
placing the two representationists in the select list. 

 
Even the Police Officers of Sikkim & Nagaland were in much " 

' :'i' 	' better position. 	They were straightaway 	assigned the year of  alLotment 	5 	years 	from 	the 	date 
..• . 	 . 	 , 

of 	joining 	of 	Police 	in 	: Nagaland and 2 years from the date of joining in Sikkim at the .. 
time 	of 	injtj8i 	constitution 	of 	the 	I.P'.S.Cadre 	in 	ther. 

I respective States. 
 

. ... 

In 	this 	connection 	an 	extract 	from 	the 	judgement' of'..' 
Supreme Court delivered on 11/12/86 in the case of R.S.Das and 	'. 

. 	
, 	 •' 

' 

othes.,vrs Union of India is given below for perusal. 
', •, 

"As the Select List is to be prepared each yeir,the State,'' 
Government 	BhouLd 	take 	action 	well, 	in advance 	to 	avoid 	any' 	., delay. 	If 	undue 	delay 	is 	caused 	in 	preparation 	of 	Select . 

List,it provide occasion for suspicion against the authortties '" 
it 

•, 
. 	 '• and 	is 	likely 	to 	generate 	frustration 	and 'heart 	burning. ',' •': , among 	the 	members 	of 	the 	State 	Civil 	Service,which 	would  obviously be detrimental to public administrationt'. 	' 	. • 	 ' . . ' 	 .' 

The above extract speaks for itself and calls for areview of 	the 	assignment 	of 	year 	of 	allotment 	to 	the representationjats by the government.  

As the officers of Assain Police Service of 1976 batch have 
been assigned 1985 & 1986 as year of' their allotment in 
I.P.S.it will be in the fitness of things' if • the 

\, representationists who ,belong to the 1975 batch of M.P.Sare ', ' 	• given 1984 as their year of allotment in the I.P.S. 	. . 

The repreøentatjonists joined M.P.Sin the year 1975 and ' 
have been assigned 1987 as the year of allotment to I.P.S.,that 	

.' • ia,12 years after that recruitment in M.P.S. The A.P.S.Oficers 	'. of 	1976,appointed 	one 	year 	later 	than 	the • 	• 
representationtsts,have been assigned 1985 & 1986' aa the year 	' • 
of their allotment in I.P.S. I am sure that if they go to 

•' ' ::." I 
trib'inal/court,Covernment may not be in sound footing tO:  counter their arguments for justice.  

..P/3.. 	- 	 • 	 . 	' 	
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11. The reprtsentationjgts are.fjrst rate officers who are 	 4 

working with 1mmense dedication and devotion in dLharge. øf 
their duty and have proved their worth as excellent officers of 
the Department. I will, be grateful if Government considers 
their represeflatjona rightearnestly with sympathy'at an.early'.. ate. 	 . 	.. •. 

(1 J6, U 

(D N.S.SFIRIVASTAVA), 	I  
Director General,.  and 

Inspector General of Police,Meghalaya,. 
SHILL.ONQ 

Shri .K.SjnhaIASChef Secretary,MeRhalaya,Shillo. 
U/o No. FM/XXV-9/j95 	Dt19/5194. 

I  

• 	• 	• 	
•• 	.: 
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"104 2L, 16/9/Pt/358 	Dated 	Aayg, jvWj, 

. Pruns 	ri I. Lngdoli, 
1nderet7ot.oghaiay. ; ,.,. 

TO : 
• 	 The tJnr 3ecretato.the (bvt. ot fldia, 	. 	 . . . 

• 	 Mini gtry of 1e Affairs, 	 . •'. ,.• 

ewD]hi.110001s. .. ; 	 ::.., 	
••• 

.. 	• 	. 

8ibjeot: 	IPS (Regilation of 3n1ority) aijes, 1988 Detonir2atIon 
of 8eniorityofprt.s W3fic.ra. 

eferoe* 	)ctnistry'a letter Na. L15016/37/92W3.I dated, 10.8493. 

air 
inviting a rsferenos to the )Uniotry'a 1ett' ited abave...... 

I an &trstad to ibrwsrd here4th the rep ssantice%a 51heitect by W8)#j 

u.S. ian IPS (7) aftd B.G. Moin 	(ss47) sd to øI,a*,o as  

t. The Joint Ondre Aithority of 4*ts44oghàLya hwe Vpwo ved 
the propoe4 of reeoition of the llsghalqa Polio. 86rvico naa Leeder a qs , ,' 

for prction to the IP.S*  in Its nesting hil4 on 409 1  

After receiving the aro'raj of the 391nt Oare Atbority, 	' 

the 3tate Cbverzznent soagbb for the çproval of the )tlnictry uix1r State 
Cbvefl11entt 1itt No, HPL. 76/77/236 d*ted 9,8,89, 1 	

1 

e flinietry in their letter Na. 1-1 1013/1q"898. I 
dated 26 o &90 have civod thfr 4CiSIOD on the Iatte'& 	

4 I  

4The8tat. CbTumatutcaulddootc.thefl.p.3aa.afeedor 

aorvioe only on 54,199O,  that is alter the 31.cion 0àn 4tteo:MWtingtba' 
proparationof the ftlect iiet 1990 was held 	 . 	. 4°. 	

. :•'. 

5. The Stato (bvent in their letter '  If .q/f5t 	
•';. 

dated 197.90 'have requested the U.'P.3.0 to omsider °as a 1k)pcd4,Se1&ct Ion 
nvnittee )eting fbr lbgheleya Wing and the UPSO in theiri'àtt 	Y.7/2(2)/... 

89-Am (N) dated 6 0 8.90 have repa.sted the Stat, .veraent ,t•it °prcpos;,; 
for ocmveii.ug a neeting of the Selection Oftt.e and goeordin' th. 8tats 
(bV6Xt have eiha.tttod the proposa to the Oads.don ViAb letter.  
16o/C9/ dated 23,8,90. 1  Hwaver, the Selection (bmsitteo )1tlng ooi1)e 

held during 1990 and the Select Lict 1990 for )glt Wing 4ic1d tiot be 

prepared. 

Uncrtbooircznstrnceajndjcatod hbye, I an, tboxefbre, 

O° requew.,  L6 £flJ4' to Z3IKLL7 umxa=Ly cnair t be rqret at 	•• 
V2' mzn1tte4 by the officers and ovq necessary or43r. at an ei4' date. 

• 	• 	: 4, 
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GOVERNME1ff OF MEGWL4YA 
HOME (POLICE)DEPARTMNr 

N3.HPL 16190/Pt/42 	Dated Shillonq,the 
	

1995. 

From 	:- 	 Shri. V. Lyngdoh, 
Under Secretary to the Govt. of Meghalaya. 

To 

The Under Secretary to the Govt,of India, 
MinIstry of Fbrne Affairs, 
New Delhi —110001. 

Subject : 	IPS (REGULATION OF SENIORITY) RULES 9 1988— ETERMINTION 
OF SENIORITY OF PROM)TEE IPS OFFICERS. 

Reference:— State Government's letters No.HPL.16190/Pt135 
dated 15,7,94 and NO.HPL.16/90/pt/37 dated 18.7.94. 

Sir, 

in inviting a reference to the State 	 letters 

cited above, I am directed to request that Ministry may kindly 

convey necessary orders early. 

Yours faithfully, 

Under Secretary to the Govt. •of Megha1ay, 
me (Police) Department. 

S... 

Memo N30JJPL.15190/Pt/42_A 	Dated Shillng,the 	May, 1995. 

py to Ass istnt Inspector General of POltce(A) with reference 
to letter 

By order etc., 

tinder Secrtar• c the Govt.of Meghalaya, 
çFbme (Police) Dep3rtrnent, 

. 0 0 0. 
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IN THE CfAMINISTRAT PIE TRIBUNAL Z tA 

GAUHATI BENCH : GAUHATI 

IN THE MATTER OF : 

O.A. 98/96 

sri 1.4aitty Sword Siem 

. . . . . 
-vs.- 

Union of India & ors. 

Repo nd ents. 

1RITTEN STATEMENT ON_BEHALF_OF RESPONDENT_NO.5 

I., 	arl37nneson Lygdoh, S/0 late T Laitfiang,. 

9ged about 57. years, residing at present Shillong, do 

heioby solemhly affirm and say as follows :- 

That I am the Deputy Secretary to the Govt. 

-4 
	 of Meghaiaya, Home (police) Department and as such i  am 

acquainted with the t7acts. and circumstances of the inst'nt 

case. . 

. . That I have received a copy of the application 

in the instant O.A. 98/96 (hereinafter called application) 

and having perused the same I have understood the contents 

thereof. 	. 

Contd . • ..2. . 
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• 	3. 	That I deny the statements end submissions 

made in various paragraphs of the application save and 

except those which may be specifically admitted herein 

• 	in this affidavit. 

4 	That i submit that the application is 

liable to be dismissed as being barred by limitation. 

. 5. 	That with regard to the statements made in 

paragraph 6.6, I  state that the period of elligibility 

for promotion of State police Service Officers to the 

Senior scale of service is 7 years suböiect to be 

availability of vacancies and not as a matter of right. 

That with reg.-,rd to the sttements made in 

paragraph 6.7 of the application I.state that the officer 

receiving president Madels or any other Madels has no 

right to claim Thr higher promotion/seniority. It is 

not relevant for. the purpose of the instant case. 

That I deny the statements made in perrgrrt  

6.8 of the application i state that as per the cadre 

strength, promotion quota for bo'th Ass-Cm -nd Meghalaya 

is 34 posts in which Meghalaya wing is entitled to 8 

promotion posts. 

8, 	That with regard to' the statements made in 

paragraph 6.9. of the application I state that I1eghalaya 

4. 
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wing is entitled to 8 posts of promotion quota. However, 

the contention of applicant in this case is not 

relevant as officers of the Assam wing whoO are senior - 

- - 	 to the applicants were not in the select list of 

- 	 that partic61ar year. 	 - 	- 

-- 	 - 	 9. - 	That withgard to the statements made in 

• 	- - 	paragraph.6.iO of the application i state that the 

- - 	 - 	state Government had to move the Government of India 
- 	 - 	- 	for recognisation of the mEKot as a feeder service to 

- 	 0 IpS. 	- 

- 	
0. 	That while denyirg the correctness of the 

- 	 statements made in paragraphs 6.12 and 6.13 of the 
- 	

application. i state that offic.al steps have been 

- - 

	

	- taken by the State Government on repeated occasions 

inrespect of-the niatter end as such the allegation of 

	

- 	 the pplicat is not sustainable, since all the 

	

- 	- 	vacancies were utilisod by the Government of Assam 
• 	 - 	with the knowledge of all concerned at that time, 
• - 	 subsequently t-ee feeder pst cosed to be available 

	

- 	 to the Government of Assem and 'thereafter Government 

• 	- 	 of Meghalaya in accoxnce with the -Government of Assarn 

• -f 

	

	
and Government of I4eghalaya agreement have systematically 

made use of the opportunities available to the MPS 
- 	officers. 	- 	- 	- 

I. 

Contd .... 4.... 

-- 	• 	- 
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That with regard to the statements made 

in paragraph 6.20 of the application I state that the 

skid statements are not correct as.alleged or Otherwise. 

That I deny the statements made in paragraph 

6.30 of the application and the s1d statements 

are not correct as alleged or otherwise. 

That with regard to the statements made 

in paragraph 6.32 of the application I  state that the 

promotion quota for both Assarn and 1,4eghalaya wing has 
le 

been worked out and incorporated in the eadre schedule 

of the is which Lwwr based onuniber of senior duty 

posts etc. as presorihed in the cadre schedule. 

• , 

	 14. 	That while denying the correctness of the 

'statements made in pafagraphs 6.35 ,, 6.37, 6.45 and 6.46 

of the application I state that formal communication 

from the Government of India on the mattàr was received 

by the State Government only 5.3.90. 

15. • 	 That I deny the ground set forth in the 

application and state that the said grounds are not 

tenable nor are they borne out by the fcts and 

circumstances of the instant case. 

....VERWICATI0.... 
	r 

'1I 
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VERIFICATION 

I, Yearlynnoeon Lyngdoh, son of 

late T. Laitfiang, aged about 57 years, residing 

at pisent Shiliong, by occupation the Deputy 

Secretary to the Government of Igha1aya 

Home (Police) Department, do hereby verify 

that the statements made In the Written 

Statement are true to my knowledge and belief 

a 

And I sign this Verification on this 

the .?4.. .day of March, 1997 at Guwahati. 

I 
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IN THE CTRAI ADUNISTRATIVE T1aBUL. QJWAHMT BNaI, 

AT GWAHATI, 

In hemrof - 

0. A. 98 of 1996. 

N ai ty Swo rd Syi en, I. P. S. 

-Versus- 

Union of In.a & órs. 

-Anti- 

In the matter of - 

Rejoinder to the writta statenent 

filed by the Respondet No.1. 

I, chzi.Maitty Srd &ian, IPS., the applicant 

in 0. A. No, 98 of 1996, cb herdy solenniy affinn md 

state as 11ows : 

Ul lk  

1. 	¶that I have been served with a opy of the written 

statmnt filed by the Respondeit No.1 and I have gone t 

throui the sane and understood the ontents thereof. 

Save and exct what is sped.ficauy @dnitted in this 

reg,binder.....,.. 



(V 
- 

rejoinder, other statunats made in the written 

- 	 statensts may be deened to have been deied. 

Statenents which are not borne on rea)rcis are also defied. 

That I have no cx,ninent with regrd to the 

statenents made in paragraphs 1, 2 wd 5 of the 

written statent. 

7hatK with regard to the statenents made in 

paragraph 3 of the written statenent, I deiy the swe 

and reiterate that the impued letter dated 10.8.93 

fj4ng .h year of aUotm6it in 1987 has been made by the 

vt. of India in a most unjust, unfair and unreason aI)le 

mner. 

• 	 4 0 	That with regard to the statenits made in 

• 	 paragraph 4 of the written statenEnt. I dy that my 

representation was carefully exnined and thereafter 

tejected. I state that the very fact that the (bvt, of 

India took, A years in disposing of the said representation 

and disposed of in Sz most cryptic  and non-pe€ciflg 

xniner shows the apathy and neglect towards me and I have 

-. 

	

	 erei been denied to know the gix,unds on iihich my 

representation is rejected. 

5000*00000 
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5 • 	That with regard to the staten e ts made in 
H 

	

	 paragraph 6 of the wzittcn statenet. I deiy the stataaets 

in ade th ereLn gi d state that there i $ no delay or 1 aches 

on my part in appiaching this Hon'ble Tribu1. The (bvt. 

of Neghalaya, by ting up my case with the Govt. of India 

over the years held out hope that my case would be 

o,nsidered br promotion to the I. X'. S. But when I ODund 

that the officers appointed later than me into the z.i. s, 

were pmo ted fi d.n g their year of silo thten t above me, 

filed a rresetation bebre the Govt. of India, on 

29.3.94 which having not been disposed of, approached the 

Hon' bie Tribunal with the instit 0* A t, it is only after 

the receipt of notice from this Hon' bl e Tn bun al the Govt. 

of India disposed of the said rzesQ'itation vide its 

letter dated 16.7.96 in a not cryptic and nonspeakiflg 

in anner. I dey that the appli cation is barred by 

limitation. 

6. 	That with regard to the sttemits made in 

paragraph 8 of the written statent, I dey the sme aid 

stathat the rule 2(j) (iii) of the Indian Police Service 

(ppoth tit by promotion) Regul ation s 1955 provides the 

meaning of State Police Service as 

'...... the principal police service of a State, 

a mnber of which normally hOlds charge of a 

sub-division....... 
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ibdivision of a district br purpose of police 

aãninistration wd includes any other thly 

ansttthted police service functioning in a State 

which is declared by the State Qvernmeit to be 

equivalEnt s. 

.1 state that the above rules cbes not in any way 

recpire recogiitiofl of 14?s. as feeder service gor 

promotion to the I. P. S. ReoogUtion .  of the Gvt. of In di 

may be recpixed in respect of other equivalent service or 

service other than State Police Service or State Civil 

Service (M.P. S. or M. C. S. in the istnt cas) • The Qvt. 

of. India vide their letter dated 23,2.90 (Jnnere .' 

the plication) onfixrned that the recxition of the (bvt, 

of India is not necessary ae*ce the N. Ps. wuld 

automatically becmne a feeder service if it fulfils 

onditiofl laid cbm in rule 2(j)(ii) of the I.P.S. 

(tpptt. by .Pzomotion) RegAattofl, 1955. 

7. 	That with regard to the stetnaits made in paragrEph 

9 o f the written statenent, I say that I approached this 

Hon'bie Txibna1 rncing a gXjevflce against non.-considerati.on 

0_1!  
o f my case r prontion to I. P. S. which was the to me 

since 1984 avidor non onsideratiofl of fixation of year 

o f allotment prior to those officers *d A.P. S. whose 

Cases........ 
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were onsidered and later pnted to the IPS. Haice, 

Mini stry of Personnel, Psi sion aid Public Gri ev Efl ce 

whidL issued letter dated 23.7.85 xeiising N. C. S. as 

f*der service is not a nenessary party br dete.nuinatjon 

of the  applicait's case in isie. 

8.. 	That with regaxd 1 the stateiuits made in 

paragraphs 10, 11,, 12 and 13 of the writtsi statnEnt  91  

reiterate and reaffinn my statenait made in paragraphs 

6,11 aid 6.120  , 6.13, ftld 6.14 aid 6.15 of the application. 

a- 	S 

91 	That with tegard to the statements made in paragraph 

14, 15 of the written stateTGit, I reiterate aid reaffirm 

the statements made in paragraphs 6.19 to 6.32, 6.33 and 

6.34 aid, further state that both the Qvt. of India and 

the bvt. of Meghalaya are jointly and sev-erally resposibie 

r my deled proRotion rei1t.thg loss oft my ssiiority in 

the x. P.S. cadre. I state that the (bvt. of In di a i gnored 

to said the clarification with regard to the reoiition 

of M.PS on feeder service in time and in fact it is ,r 

this lapse coupled with the ladc of initiative on the 

part of the Qvt. of Meghalaya, the vacaiciest or 

the Cbvt. of Meghalaya have been utilised by the (bvt. of 

Assan without aitlrity of law driving me the the and 

legitimate claim br prornt ion to the I. P. S. 

1000 0000  



- 

-6 	OR 

	

10. 	That with regard to the sttemnts made in 

paragraph 16 and 17 of the written statenEnt I state that 

the Cvt. of Neghalaya by f.1ing the wttei ètatnt have 

only held the dyed corinunicatton of the Givt, of India 

responsible for nonconsideration of the epplic'it' a 

case by the Selection Onnrnittee. The stateneits made 

in the abresatd paragraphs of the writtei statenit that 

a sarate list of each segnents of joint cadre is prared 

and i no manner of continuity can be imputed betweai the 

select list of ASSEm SegnEnt  and  Neghalaya Segnant and that 

the a€nioxity list of State Police Service has nothing to 

do with deteninatiofl of seniority in I.P. S. are wholly 

incorrcted id hence deii€d. It is stated that the 

stateflEnts made therein have no basis end are contrary to 

the provision of Rile 5 of the Indian Police service 

(Jppo in thent by Promotion) Regalatiorl, 1955. 

	

31. 	That the .statenaits made in paragraphs 18 and 23 

of th e  writtEn 5taten€nt are dEnied I say that I had a 
f4W4S3 

right to be considered br appointmei t to the I. P. 5.,, and 

that hviig not been considered, despite being eligible. 

I an eititled r a direction from the Hon'ble. Tribunal 

either to reconveie the Selection Qmittee meeting to 

review the select lists prared from 1983 to 1991 or to 

deEm me 



1I) 
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deem me to be selected in the select list prior to 

1990 so as to get appropriate year of aflotmeit and 

setiority prior to Respondeit No. 6 to 17. It is 

further stated that since the xeoition of N. P.S. 

as feeder service by evai the State Qvt. was not 

necessary.. I had a right to be onsidered r appointmit 

to the I. P.P. S. in tezm of &zle 5 of the I. p. S. (zçpoinnt 

by promotion) Regulation - 1955. I reiterate €nd 

reaffinn that because of the hardship caused to me my case 

is a fit case where the power under 1u1e 3 of the j.i. , 

(Condition of Service - ResLôaaxy matters) Iz1e 1960 ought 

to have been invoked. The statenent that no Selection 

Committee meetings prior to 1990 can be arnvEned is deiied. 

This 'statenent ges counter to Govt. of India $ letter 

dated 23. 2.90 (Ann exire 'N' to the 0. .) • The further 

statenet of the (bvt •  of India that N.P.S. was not a feeder 

service prior to 5.4.90 is incongrous and ino,nsitent 

in view of the fact that the (bvt. of India gave benefit 

of service reidered by me as State Power Sexvi ce Officer 

while fi,cing my year of silo mEflt under Rule3,(ii) ( 

of the I. P. S. (Regu3. ation of Seu1iority ailes, 1988. 

13. 	That with regard to the Stateneits made in paragraphs 

19, 20. 21 and 22 of the written statement, I deny the 

statements made therein. I reiterate and reaffinn my 

statenents made in paragraphs 6.40, 6.41, 6.42 and 66 of 

the application and paragraph 10 of this rejoinder. 

It is........ 

El 
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It is further stated that sppointment of Sri A. Rajkumar 

and Shri P.C..Ne,g in the I.P.S. on 21.12.95 and sssiing 

1989 as year of a11otmeit cbes not d.tstit1e me to claim 

my due con Si deration for sppoin tnen t to the I. P. S. D. ayed 

appoin b e t of sh ri A. Raj ktin ar and Shri P. C.Neog, to the 

IPS, is a different case altogether. That apart both 

these o fficers joined in the A. P. S. duting. 1976 whereas! 

joined in the 14.P. S. in 1975. There were many officers 

above them, in the A.P.S. als. It is stated that 

appointment of Shri H.I. Dev to the I.P. S. giving 

retrospective be efit shows that the (bvt. have the 

power or for that matter the ruiie pemits to appoint 

an of fi cr to the I. P.S. with retro spective effect. 

I say that when e1anation kelow second proviso to 

Rule 8( Z(ii) of I. P.S. (kptt. by Promotion) Regulation. 

1955 provides a bar BDr appointment of members of 

State police Service to a post under the Cbvt, of other 

constituent States the appointmEnt of A. P. s. 'officers 

thus made, i contrary to Rules anc a brtuoUs one 

in which I as M.P.S. officer can lay a claim - now for 

my notion al siori ty by a 1 egal fiction since I would 

have been appointed against the said post,if considered 

at that point of. tiute. The Govt. of India failed to 

consider that eren eaity and justice de&ded that 

Govt. should have considered this while fixLng my year 

of a.Uotifleflt. 

14.... 
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34. 	That the statEmSits made in paragraphs 24 nd 26 

of the written statn€nts are 8nphatically de*i ed. It is 

stated that the reresentattom submitted by me was only 

disposed of after about to wd a half years by a cryptic 

and nonspezing order. The order ,  di scioses no ground o 

reason 3D r i ts rej ectiori at all. 

	

15. 	That with regard to the statnets made in 

paragraphs , 27, 28 and 29. I state that I an gtjt3ed 

to the relief el aimed in this Origin al. appli cation since 

I an deied appointnelt ID the IPS. by pronottori for 

reasons directly attributable to' the thion of India and 

the 'bvt. of Meghalaya, and I cannot be made to suffer for 

any action or inaction on the point of the (bvt. 

VERfl'ICAON. 

I, Shri Mat tty1. S'ard Syien, IPS. the applicant in 

0. . Nb. 98/96 cb hereby verify and state that the 

statenø"Its made in this rejoinder are true to my knowledge 

and belief and I sign this Verification on this  

day of April. 1997 at  

1 



TO 

rL  

IN MiE CTRAL LZtMINISTWI2VE TBUN?L, GUWA 	BIW, 

ATGUiA2I. 

____ ter o f 

0.14.. No. 98/96. 

shri Maitty Srd Syien IPS. 

• e S •S• . ?p1icEi. 

Ufliofl of India & ors. 

.5.... 	SOUd1tSL 

In -the matter of.. 

A rejoinder to the writ ta statartt 

by the Respondet No. 5. 

I, shri Naitty Swrd Syian, I. P. S., the applicaflt in 

0.14. NO. 98/960  do hery so1cn 	 wd state as 

oUows :- 

1. 	That I have been served with a copy of the writt€ 

/ttflEnt fjed by the Respondeit No. 5 ad and I hTe gone 

thrugh the sane end understood the contEnts theref. Seve 

nd exc)t Whtk is sped.fically 8dnitted in this rejoinder. 

other statunEnts made in the writtEn sataEnt may be deened 

13 	
to have been deiied. StatanEnt which are not bxne on 

records are also dEnied. 

2.. .•• 

.5 	5 	 5 
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iiat with regard to the statnits made in paragraphs 5, 6, 

7 and 8 of the wzitteit statenent, I say that I was e.igib1e 

for con si deration for ppoinbnent to th e I. P. s, by promotion 

in 1983 and altbough there were vacancies in Meghalaya Segnent 

of the Joint Cadre of I. P. S., my case was not considered. 

It may be stated that even as an N. P. S. officer, the Gvt, of 

Neghal.aya,, appointed me in the post earmarked for the Caere 

o ffi cer an d therefo re the Gvt. was aware of the vacan cy 

position. 

That with regard to the statenants made in paragraphs 

9 d 10 of the written statet, I reiterate and say that 

recognition of 14 P. S. as feeder service to the I. P.S. either 

by the vt, o f mdi a or by the State Cbvto = i s not 

necessary since such recognition is automatic in tes of 

the provision of 1i1e 2(J) (ii) of the I.P. S.C. (ptt. by 

pmotion) RegulatiOfl,1955. Ile cbvt. of Neghalaya 

misconsceLved the pvi5ifl of law and by making unnecessary 

correspondence with the Ebvt. of Indta' who is the appointing 

authority, delayed my 4poin1mint to the I. P. S. Lhe action 

0 f the Cbvt., therefore, suffers from an error of law 

apparant on the face of the record. The (ovt. of Assam a10 

misused the power in bad faith and utLlised the posts meant, 

for MeghalaYa Police Service Officer to accomrrodate tkmx  

their own officrs dqriving me from my legLtimate right 

rN 



br ansideration of promotion to IPS. 	It is de,ied 

that the bvt. of Megha1ra have sysmatical1y made use 

of the opportunities available to the N. P.S. Officer. I say 

that if gny post of Neghalaya segnet of the Joint Cadre 

of i.z.s, is reieasecI by the (bvt. of Assan eibseq.iatly 

that s1uid have an retxospective effect so that the N. P. s.61 

who were drived of due promotion cn get the benefit of 

promo tiOfl. 

4. 	That with regard to the statenents made in paragraph 

U, 12, 13, 14 end 15 of the written statønEnt I reiterate 

and re.affinn the various statenets made by me in 

paragraphs 6.20.6.30, 6.32, 6.35 0  6.37, 6.45 and 6.46 and 

all the grounds of my.oxiglnal application and I further 

say that since reaition of N.P.S. as -rther service 

is eatomatic.. the notLfication issued by the (Zvt, of 

Neghataya dated 594.90 (Jnneire '0' to the O.k.) is 

redun dan to 

VFMFICA.TEON* 

I, Shri Nai tty Sword Syi an I. P.S. the appli cant of the 

instit O,J., b herêy verify that the statenents made in 

various paregrephs of the rejoinder are true to mr knowledge 

and belief Efid I si the verification on this 	12 - 

day of ?ri1, 1997 at 

(M. 5sy,v) 


